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LOK SABHA

Thursday, June 21, 1962/Jyaistha 31,

1884 (Saka).

The Lok Sabha met at Eleven of the
Clock

[Mr, SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Power Transformer Factory im Kerala
-

( Shri 8. C. Samanta;
Bhri M. L. Dwivedi:
*1591. Shri Warior:
Bhrl Vasudevan Nalr:
| Shri A, V. Raghavan:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether an agreement has been
reached with M/s. Hitachi of Japaa
to establish a 1.1 crore power trans-
former factory in Kerala;

(b) if so, what would be the loca-
tion of the factory, and

(¢) what would be the capacity
and production of the factory?

The Deputy Mimister in the Minis-
try of Steel and Heavy [Industries
(Shri P, C. Sethi): (a) The
,terms of collaboration of M/s. Hitachi
*Transformers and Electricals (Kerala)
Ltd, Trivandrum with Mys. Hitachi
of Japan have been approved by the
Government of India. The draft of
the agreement is now being finalised.

(b) The factory is proposed to be
located at Ankamali in Ernakulam
District in Kerala;

{c) The firm has been permitted to
1153 (Ai) LSD—1
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produce transformers up to the range
of 50,000 K.V.A. The capacity has not
been fixed.

Shri §. C. Samanta: May I know
whether there will be any investment
from the State of Kerala?

Shri P. C. Sethi: Yes, Sir; to the
extent of 25 per cent, Kerala Govern-
ment will invest.

Shri S. C. Samanta: May [ know
who else are the participants?

Shri P. C. Sethi: 25 per cent of the
investment will be by M|s. Hitachi,
25 per cent by the Kerala Govern-
ment and the rest will be shares.

st 7o w0 fywdy 1 g7 w1 F quw
ferr =g mrm mY fedet ey
& &8 & 879 7 a1 fEaar arq fyan
Fom 7

o wgraw g9 & oA fe,
TE AW AT W FT A

Sl wo wro fpadi: ww g FWT:

Mr. Speaker: Yes; the hon. Minis-
ter.

Shri P. C. Sethi: The equity capital
will be Rs. 1.5 crores, and the terms
of collaboration will be finalised. If
the hon. Member wants, I can read
out the terms of collaboration,

Shri Vasudevan Nair: May I know
the employment potential of this fac-
tory?

Shri P. C. Sethi: A separate notice
may be given.

Shri P. Kunhan: When is the plant
going to be commissioned?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The first phase will be completed
within a period of two years when
15,000 KVA transformers will be
produced. " The next phase will take
another 1} years.

National Institute o Training in In.
dustrial Engineering

( Shri Maheswar Naik:
© *1592. { Shri Subodh lansda:
{ Shri S, C. Samanta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the progress so far made to-
wards the  cstablishment  of the
National Institute of Training in In-
dustrial Engineering,

(b) the financial involvmenis there-
of; and

(c) the manner in which the finances
for the finstitute are proposed to be
raised?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A 35-acre site has been
secured in Bombay and a Board of
Governors set up for the management
of the Institute.

{b) The Institute is cstimated to
cost Rs. 44 lakhs on buildings and
equipment and Rs. 7.46 lakhs, recur-
ring.

(c) An amount of Rs. 42.57 lakhs
for buildings and equipment and 50
per cent of the recurring expenditure
will be provided by the Central Gov-
ernment. The other 50 per cent of
the recurring expenditure will  be
met by the Institute out of trainees’
fees.

The United Nations Special Fund
has agreed to provide equipment, ex-
perts and fellowships estimated at
$ 605,100 (about Rs. 28 lakhs).

Shri Maheswar Nalk: The curri-
culum of this institute seems to offer
a wide range of subjects and the

JUNE 21, 1962
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duration is sought to be from 1 week
to 22 weeks. May I know whether a
wide variety of subjects can be cover-
ed within a course of 1 to 22 weeks?

Shri Humayun Kabir: It will de-
pend upon the nature of the course.
Obviously a course which requires 22
wecks will not be covered in 1 weck
and only a course which can be cover-
ed in 1 week will be covered in 1
week.

Shri Maheswar Naik: There was a
proposal sometime back that different
industries will be contribuling to-
wards the cstablishment of an insti-
tute like that. May I know whether
the industries have donc their part
for the establishment of such a train-
ing course?

Shri Humayun Kabir: The indus-
tries will, of course. cooperate. As'T
have said, half the recurring expendi-
ture will be met by the trainces' fees
and the traineces'-fres will be paid in
many cases by the industries concern-
ed,

Shri Subodh Hansda: May I know
what is the basis of selection of the
trainees and whether there will be
any quola for the different Slates
or they will come through open come
petition?

Shri Humayun Kabir: When the
institute is fully functioning, it will
have a capacity of about 1400 techni-
cians per year and we expect that
the whole of India will be covered.

Shri Bhagwat Jha Azad: May I
know what would be the strength of
the institute and how far in the annual
out-turn it will be able to meet the
requirements of trainees?

Shri Humayun Kabir: I have just =
now mentionéd that the out-turn will
be about 1400.

Dr. L. M. Singhvi: When is the In-
stitute likely to start functioning? .

Shri Humayun Kabir: We have
planned to start it in the second half
of the Third Plan. Therefore, it will
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start perhaps either next year or the
year after.

Shri Saraf: May 1 know whether
this institute will be run only by
the Government or the industry will
also be collaborated?

Shri Humayun Kabir: I have just
now mentioned that the Board  of
Governors has been set up. It will
be run by the Board of Governors and
not by the Government.

Shri Priya Gupta: May [ know
whether the total  technical super-
visors turned over from the National
Instilute of Training per ycar will be
proportionate to the requiremcnts of
supervisors in the industry, and
whether in view of the large number
of such requirement, other centres
like this are also deemed to be open-
ed?

Shri Humayun Kabir: This is the
first step we are taking in setling up
this kind of institution. It is my
hope that alterwards there will be
other institutions of this kind in other
parts of India also.

Shri Kunhan: What are the courses
of studies proposed to be introduced
by this institute?

Shri Humayun Kabir: There will
be 31 different courses. I caw men-
tion one or two. There will be a
number of courses on advanced work
measurements  including design and
{nstallation of incentive schemes;
another set of courses on work mea-
surements and incentives; a third set
of courses on production, planning and
eontrol; certain courses on sales or-
ganisation.

Mr. Speaker: He necd not read all
the 31. Shri U. M. Trivedi.

Dr. M. 8. Aney: May I know.

Mr. Speaker: Order, order. 1 have
called Shri Trivedi. Dr. Aney also
requires my pcrmission to put a ques-
tion.

Shri U. M. Trivedi: Will the courses
of study be guided by any university

JYAISTHA 31, 1884 (SAKA)
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or will they be independent of the
control of any university? '

Shri Humayun Kabir: These are
a kind of practical training and some
theoretical training lis also given to
people who are already in employ-
ment. This has nothing to do with
universities.

Technical Personnel for Mines

*1593, Shri P. R. Chakraverti: Will
the Minister of Mines and Fuel be
pleased to state:

——

(a) whether Government have made

any arrangement to set up a pool of

technical personnel to be kept ready
for employment in mines;

(b) what is the existing supervising
agency to regulate the movement  of
technical personnel to the areas where
they are in demand from the areas
where they may be in surplus because
of the lessening demand through the
closure of mines or of exhaustion of
the minerals; and

(¢) whether there is any provision
for making payment of subsistence
allowance to such personnel, who
temporaril go out of employment and
seck fresh avenues?

The Parliamentary Secretary to Mi-
nister of Mines and Fuel (Shri
Thimmaiah): (a) There is no pool of
technical personnel to be kept ready
for employment in mines, as  such,
There, is, however, a pool for tem-
porary placement of well-qualified
scientists and technologists, inciuding
technical personnel trained in Mining
Engincering, until they are absorbed
in suitable posts on a, more or less,
permanent basis. The Council of
Scientific and Industrial Research s
the controlling authority of the Pool.

(b) There is no such supervising
agency at present. There arc how-
ever, arrangements in the Employ-
ment Exchanges for the circulation of
vacancies of certain categories and
for the compilation and circulation of
lists of registrants belonging 1o cer-
tain occupations who are prepared to
take employment in other areas,
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advantage of which facilities can be
availed of by personnel, including
technical personnel, registered in any
of the Exchanges and, for any reason,
surplus in the area where they are
registered, for being considered for
vacancies in areas where, for any
reason, there is surplus demand.

(c) None, with the exception of
payment of the prescribed emolu-
ments to Pool Officers, referred to
above.

Shri P. R. Chakraverti: Sir, in view
of the fact that the declared policy
of the Government is to augment pro-
duction in mines through the intro-
duction of technology, is it not proper
to take some steps to maintain the
morale of the personnel concerned; if
so, how do Government propose to
deal with this question which is not
only material but psychological?

The Minister of Mines and  Fuel
(Shri K. D. Malaviya): So far as is
known to us, there is no difficulty in
finding employment for qualified
technical personnel especially mining
engineers who might incidentally be-
eome surplus in certain areas—as a
matter of fact, we are short of mining
engineers—except for the fact that
those who have just come out after
passing their examinations may have
to spend a few months without em-
ployment. [ want to assure my hon.
friend that the Government are taking
steps to train  sufficient number of
mining engineers and also other tech-
nical personnel who will be absorbed
in jobs,

Shri P. R. Chakraverti: What is the
apparatus, if any, which has been set
up by the Government to watch over
the interests of personnel whose ser-
vices are disturbed by the introduc-
tion of some innovation in the techno-
logy and, if so, whether this person-
nel would be given a sense of assur-
ance or security that any change in
the technology will not affect the
security of their services?

Shri K. D. Malaviya: At present
there is no particular body which is
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looking after this aspect of the ques-
tion But, as I answered the main
question, a register is maintained by
the Ministry of Scientific  Research
which looks after the interests of
such technical personnel who come to
India after receiving training from
abroad, or who have qualified them-
selves for any particular job here, and
they are given some job as an interim
measure. After that, close scrutiny is
held as to where they go and in what
way their interests have to be
watched.

Shri Vidya Charan Shukla: Have
Government made any assessment of
the requirement of technical person-
nel for mines by the end of the Third
Plan and. if so, what is that require-
ment and what efforts are made by
the Government to meet that require-
ment?

Shri K, D. Malaviya: Yes, Sir, a
survey has been completed recently
on the requirements of technical per-
sonnel in the mining industry. I have
not got the figures with me here aste
requirements at the end of the Third
Plan.

Shri Bhagwat Jha Azad: Do Gov-
ernment propose to extend facilities
for the training of mining technical
personnel in order to make up the
shortfall that we have at present?

Shri K. D. Malaviya: Yes, Sir, At
various places such facilities are al-
recady existing. We have increased
the number of students and expanded
the facilities for training. Lately, we
have also started opening schools for
diploma-holders and some other
type of junior technicians.

PL 480 Funds used by U.S. Embassy
in India
*1594, Shri Nambiar: Will the

Minister of Finance be pleased to
state:

(a) what is the total amount allocat-
ed under PL 480 Agreement with
U.S.A. for expenditure to be incurred
by the U.S. Embassy in India;
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(b) how much of i% had already
been given by the Government to the
U.S. Embassy; and

(¢) how much of it had been utilis-
ed by the U.S. Embassy.

The Minister of Finance (Shri
Morarji Desai): (a) Out of the rupee
procecds amounting to Rs.  1131:71
crores accruing under the PL 480
agreements signed to-date, the total
amount allocated for use by the Gov-
ernment of the United States of
Amcrica is Rs. 145:12 crores.

(b) There is no amount as such
being given by the Government of
India to the U.S. Embassy. As im-
ports of foodgrains and other agricul-
tural commodities take place, the
payment thereof is made in rupees
into the U.S. Government account
with the Reserve Bank of India.
Qut of such proceeds amounting to
Ra. 602 crores on 31-3-1862, the
amount available for use by the Gov-
ermment of the United States of
America is Rs. 91 crores.

(c) Since this relates to the ex-
penditure incugred by the Embassy
of a foreign Government, it cannot be
disclosed

Shri Nambiar: In view of the fact
that such a nuge amount has been
allotted for the use by the US Embas-
sy in India, may 1 know whether
Government have any knowledge as
to how this amount is being ulilized?

Shri Morarji Desai: Thsye is no
question of anything being alloted
1o the United States. The whole
money of Rs. 1131 crores belong to the
USA for the grain they have supplied
to us. Thercfore, there is no ques-
tion of our allotting anything. Out
of that amount, they are giving baek
to us 80 per cent as loans and grants.
After that, 20 per cent remains with
them for their use. Who are w% to
ask what they do about it?

Shri Nambiar: Since that 20 per
cent runs to Rs. 91 crores up to
31-3-1962 to what use is that momey
spent by the US Embasey ia India?
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Shri Merarji Desai: It is theix
money.

Shri Daji: Since this is a rather
sgtrange practice, does Government
have any information, or means of
information, as to low they will spend
that money, not for Embassy matters
but for matters unconnected with
Embassy work?

Mr. Speaker: He has answered that.

Shri Morarji Desai: It would be
impertinent for us to ask them.

Shri Yallamanda Reddy: As already
there are Rs. 91 crores in the coun-
try in the account of the US Govern=
ment, is it not the duty of this Gov-
ernment to know how they spend
their money here? What 1s the
secrecy?

Mr. Speaker: He has answered that
and said that it i8 no business of
ours.

Shri A. C. Guha: In spite of the
fact that the money belongs to
Amerjca, is there no general policy
agrecment between the Government
of India and the United States Gov-
ernment as to how they will spend
{1, whether they will spend it on some
produclive purpose or on some other
purpose?

Shri Morarji Desai: This again is a
very strange question. They give to
us 80 per cent of their money to
which we arc not entitled and 20
per cent of the money remains with
them. My hon. friend wants to know
as to what they do with their own
money. It is a very fantastic ques-
tion.

Shri A. C. Guha: | do not want to
know that. I want to know whether
there is any general policy agree-
ment. ... (Interruption) .

Shri Vasudevan Nair: Why is the
hon. Minister so excited about it?

BMr. Speaker: Order, order.

Shri Harish Chandra Mathur: May
I kmow whether shis 20 per osat
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amount is to be remitted to USA or
Is to be spent here?

Shri Morarji Desai: That is their
look out.

Shri Harish Chandra Mathur: My
question is whether we give this
amount to be remitled to USA or
whether this amount is supposed to
be spent here.

Shri Morarji Desai: The amount is
tn rupees. Thercfore it cannot be

remitted. It is to be spent only here.
L

Correspondence Courses and Evening
Colleges

*1595. Shri M. K. Kumaran: Will
the Minister of Education be pleased
to state:

(a) whether the Expert Commitiee
has submitted its report on corres-
pondence courses and evening collcges;

(b) if so, what are their main re-
commendations; and

(c) whether Government have taken
any steps to expand the scheme  of
correspondence courses and evening
colleges?

The Minister of Education (Dr,
K. L. Shrimali): (a) No, Sir,

(b) and (c). Do nol arise.

I would like to inform the hon. Mem-
ber, if he would kindly wait for a
minute, that the Expert Committee
has already made some recommenda-
tions to the Delhi University and to
the Government, though they have
not submitted the report, and the
Delhi University had appointed the
working group. It has been decided
to start correspondence courses in the
Delhi University during this sassion,
that is, 1962-63. If you would kindly
permit me, T might give a few details
with regard to the proposals which
the House may be interested to know.
The syllabi and examinations will be
identical with those prescribed for
the regular students. The duration of
the course will be three years for
those who have passed the Interme-
diate Examination and four years for
those who have passed the Higher
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Secondary or eguivalent examination.
For the first batch of students the.
final University examination will be
held in September, 1965. I might also
inform the Housc that about 400
students from all over India will be
admitted in the first year, that is, both
men and women. Admissions will be
open to all persons all over India
and it will be by selection on merit.
These are some of the recommenda-
tions which have been accepted by
the Expert Commitiee and I thought
the House might be interested in
them.

Shri M. K. Kumaran: May I know
whether it has come to the notice
of the Government that management
of private industrial undertaking in
the country are putting obstacles in
the way of thcir employecs who wish
to atlend evening colleges and, if so,
whether Government propose to take
any action to lift this ban on lcarn-
ing?

Dr. K. L, Shrimali: The hon, Mem-
ber does not expect me to answer this
question because il is the marage-
ment and the employees who will
have to deal with the situation.  As
fur as the Governmenl are concern-
ed, we are slarting correspondence
courses in Delhi  University. They
also received proposals from several
other universities—ithere are about
ten of them—for starling correspon=
dence courses and aflter the Univer-
sity Grants Commission has watched
the development of this course in
Dclhi University it will sanction these
proposals for other universities also.
We want to encourage it. I hope my
hon. friend over there will take up
this question with the particular man-
agement which trics to put obstacles
in the way of its workers in taking
advantage of this course.

Shri M. K. Kumaran: It has appear-
ed in the papers that the manage-
ments of private industrial under-
taking in Calcutta......

Mr. Speaker: He has advised the
hon. Member that he might take it
up with the private management con-
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cerned. He can ask another guestion
if he wants to.

Shri M. K. Kumaran: In view of
the importance of giving facilities to
young men and women for higher
education—that is recognised by the
Planning Commission and the Central
Government—may 1 know whether
the Central Government will evolve
some scheme whereby all the univer-
sities will be persuaded to accept this
scheme?

Dr. K. L. Shrimali: I cannot ask
all the universities to adopt this
scheme. As I said, some universities
have sent their proposals and the
University Grants Commission are
considering them. They will be sanc-
tioned after the Commission have
watched the progress of this scheme
in the Dethi University.

Shri  Daji: The question also
rclates to evening classes. So many
universities arc already holding
cvening classes. Has the Committee
made any special or fresh recommen-
dations about the cvening classes?

Dr. K. L. Shrimali: The question ot
evening classes is also being examined
by the ‘Expert Committee. The report
is expected by September.

Shri Hem Barua: Arc Government
aware of {he fact that some universi.
ties are having a sort of conservative
attitude towards cvening classes and
correspondence  courses and  if  so,
what steps do Government propose to
take to bring them to a reasonable
frame of mind?

Dr. K. L. Shrimali: The Universi-
ties are by nature conservative. We
discussed the whole question yester-
day. I{ is not possible to give them
any directive,

Dr. L. M. Singhvi: Is it proposed
to formulate a scheme to broadcast
lessons from the All India Radio and,
if so, when is the scheme likely to
start functioning?
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Dr. K. L, Shrimali: The All India
Radio has already some programmes
on education. I am not in a position
to say whether under the correspond-
ence courses advantage will be taken
of the All India Radio. This is a sug-
gestion which can be considered.

Shri D. C. Sharma: May I know,
Sir, whether the correspondence
course to be conducted by the Unil-
versity of Delhi will be open to stu.
dents of Delhi, or students all over
India?

Dr. K. L. Shrimali: This will be
open to students all over India.

s\ Ho ®To fgady: 3o FTrARIEH
FH & #rag § 97 faw Ifeqa
faan T gy 1 27 T av fE aTeEaEE
0 F% ogl 97 aF faa a, M7
Wt fazafaaral § o= f@a am@T
§ T WTgAl g f ag 1 s fwar
A1 721 & oz Fn faedT ® &Y o famr
W1 72T 2 a1 gav famafaammt &
Tl AF frar swm N7afz
Fega AT F4 7

Lo STo HATo AT iﬁﬁﬁza‘
faar 2 fr gv faeafaereai & frag
o= grm Sfea afrafed ama s
7 uz famfrr % 2 f o o & fa
7T ZHAFT 777 fmr wa fw owg 9w
arar 2 freft afeaedf & ar a4
gate1 gvvan wy afraedts & ofr €=
T RO FTH AT

Shri S. N. Chaturvedi: Has it come
to the notice of Government that
there is a ban on Government ser.
vants joining working men's colleges
and will this ban apply to the even-
Ing classes as well?

Dr. K. L. Shrimali: I am afraid all
these questions do not arise.

Shrimati Sarojini Mahishi: Will the
examinations of the students of the
correspondence courses be held sepa-



12121 Oral Answers

rafely, or along with those for regular
students?

Dr., K. L. Shrimali: All these are
matters of detail, which will have to
be examined.

Shri Yallamanda Reddy: Are Gov-
ernment aware of the fact that in
some of the States, the Government
departments are not allowing their
servants to attend evening classes?

Mr. Speaker: Now we cannot go
into them., Each State cannot be taken
up separately,

Shri Yallamanda Reddy: Some of
the States are not allowing their
employees to attend these classes. Has
that fact been brought to the notice
of Government and, if so, what action
i8 proposed to be taken?

Dr. K. L. Shrimali: The hon. Mem-
ber is asking questions which deal
with State Governments. This is 2
matter for the State Governments to
decide. As far as the Government of
India is concerned this facility is pro-
vided and it is hoped it will be taken
advantage of by thase people who are
in jobs. The correspondence courses
are meant for them.

Mr. Speaker: He says some of the
States refuse permission to theit
employees to attend evening classes

Dr. K. L. Shrimali: In these malters
each State Government will have to
examine the situation. There may be
certain situations in which they may
refuse permission. 1 cannot give a
general answer to this question. It
is a matter for the State Governments

T sam-fagt #en faae
Y I
‘taai-{qﬁ.ﬁ‘?m
T qE-HTE TAT Tg AT FT FUN
F01 fF
(%) v ww W fagre aowd
& fra @ faare, foesf uma w=4)
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foar 2, fomrom 7z w2 fw %7 52
o g AR, TgF TE 2

Shri Bhagwat Jha Azad: May 1
know whether this Arbitrator would
"hear the arguments on the Govern-
ment basis of meeting the officials and
Ministers or sit like a court and hear
arguments from professional lawyers
on behalf of the Government?

Shri Lal Bahadur Shastri: That is
going into too much detail. He will
perhaps decide for himself. T do not
think he is going to function there a3
a law court, but he will certainly
meet the officials, non-officials and he
might also wvisit the spot and meet
the people there.

Shri Basappa: May I know whether
the mediation of the Prime Minister
in such matters is confined only to
UP. and Bihar or whether it will
also be extended to Mysore and
Maharashtra?

Mr. Speaker: That is a different
thing.

Y WA IWA : F OTEET AT
frgs #77 7 977 fazr7 ot o9+
w3 AF1 7T &7 AvEET #1 SArpfr
g o wE 2 P o o fanis S @
FAFT T WA AT AT IF 7T AFA
Feafr ¢

oy ATH aAgIGT WEA( W 6Al
g A1 3oz mifagsd £ 207 eAAAA
q FEAT &1 751 Arfza 41 57 77 T
ari fF smfazas o 77 3 A1 oA%
S FAAT ZIT AT ATE B

Shri Jashvant Mehta: Whai are the
points of reference to this Aribitrator?

Shri Lal Bahadur Shastri: It is a
long one. The terms of reference will
be:

(1) Whether the principle of fixed
boundaries between the aforesaid
districts should be accepted? 1If so,
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whether they should be determined
in the manner suggested at the 1952
Conference, or in a different way?

(2) If the principle of fixed boun-
daries is not advisable, what improve-
ment should be made in the existing
principle based on the decp-streams
of the rivers Ganges and Ghagra?

(3) Whether, in the opinion of the
Arbitrator, there can be any other
solution to the guestion of the boun-
daries between the said distriets? It
so, what?
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Dr. L. M, Singhvi: What is the pro.
posed size of the factory in the
framework of the Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): In
the private sector for which recom-
mendation has been made, the final
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proposal is to have 68,000 tons of
nitrogen and 72,000 tons of P,Os,

Shri P. Kunhan: May I know whe-
ther the Government have received
any representation from other States
like Kerala for the establishment of
a fertiliser factory in the Third Plan?

Mr. Speaker: That is not relevant
here. Next question.

Medical Graduates

*1598. Shri Bibhuti Mishra: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a scheme for
the medical graduates to work in the
rural areas for a certain period just
after getting their degrees; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Ilome Affairs (Shrimatl
Chandrasekhar): (a) and (b), The
question is under consideration.

ot faufa faw o F ST A
z fx w7z wmAr mit faammie
& A1 avxre fem g v faare w7 @y
g ?

WEds ®WRVEd WY § AT AT TEr
37 97 fra1v gt var 3, fer g 784
2 o s 17 a7 fasre 21 var 20

ot faafa fesr - w2 o ey
fasrim 2 A1 frsrefr w17 #1994
AT A 2 {97 1 776 77377 7 frwrr
forsr g & 7
Shrimati Chandrasekhar: Exami-
nation has been finished with the
State Governments. We are now con.

sidering amongst ourselves whether
this would be fcasible or desirable.

it fanefer foret : #9732 547 A4y 2
fe ara ®a afega waw & 447 5@
# qi miT 703 ? wwArT Afad
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Dr. L. M. Singhvi: For how long
has this matter been under considera-
tion? By when is the matter likely
to be finalised?

Shri Lal Bahadur Shastri: Just
now, my colleague has said that pre-
liminary enquiries have been come
pleted. How long, 1 cannot give the
date.

Dr. L. M. Singhvi: Since when?

Shri Lal Bahadur Shastri: May be,
it was in August 1961 perhaps that
this idea was mootced. We have to
consult the various Governmenis and
other Ministries. We have done some
work. We hope to finalise.

Shri Harish Chandra Mathur: Even
under the cxisting rules, whuat pre-
vents the Government from  posting
ome of their employcees in the rural
areas? May I know whether they
have also considered what is the use
of sending raw people to rural areas
where they will have no guidance?

Shri Lal Bahadur Shastri: 1 think
the hon. Member himself fully under-
stands the difficulties. It is true that
anyone can be posted in any area er
m any place. But, as ¥he hom. Mem.
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ber knowa, it is mostly done by the
State Governments, &nd they are res-
ponsible. They do not have enough
hands even now. Even if we keep
aside this question of appointing or
posting doctors in the rural areas,
there is dearth of docters throughout
the country, except in West Bengal,
in all the other States, we do not
have enough hands to fill all the posts
which are needed just at present.,

Shri Priya Gupta: Will the homn.
Minister kindly state whether those
doctors who are being sent to the
rural areas are fully qualified doctors
who can handle patients indepen-
dently and they are being given the
pay for the purpose, or they are those
for whom thiz prerequisite period is
compulsory for becoming qualified or
full-fledged doctors?

Shri Lal Bahadur Shastri: Both
will be sent; naturally, they will al'
be qualified. That is the first point
And experienced doctors will also be
semt. There may be g hospital and
you may reguire three dcc'!or:.; there:
one of them can be an experienced or
senior doator, and the other two can
be those who have qualified recently
or have newly passed the medical
course.

Mr. Speaker: Now, Shri Vishram
Prasad.

Shri Priva Gupta: My point is this.
It is just a small point....

Mr. Speaker: Order, order. 1 have
called Shri Vishram Prasad.

Shri Priva Gupta: There is the
question of seniority and juniority.

Mr. Speaker: If he is junier, he
would draw the immediate salary.

sy fasm waw . it @A
ARV AT 7 FA9A 2 fF grHET AT ATH
FIEH F74 § 475 TF AH 2¢A T
TET 1 AL T FEA A1l #1 PRy
WET AT F AFTEA TAAT T AAT
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Dissolution of Certain Cantonment
Boards

*1599. Shri Hem Raj: Will the
Minister of Def be pl d to
state:

(a) whether it is a fact that some
of the Cantonment Boards which are
running under continuous losses will
be dissolved;

(b) if so, the names of such Boards,

State-wise; and

-
(c) what decision has been taken

about the educational and medical

institutions run by them?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) No, Sir.
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(b) and (c). Do not arise.

SAri Mem Raj: May [ know how
many Cantonment Boards are run.
ning at a loss now?

Shri D. R, Chavan: There are no
Cantonment Boards running at a loss.
They are not a commercial under-
taking to run at a loss.

Shri Daji: In view of the fact
that though these cantonment boards
may not be running at a loss but they
are having deficit budgets, to put it
more correctly, and there is multipli-
city and duplication of educational,
medical and velerinary facilities,
because the State Governments are
also providing the same facilities as
the cantonment boards, may [ know
whether Government will see to it
that this duplication is removed?

Shri D. R. Chavam: Government
are giving financial assistance in the
shape of grants-in-aid to all the deficit
cantonment boards,

Shri Daji: My question has nod
been understood. ...

Mr. Speaker: The hon. Minister has
said already that there is no propoeal
to wind them up.

8hri Nambiar: May I know whether
in those areag where the cantoa-
ments are dissolved, and where the
military do not require certain plots
of land, those lands will be handed
over again to the collectors or the
municipalities concerned?

Mr. Speaker: That is not relavamt
to the main question before us.

Mr. Speaker: Now, Q. No. 1801.

Shri Hem Barua: May I request
that Q. 1614 also may be answered
along with this?

Shri Harl Vishng Kamath: Both are
on the same subjeet, and may, there.
fore, be answered together.

Mr. Bpeaker: If the hom. Minister
has no objection, both can be taken
up together.
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“China Today”

+-

. Shri D, C, Sharma:
R0 {Shri P. K. Deo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have pro-
scribed issuc No. 16 of muguzine
“China Today" dated the 21st April
for publishing an article prejudicial
to the interests of the safety and
security of India; and

(b) if so0, whether Government have
considered the desirability of stopping
its publication and circulation in India
in view of repeated instances of the
same nature?

The Minister of State in the Minis-
try of Iome Affairs (Shri Datar):
(a) Yes.

(b) While there is no provision in
law under which the publication of a
journal can be prevented, it is being
considered as to what further action
should be taken in this matter

“China Today"”
[ Shri Hem Barua:
*1614. 4 Shri Hari Vishnu Kamath:
| Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(&) the number of issues of “China
Today”, a journal published by the
Chinese Embassy in New Delhi, which
have been proscribed since January 1,
1962 together with the date of publi-
cation and the date of forfeiture of
each;

(b) the name of the printing press
where they were printed;

(c) the name of the owner or pro-
prietor of the press;

(d) whether action wunder the
Criminal Law Amendment Act, 1961
has been taken against the press:
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(¢) if so, the nature of action
taken; and

(f) if not the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Notification under the Criminal Law
Amendment Act, 1961, declaring issue
No. 50 dated the 9th December, 1961,
issuc No. 18 dated the 5th May, 1962
and issuc No. 16 dated the 21st April,
1962 of “China Today"” to be forfeited
to Government  were issucd on 8th
Muay, 11th May and 20th May, 1962,
respectively,

(b) The New Age Printing Press,
New Delhi.

(c) The Pcople’s Publishing IHouse,
Private, Limited.

(d) to (f). The maller is under
consideralion.

Shri D. C. Sharma: May I know it
Government know how many copies
of this paper are circulated in Delli
and outside Delhi, all over India?

Shri Datar: According to present
information, some copies have been
forfeited in the Stutes of U.P,, Rajas-
than and Punjab.

Shri D. C. Sharma: May I know
whether Government are in a posi-
tion to know the list of the persons
to whom these copies are sent, and
if so, have Government got this infor-
mation?

Shri Datar: They have becn for-
feited by the State Governments. The
details are not with us.

Shri Hem Barua: May I know whe-
ther the attention of Government is
drawn to China Today, 24th issue,
that was distributed in Delhi on 19th
June, wherein this statement occurs:

“A lie is after all a lie, a truth
a truth; a lie can never be turned
into truth, no matter how often
the Indian Government repeats
i?”

If so, in view of the fact that a state-
ment of this sort naturally enough
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lampoons India as a whole, why is it
that Government have not decided to
take any drastic action against this?
We do not want to be called ‘liars'.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): As the hon.
Member is aware, three issues were
confiscated. As regards the 24th issue,
[ have not seen it. Anvhow, if action
is needed, the same action will have
to be taken against that issue also
However, as he knows, gencrally
under our present rules, we cannot
prevent publication of any  journal.
But action could be taken agains:
statements or articles which are pre-
judicial to the interests, sccurity and
safety of the country. We have looked
into this matter as to how {o proceed
in the matter. There are different
ways. But we do want to {uke some
action in this regard.

Shri Hem Barua: In view of the
Fact that certain issues of China Today
are proscribed, may I kno'v whether
Government have taken the troubla
to colleet those issues that might be
lying with the Chinese Embassy here
or with the printing press here?

Shri Lal Bahadur Shastri: Ac for
the Chincse Embassy, it is, of course,
a different matter. But as regards the
press, the Delhi authorities did make
a number of searches and went to
different places. They have not been
able to secure any copy.

Shri Hari Vishnu Kamath: In view
of the fact that there has invariably
been a considerable time-lag between
the publication and circulation of
China Today on the one hand and its
proscription and forfeiture on the
other, is it a fact that the police
authorities have reported to Govern-
ment that it is somewhat difficult to
implement the ban order, because
copies once circulated cannot be easily
seized and forfeited to Government?

Shri Lal Bahadur Shastri: That
may be so,

Shri Vidya Charan Shukla: In reply
to (d) and (e) of question No. 1614,
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it is stated that the matter is under
consideration. May I know the basis
and the point on which this conside-
ration is proceeding?

Mr. Speaker: Why should he insist
on Government disclosing it?

o Wed TR AW, AT B
CEAT 2T AT Wl i HET AR WY
T 5 ZAT 2, 47 Aty 0§ Ao
o o1 W i ot 2 7

Wi =@ agigl mEA AT i,
CHIH A HMA AT AEEAT 7, W
37 W 77 fEar mar g1

Shri Tyagi: 1 heard the hon. Minis-
ter say that there was no law which
could cnable him to check this type
of tendencies which are leading
towards treason. If that is so, could
not the hon. Minister come .out with
a proposal and get the sanction of
Parliament so that he may be fully
authorised to stop this treason in the
country?

Shri Lal Bahadur Shastri: I did not
say that we cannot take action in
such cases. I merely said that we
have got full freedom of speech and
writing in our country.

Shri Tyagi: For Indians, or for
foreigners also?

Shri Lal Bahadur Shastri: This, of
course, concerns Indians. I said we
therefore do not prevent the publica-
tion of any paper. However, as I said,
if something objectionable is written,
which is against the law, we have to
take action against the publication.

Foreign Tourists

*1602. Shri P. C. Borooah: Will the
Minister of Finance be pleased to

state:

(a) whether there have been com-
plaints from foreign tourists about
difficulties experienced by them at
the customs; and
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{b) it so, what decisions, if any,
‘have been taken by the Government
to improve the situation?

The Deputy Minister of Finance
A{Shri B. R. Bhagat): (a) The Gov-
ernment of India have received some
complaints from foreign tourists about
difficulties said to have been experi-
enced by them in customs clearance.

(b) It is the Government of India's
policy to show all courtesy and con-
gideration to all persons passing
through customs check and to clear
them through the customs expedi-
tiously. Instructions already exist to
‘this effect to all Customs officials. The
complaints whenever they are received
are looked into promptly and reme.
dial action taken when necessary.

Shri P, C. Borooah: May [ know
whether it is a fact that it takes
almost a day for taking customs
clearance and a week's time for import
clearance of articles carried by
tourists and thus they are put to much
inconvenience because they are sche-
duled to stay in a place only for two
or three days? What steps are Gov-
ernment taking to remove these
difficulties?

Shri B. R. Bhagat: We maintain a
log book each time the tourists are
cleared and we inspect it very care.
Tully. So far as the tourists are con-
cerned, about 85 per cent of them are
cleared within 40 minutes, and their
personal baggage is also cleared
along with them  but if they
are importing with them certain
articles into which investigations are
required, certainly that takes soma
time.

Shri P. C. Borooah: May I know
whether it is a fact that the public
relations officers posted at different
places are not conversant with ths
import and customs rules and so they
cannot give assistance to these people?
If so, what steps are Government
taking to make the public relations
-officers conversant with these rules?

Shri B. R. Bhagat: Generally the
public relations officers are carefully
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selected and they are quite adept im
dealing with the public in an efficient
way, but for the information of the
hon., Member may I say that we are
creating a special pool of customs and
central excise officers who will be
selected with an eye om quality as
well as their tact and efficiency in
handling tourists and other personned,
for being kept at these various air-
ports where the foreign tourists come
in large numbers, and we hope with
this special sclection of men of
experience, the complaints of dis-
courtesy or undue delay will be vecy
much minimised.

Shri Sham Lal Saraf: May [ know
whether the facilities that are given
at the customs clearance to foreign
tourists are given publicity in our
Embassies and other offlces in foreign
lands?

Shri B. R. Bhagat: Our Tourist
Department and other departments
concerned are taking all measure: te
publicise them.

Shri Bhagwat Jha Asad: The hon.
Minister said that complaints had
been received. May I know whether
an enquiry into these complaints has
established the genuineness of the
complaints or that what was done was
according to our customs rules?

Shri B. R. Bhagat: In gome cases
the complaints may be genuine, the
other complaints are frivolous.

Dr. L. M. Binghvi: Has any analysis
been made of these complaints® 1Is
the Government aware that customs
clearance takes eight to ten hours
usually for the accompanied baggage
of the foreigners?

Shri B. B. Bhagat: As [ said, we
have a separate log book for each
clearance, the clearance of each plane,
and the study shows that 85 per cent
of the cases are cleared within 48
minutes. The House may be aware
that there are some smugglers among
the tourists. When we have some
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information or when we have some
suspicion, we have to take care.
‘Generally the complaints arc in those
cases in which we have some
suspicion.

Shri Morarka: May ] know whether
‘the complaints originate from all the
airports or any airport in particular?

Shri B. R. Bhagat: Some airports.

Mr. Speaker: Shri S. M. Banc¢rjee---
absent. Next question.

Shri Igbal Singh: Mav I know
whether the taxation proposals of the
‘State Governments can be discussed
in this House, and further, whether
the reactions on the taxation proposals
of the Statc Governments can be dis-
cussed in this House or not? [ want
your ruling en this point.

Mr. Speaker: The question is not
beforc the House. Next question,

Bank of China

*1604. Shri Hari Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to state:

(a) whether the Bank of China
continues to operate in India;

(b) if so, what restrictions have
been imposed on its functioning;

(¢) whether any further measures
are coniemplated in  view of the
worsening of India-China rclations;

(d) whether some of the employees
of the Bank have been ordered to
leave India; and

(e) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a). Yes.

(b). The licence 1ssued to the Bank
of China to deal in foreign exchange
was withdrawn by the Reserve Bank
from the 28th December, 1961,

(c). The question of taking suitable
action will arise if any of the provi-
gions of the Banking Companies Act,
1949 are contravened.

1153 (Ai) LS—2.
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(d) and (c). Some employees
whose activities have been found ob-
jectionable have been ordered to
leave India under the provisions of
the Foreigners Act,

Shri Hari Vishnu Kamath: How
many Indians are employed in the
Bank of China, and as distinet from
employees, has the Government got
any information as to whether other
Indians have got any dealings or
transactions with the Bank of China,
or does it cater mainly or only to
the needs of the Chinese community
in India?

Shri B. R. Bhagat: At the end of
December, 1861, the total staff em-
ployed by the bank was 88, of whom
31 were Indians and the rest non-
Indians. The Rescrve Bank is mak-
ing efforts to get the bank to increase
the number of Indians on the staff.

Shri Hari Vishnu Kamath: The
other part of the question has not
been answered—whether the Govern-
ment has got information to show
whether other Indians have got any
dealings with the Bank of China—
business dealings—apart from the
cemployees.

Shri B. R. Bhagat: I do not have
that information.

Shri Hari Vishnu Kamath: Has
Government received reports  from
the West Bengal Government or {rom
other sources 1o the effect that the
Bank of China in Calcutta and Bom-
bay has been indulging in subversive
and espionage activities or at least
in prejudicial and undesirable acti-
vitics and, if so, in the context of the
present India-China relations and the
lapse of the 1954 trade agreement....

Mr. Speaker: After "if s0,” he must

come 1o the question.

Shri Hari Vishnu Kamath: And if
so, with the lapse of the 1954 trade
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agreement, in the present context of
India-China relations.

Mr. Speaker: After “if s0”, and
when he has prefaced the question
with “if so”, he must put the ques-
tion straight.

Shri Hari Vishnu Kamath: 1 am
putting the question, What are the
reasons for not closing down the Bank
of China completely?

Shri B. R. Bhagat: The bank as
such cannot indulge in any activity
other thap normal banking activities.
The inspection of the Reserve Bank
does not show any such thing. But
certainly some of the cmployees of
the bank were found to be indulging
in subsersive activities and, as J said,
under the Foreigners Act they have
been suitably dealt with and most of
them have been sent out of the coun-
try.

Shri Nath Pai: Has any investiga-
tion been made into the suspicion as
to whether the bank uses its financial
resources to help activities particul-
arly of a propagandist nature, help-
ful to the cause of the Chinese Gov-
ernment?

Shri B. R, Bhagat: It is possible
for the Reserve Bank to carry out its
inspection. We do go into thcse
things, but so far, thc banking ope-
ration of this bank has not revealed
any such activity.

Shri Vidya Charan Shukla: May I
know the reason why the Reserve
Bank withdrew the permission from
the bank to deal in foreign cxchange?

Shri B. R, Bhagat: Because of the
closure of trade with Tibet, the for-
eign trade aclivities of this bank have
dwindled very much and for that
reason the licence to deal in foreign
exchange was withdrawn.

Shri Morarka: May I know the
tota] deposits of the bank and how
much is Indian and how much
Chinese?
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Shri B. R. Bhagat: The deposits of
the bank have dwindled very much,
It has come down from Rs. 3,99,35,200
on 15th September, 1961 to
Rs. 1,21,16,000 on 6th April, 1962. 1
have not got the breakup as to how
much is Chinese and how much
Indian,

Shri Hem Barua: In view of the
fact that the Bank of China has of
late a honeycomb of anti-Indian acti-
vities. ...

Mr. Speaker; Order, order,

Shri Hem Barua: I wil| link it up
in one sentence.

Mr. Speaker: The sentence 1nust
have some limiteg size.

Shri Hem Barua: In view of the
fact that the Bank of China is indulg-
ing in financing anti-national acti-
vities in our couniry, in spitc of the
fact that the Reserve Bank has with-
drawn the forcign exchange licence,
why is it that our Government have
not tried to reassess the position of the
Bank of China in our national eco-
nomy?

Shri B. R. Bhagat That the bank as
such is indulging in subversive actie
vities is not shown by the nspection
of the Reserve Bank. The bank was
inspected in November and Decem-
ber, 1961, with reference to its posi-
tion and before that in  September
1961. So, several inspections by the
Reserve Bank did not show any such
activities. But as 1 said, some of the
employces were indulging in such
activities and we have taken suitable
action,

Dr. L. M. Singhvi: Is it a fact that
the West Bengal Government has sug-
gested the closure of this Bank or has
asked for any drastic steps to be
taken by the Government of India
agains{ this bank?

Shri B. R. Bhagat: I have not got
that information that the West Bengal
Government suggested any such
thing.
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0il Royalty

-}
1605 J Shri Hem Barua:
* 7 Shri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the question of oil
rcya]lty was discussed recently at
Delhi with two Assam Ministers; and

(b) if so, conclusions arrived at?

The Minister of Mines and Fuei
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) On the suggestion of the Assam
Ministers it has been agreed that the
matter may bec referred tfo a third
party.

Shri Hem Barua: May I know
whether it is a fact that the State
Government propose to approach the
Supreme Court for ap interpretation of
some legal aspects regarding this
rayalty issue and if so, may | have
an idea of the legal aspect involved
in this?

Shri K. D, Malaviva: It has not
been decided yet as to whether the
third party which I referred to in
my answer should be refercnce to
arbitration or to the Supreme Court.
This question will be considered as
soon as the formal proposal from the
Government of Assam is made. At
that time, the legal aspect and the
constitutional aspect wil] also be made
quite clear.

Shri Hem Barua: May Inow whe-
ther the losses that the State Govern-
ment are likely to suffer duc 10 the
reduced well-head price are being
computed and if so, whether it is a
fact that the Central Government have
offered a 15 per cent share participa-
tion to the Government of As:zam?
If so, what is the reaction of the Siate
Government {o this proposal?

Shri K. D. Malaviya: No, Sir;
there is no proposal to offer any part-
nership in the refinery or in any other
venture to the Assam Government in
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lieu of any reduction in the royalty
that might result after these things.
But a separate proposal offering the
State Government some partnership
in the refinery venture is under con=
sideration and steps will be taken to
convey the decision of the Govern-
ment.

Shri P. C. Borooah: What is the
difference  between the  royalty
demanded by the Assam Government
and the royalty that the Central Gov-
cernment propose to pay?

Shri K, D. Malaviya: Recently their
demand has increased and they say
this increase in their demand is due
to the fact that they could not col-
lect all the figures. If their latest
demand is taken into account the
difference will be about Rs. 6 per ton.

Shri Basumatarj: May I know tho
reason why the Assam Government
and the Central Government could not
arrive at an agreement about the
royally and what is the reason for
their secking the intervention of the
Supreme Court?

Shri K. D. Malaviya: We are quite
convinced that the rate of royalty
should be fixed by the Gowvernment
of India. But they have raised cer-
tain constitutiona] issues which per-
haps require elucidation. Because they
do not agree with our views there is
no alternative left to us than to refer
the matter to a thirq party. Who
that third party is has yet to be decid-
ed.

WRITTEN ANSWERS TO
QUESTIONS

Iron Ore for Steel Plantis

*1600 Shri Surendranath Dwivedy:
Will the Minister of Steel and Heavy
Industries be pleascd to state whether
Government have made any assess-
ment of the capacity of their Steel
Plants 1o utilise the production of
iron ore by private mine-owners in
Orissa?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
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Planning of iron ore supplies to the
public sector steel plants is on thc
basis that they would draw their sup-
plies from their own captive mines
or from mines in which Government
have a majority interest. Thus the
supplies for Bhilai have to come from
the Dhalli Rajhara mines owned by
Hindustan Steel, for Rourkela from
Barsua mines also owned by Hindus-
tan Steel and for Durgapur from the
Bolani Mines in which Government
have a majority holding. Only the
short-fall from these mines, which is
of a temporary nature, has to be met
from the market mines and procure-
ment from these mines is, therefore,
restricted to the anticipated tempo-
rary deficits from the sources indi-
cateq above. Hindustan Steel patu-
rally make an assessment of the defi-
cit from time to time.

Profession Tax Levied by Punjab

Government
a3

“1603. Shri S. M, Banerjee Wil the
Minister of Home Affairs be pleased
to state:

(a)y whether various mass organi-
sations and political parties of Punjab
have approached the Centre to inter-
vene and ask Punjab Government o
withdarw  Profession Tax luvied
recently by them;

(b) whether there is a
agitation going on in Punjab;

serious

(¢} the reaction of the Centre; and
(d) steps taken in the mafter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a). No. But a representalion has
been received from the Shiromani
Akali Dal, Amritsar, suggesting that
the President mav  withhold his as-
sent to the Punjab Temporary Taxa-
tion Bill, 1962.

(b). No. Some political parties are
reported to have organised public
meelings opposing the taxation mea-
sures.
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(c) and (d). The taxation mea-
sures are within the competence of
the State Government.

Escape of Hostile Nagas into East
Pakistan

*1602-A. Shri Warior: Will the
Minister of Defence be pleased to
slate:

(a) whether any investigation was
conducted into the circumstances
leading to the escape of rebel Nagas
from Assam into East Pakistan, track-
ing through the security cordon;

(b) if so, whether the investigation
has pinned down the responsibility as
tu the ecscape on the civil or military
authorities; angd

(¢) whether any steps are taken to
tighten the security cordon?

The Minister of State ip the Minis-
try of Defence (Shri Raghuramaiah):
(a), (b) and (c). Attention is invited
{o the Statement made by the Defence
Minister on this subject on the floor
of the House on the 13th June, 1962.

Honorary Magistrates

+1606. Shri A. V. Raghavan: Will
the Minister of Home Affairs be
pleased to state:

{a) whether any representation was
received from the Delhi Bar Associas
tion demanding the replacement of
Honorary Magistirates by stipendary
nnes;

(b) whether there was any further
representation demanding the separa-
tion of the judiciary from the execu-
tive; and

(¢) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a). No.

(b), No.

(¢). Does not arise.
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Flight College, Indore

( Shri Bhanu Prakash Singh:
*1607. { Shri Birendra Bahadur
| Singh:

Will the Minister of Defence be
pleased to state:

fa) whethey there is any proposal
to establish a Flight College at
Indore and, if so, at what stage the
scheme is; and

(b) whether the Maharani of
Indore hag made any contribution to
facilitate the opening of this inst-
tution?

The Minister of State in the
Ministry of Defence (Shri Raghu-
ramaiah): (a). No, Sir.

(b). Does not arise.

‘Sports Village' in Delhi

#1608, Shri Birendra Bahadur Singh:
Will the Minister of Education be
pleased to state:

(a) whether there is a proposal to
establish a ‘Sports Village' in Delhi;

(b) if so, what are the details of
the scheme;, and

(e¢) the progress made towards that
end?

The Minister of Education (Dr.
K. L, Shrimali): (a). Yes, Sir.

(b) and (e¢). The details have yet
to be worked out by a Committee of
the All India Council of Sports after
a suitable plot has been secured.

Students’ Participation in Politics

*1609. Shri P, R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether Government have
any decision with regard to students’
participation in politics, specially in
demonstrations organised by political
parties;
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(b) whether the opinion of the
Vice-Chancellors of the different

Universities has been sought;

(e) if so, the nature of their re-
commendations; and

(d) whether Government convened
any mecting of political parties to
find out if any workable formula
could be devisedq on an agreed basis?

The Minister of Education (Dr.
K. L. Shrimali): (a), A statement s
laid on the Table of the Sabha,

STATEMENT

It was decidel] that it would not be
in the fitness of things to impose any
kind of ban in this matter though it Is
certainly not desirable for students to
participate in demonstrations. It was
felt that the object could be achieved
if educational authorities and educa-
fors bring home to students the un-
desirability of such  demonstrations
and take disciplinary action, if neces-
sary, in really bad cases. It was
also considered possible for educa-
tional  authorities to take parents
into their confidence through “Parent-
Teacher Associations” so that tha
guardians (parents could prevent such
activities on the part of their wards.

2. The above views were communl-
cated to the State Governments and
Union Territories with a request to
issue necessary instructions to all
educational institutions under their
control.

(b) and (c¢). The opinion of the
Vice-Chancellors was sought at the
Vice-Chancellors’ Conference held in
June, 1960 and the Conference re-
commended that:—

“A convention of political part-
ies be called to agree on a con-
cord that they will desist from
interference in the affairs of the
Universities, directly or indirect-
ly, in the interest of the future
generation”.

(d). No, Sir.
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Coal Production Target

*1610. Shri Hari Vishnu Kamath:
Will the Minister of Mines and Fuel
be pleased to refer to the reply
given to Starred Question No. 330 on
the 1st May, 1962 and state:

(a) whether the target of coal pro-
duction during the Third Five Year
Plan period has been revised; aad

(b) if so. to what extent?

The Minister of Mines ang Fuel
(Shri K. D. Malaviya): (a) and (b).
It has since been decideg that the
target of coal production during the
Third Five Year Plan should remain
at 97 million tons. Physical plunning,
both for production and 1iransport,
is, however, bcing done on the basis
of 101 million tons in the last yecor
and 104 million tons in the last
quarter of the plan.

Bhilai Steel Works

#1612, Shri Maheswar Naik: Will
the Minister of Steel and Heavy In-
dustries be pleased to stale:

(a) whether the Bhilai Steel Works
have launched a scheme with the
triple objective of raising technologi-
cal skill, stcel output and reducing
production costs; and

{b) it so, what are the details of
the scheme?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). While no special scheme
as such has been launched, the Works
are constantly engaged in attaining
the objectives of raising technological
skil] ang steel output and reducing
production costs.

Manufacture of White Cement

*1613. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that a new
process for the manufacture of white
cement has been developed by the
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Regional Research
Hydcrabad;

Laboratory  at

(b) if so, whether a scheme has
been made to popularise the new pro-
cess; and

(c) 1if so, the broad outlines of the
scheme?

The Minister of Scientific ReSearch
and Cultural Affairs (Shri Humayun
Kabir): (a) & (b). Yes, Sir,

(¢) A non-technical note with cost
eslimates for a 50 tonsiday plant has
been cireulated to interested praties.
The National Researck Development
Corporation will consider offers rece-
ived and give license for exploitation
of the process.

States’ Share in 0il Refineries

“1615. Shri D. C. Sharma: Will the
Minister of Mines and Fue] be pleas-
cd to state:

(a) whether Govermmoents of
Gujarat, Assam and Bihar have been
offered 15 per cent share in the public
sector oil refineries in these States
by his Ministry: and

(b) what is their rcaction 1o the
offer?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise,

Licensing for Manufacture of Diesel
Engines

*1616. Shri Birendra Bahadur Singh;
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that Messrs.
Link Machinery Limited of Caleutta
have been granted 8 licences in the
recent past for the manufacture of
diesel engines, etc,;

(b) whether they have commenced
production as per specifications; and

(c) if not, action proposed by Gov-
ernment in this regard?

The Minister of Sieel and Heavy
Industries (Shri C. Subramaniam):
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(a) to (c). A Statement is laid on the
Table of the House. [See Appendix
1V, annexure No. 86.]

Time and Frequency Transmission and
Monitoring Station

*1617. Shri P. C. Borooah: Will the
Minister of Sclentific Research and
Cultural Affairs be plecased to state:

(a) whether a time and frequency
transmission and monitoring station
of high accuracy is proposed to be set
up in India for tracking satellites;

(b) if so, what is the cost of the
scheme;

{¢y where it is proposed to be set
up: and

{d) what steps are being taken in
that direction?

Minister of Scientific Research and
Cultural Affairs (Prof, Humayun
Kabir): (a) No Sir, but the National
Physicul Laboratory has a  small
standard Time and Freguency Station
and a monitoring station to ensure
that the transmissions conform 10
international standards.

(b), (¢) und (d). Do nol arise.
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Coal Production in Narsinghpur
District, MP.

*1619. Shri Hari Vishnu Kamath:
Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 2111 on
the 28th May. 1962 and state:

(a) whether the work of coal pro-
duction at Gotitoria and Mohpani
areas of Narsinghpur District, Madhya
Pradesh will be resumed in the near
future; and

(b) if so, when?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
There is no proposal so far to resume
work here during the Third Plan.

Alleged Violation of Chinese Air Space

. f Shri D. C. Sharma:
1620.  Shri P, C. Borooah:

Wil] the Minister of Defence be
pleased to stale:

(a) whether it is a fact that Com-
munist China has protested to India
against alleged violations of China's
air space, through a nole addressed
to Government on the 30th May, 1962,
putting the number of such violations
between March 6 and April 30, 1962
at 67; and

(b) if so, what has been Govern-
ment's reaction thereto?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) The alleged flights are being
investigated by the LA.F. authorities
and a suitable reply will be sent to
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the Chinese Government after the
investigation has been completed.

Indian Military Music

3637. Shri Brij Raj Singh: Will the
Minister of Defence be pleased to
state:

(a) whether Government have
thought out a plan to make the
Indian Military Music more popular;

{b) whether it has been thought on
the lines of earning money as well as
making the 'music popular by bring-
ing out an album in long playing re-
cords; and

(¢) whether Government plan 1o
hold periodical 'military Torch Light
Tattoos on lines similar to the ones
held in UK. at the White City
Stadium, whereby funds are also rais-
ed for the disabled soldiers, sailors
and airmen?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). Copies of the printed
Military Music are available for sale.
If the demand for Military Music is
encouraging, additional copies could
be printed and the possibility of re-
cording music for public sale can
also be considered.

(e¢) No, Sir. As staging of Tattoos
involves considerable expenditure
and upsets normal training of troops,
as a general rule holding of tattoos is
not encouraged,

Coconut 0il Cake

3638. Shri M. K, Kumaran: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether research on utilization

of coconut oil cake for human con-
sumption has yielded any result; and

(b). if so, the details thereof?
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The Minister of Scientific Researcin
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). Coconut offers
a high class vegetable protein but
because of fibrous residues may cause
digestive disorders, Investigations at
the Central Food Technological Re-
search Institute, Mysore have shown
that under proper processing condi-
tions, a good edible quality coconut
meal free of fibre can be obtained
after extraction of oil. When blend-
ed with Bengal gram flour and
groundnut flour and fortified with
vitamins and wminerals, it can be
used as a supplement to diets poor in
protein. Feeding trials on children
with 2 ounces daily of the protein food
over a period of 8 months brought
about a highly significant improve-
ment in the growth and nutritional
status of the children.

Literature for Neo-Literates

3639. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the names of the Voluntary
Organisations in the field of Social
Education Literature and literature
for neo-literates which were given
assistance during 1960-61 and 1961-62
in the State of UP,;

(b) the nature of assistance given
to cach of them; and

(c) the progress achieved?

The Minister of Education (Dr. K.
L. Shrimali): (a) M/s Hindi Vishwa
Bharati, Lucknow.

(b) Rs. 60,000 during 1960-61, being
the fourth instalment of Government
subsidy for publication of an Hindi
Encyclopaedia in 10 volumes. No
grant was given during 1961-62.

(c) Eight volumes have been pub-
lished, Volumes 6 and 7 were brought
out in 1960-61 and Volume 8 in 1961~
62.
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Grant for Development of Libraries
in U.P.

3640. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the names of voluntary organi-
sations that have received grant from
the Central Government for devclop-
ment of libraries in Uttar Pradesh
during 1960-61 and 1961-62;

(b) the amount sanctioned .o each
of them; and

(c) the conditions under which the
amount was sanctianed?

The Minister of Education (Dr,
K. L. Shrimali): (a) to (c). A state-
ment is laid on the Table, [See Appen-
dix IV, annexure No. 87.]

Life-time arrears of Military Men

3641, Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) the number of military men
whose L.T.A. (life-time arrears)
cases are pending till the 30th April,
1962, State-wise;

(b) the main causes of the delay
in the finalization and payment of
their arrears; and

(c) the steps taken by Government
to remove them?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) 113 claims for payment of pen-
sions to heirs of deceased military
pensioners were pending with the
Controller of Defence Accounts (Pen-
sions), Allahabad, on 31st May 1962
The State-wise distribution is:—

Punjab 39
Madhya Pradesh 21
Maharashtra 1
Rajasthan 13
Uttar Pradesh 11
Jammu & Kashmir 1
Madras 1
Himachal Pradesh 3
Gujarat 1
Tripura 1

Kerala 1

(It has not been possible to indi-
cate outstandings on 30-4-1962 as
separate records are not maintained
for this purpose).

Pensions Disbursing Officers who
are under the administrative control
of State Governments or of the
Posts & Telegraphs Department have
also been empowered fo settle claims
of this nature, within certain limits.
Thus some claims may be pending in
such case offices, but as a large num-
ber of offices is involved, it has not
been possible (o collect information
on these claims,

(b) Finalisation of these claims is
delayed mainly for want of complete
documents, such as Pension certificate,
Death Certificate, Legal heir-ship
certificate, required to be submitted
by the claimants through the Pension
disbursing officers. A major reason
for delay is that pensioners do not
nominate heirs.

(c) Pension Disbursing officers are
required, under rules, to encourage
pensioners to nominale heirs. As the
lack of a nominated heir is a major
factor, the Controller of Defence Ac-
counts (Pensions) is being asked
again to publicise among pensioners
the desirability of nominating their
heirs.

The Controller of Defence Ac-
counts (Pensions) brings instances of
unusual delay in settlement of claims
pending with the pension disbursing
officers, to the notice of the appropri-
ate administrative authorities. Never-
theless, he is being asked to consider
further action to finalise cases pend-
ing both in his office and in the pay-
ment disbursing offices and to elimi-
nate, or reduce, such delays in future.

Pensioners

3642. Shri Hem Raj: Will the Min-
jster of Defence be pleased to state:

(a) the number of pensioners
whose temporary increment has been
enhanced from 1st April 1858, and
who have been paid upto 30th April,.
1962, State-wise;
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(b) the number of those who await
payment, State-wise;

(¢) the main causes of delay in the
payment of their pensions; and

(d) the steps taken by Government
to remove them?

The Minister of State in the Minis-
try of Defence (Shri (Raghuramaiah):
(a) and (b). As on the 31st May,
1962, for which information is avail-
able, the Controller of Defence Ac-
<ounts (Pensions), Allahabad had sanc.
tioned the enhancement of temporary
increase in pensions in 1,57,714 indi-
vidual cases, According to the infor-
mation available, the pension disbur-
sing officers had made payments to
1,34,953 pensioners upto the end of
May 1962. The number of pensioners
awaiting payment of temporary in-
creascs al enhanced rates as on 3lst
May, 1962, waus upproximately
1,18,700.

As already indicated in the reply
given to Unstarred Question No. 1593
on the 8th December 1961, these sta-
tistics are maintained on an All India
basis and a State wise brcak up of
the figures is, thercfore, not available.

(¢) The delay i1s due primarily to
the fact that a large number of pen-
sioners of various categories are in-
volved.

(d) The neced for expeditious fina-
lisalion of these cases has been kept
in view from the beginning. The
Controller of Defence Accounts (Pen-
sions) has addressed the Chief Sec-
retaries of all State Governments
asking them to issue suitable instruc-
tions to the Treasury Officers under
their control. All Pension Disburs-
ing Officers have also been addressed
individually to be vigilant in this re-
gard, Further, about 60 District
Magistrates have been  addressed
demi-officially by the CDA(P) re-
Questing them to take a personal in-
terest in this work. The Controller
of Defence Accounts (Pensions) and
his officers are also keeping a vigi-
lant watch so that suitable assistance
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is rendered promptly wherever neces-
sary, to ensure that temporary in-
creases are paid as soon as possible by
each Pension Disbursing Officer.

Grants to Universities and Colleges
in UP,

3643. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
slate:

(a) the tolal grant given to the
different universities and colleges in
the State of Uttar Pradesh during
1961-62 by the Universities Grants
Commission; and

(b) the carmarked grants to be
given during 1962-63 {o these institu-
tions?”

The Minister of Education (Dr, K.
L. Shrimali): (a) Rs, 2,78,37,477-11.

(b) No grants have been earmark-
ed for the year 1962-63 by the Uni-
versity Grants Commission.

Manufacture of Steam Turbine
Generators

3644, Shri M. K. Kumaran: Will the
Minister of Steel and Heavy Indust-
ries be pleased to state:

(a) whether M/s. Birla Brothers
have submitted a scheme to Govern-
ment for the manufacture of steam
turbine generators in collaboration
with the Westinghouse Corporation of
America:

(b) if so, whether Government
have considered the scheme;

(c) the total estimated investment
in the scheme and the foreign ex-
change component thereof; and

(d) the proposed location of the
plant?

The Minisier of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) to (d). The project is estimated
to cost about Rs. 6 crores of which
Rs. 45 crores will be in foreign ex-
change. Government have not yet
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considered the scheme. The location
of the factory is still under conside-
ration.

The manufacture of heavy electri-
cal equipment is reserved for the pub-
lic sector under the Industrial Policy
Resolution, 1956.  Government have
appointed an ad-hoc technical com-
mittec to asscss the demand for heavy
electrical equipment. The question
whether further capacity should be
created in the private sector for
manufacture of heavy electrical
equipment will be decided after exa-
mining the committee's report in the
light of capacity existing in the pub-
lic and private seclors and capacity
being developed ang planned in  the
public sector.

Stainless Steel Factory in Kerala

3645 Shri M. K. Kumaran: Will
the Minisier of Steel and Heavy In-
dustries be pleased to state at what
stage is the establishment of a stain-
less steel factory at AHlingal in the
Kerala State?

The Minister of Steel and Heavy
Industries  (Shri C. Subramaniam):
There are no proposals before the
Ministry for the establishment of any
factory at  Attingal in the Kerala
State for the manufacture of stainless
steel,

There is, howcever, a proposal for
the establishment of a Small Indus-
tries Extension Centre at Attingal for
training in the production of stain-
less steel and aluminium utensils at
Attingal. The construction of the
permanent factory building at Attin-
gal has just been completed. Elec-
tric wiring is yet to be done. Pend-
ing this, the Extension Centre is
temporarily located in the Industrial
Estate at Ettumanur and production
commenced there on May 21, 1962.

Home Minister's Discretionary Grant

3646. Shrimati Laxmi Bai: Will the
Minister of Home Affairs be pleased
to state:

(a) the names of private institu-
tions that received aid in Andhra
Pradesh from 1957 onwards from the
Home Minister’s Discretionary Grant;

(b) the number of Political suf.
ferers who received such aid;

(c) total number of applications
received and total number considered
favourably; and

(d) total number of lady applicants
and the number who received such
aid?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
fa) One institution, wviz, ‘Vinayash-
ram’ of Guntur District.

ith) 176.

(¢) and (d). Applications for reliel
from politieal sufferers are forwarded
to the State Governmenis concerned
in the first instance for consideration
under  their own  relief  schemes.
Assistance is given from {he Home
Minister’s Discretionary Grant only in
individual cases of hardship recom-
mended by the State Governments.
The information asked for is not,
therefore. readily available.

National Fire Service College

3647. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is a proposal
before Government to start g National
Fire Service College for the training
of suitable personnel; and

(b) if so, the details of the College
establishment and its capacity of ad-
mission of candidates and other parti-
culars connected therewith?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The National Fire Service Col-
lege has already been functioning and
imparting training since July, 1836,

(b) Besides the Director, there is a
Deputy Director, two Asstf. Directors
and four Deputy Assistant Directors.
In additlon there is the Demonstra-
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tional staff, Office Staff, Hoste] Staff
and the Workshop Staff.

The College generally runs two
courses at a time and can accommo-
date 72 trainees depending upon the
Hostel Accommodation available,

Scholars sent Abroad for Training

3648. Shri Dharmalingam: Will the
Minister of Scientific Research and
Cultural Affairs be pleaseq to state:

(a) the number of scholars selected
for training in foreign countries
under Schemes wunder his Ministry
during the past three years; and

(b) the State-wise break up of the
scholars so seiected?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 1041.

(b) Andhra Pradesh 85
Assam 10
Bihar 51
Delhi 44
Gujarat 26
Jammu & Kashmir 7
Kerala 31
Madhya Pradesh 32
Madras 150
Maharashtra 109
Mysore BO
Orissa 19
Punjab 74
Pondicherry 2
Rajasthan 17
Uttar Pradesh 147
West Bengal 157

Army Assistance during Floods in
Madras

3649. Shri Dharmalingam: Will the
Minister of Defence be pleased to
state:

(a) whether any request was re-
ceived from Madras Government for
assisting the civil authorities during
floods in 1960-61 and 1961-62; and
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(b) if so, the nature of assistance
rendered?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). No request was re-
ceived from the Government of
Madras for Armed Forces assistance

in connection with floods during 1960-
61.

During 1961-62, the State Govern-
ment asked for the assistance of the
Army and the Air Force apgq this
was given. The Army assisted the
civil authoritiecs in rescuing and
evacuating more than 200 marooned
persons in Tanjore, South Arcot and
Trichinopoly districts, and closed a
300 foot breach in the bund of River
Coleroon at Grand Anicut. The Air
Force provided aircraft for carrying
out aerial reconnaissance flights over
flood-affected arcas.

Sainik School in Pachmarhi

3650. Shri Hari Vishau Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether the  Pachmarhi
Development Committee  has recom-
mended that a Sainik School be set
up in Pachmarhi;

(b) if so, whether the suggestion
has becn considered; and

(¢) it so, with what result?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
{(a) to (¢). The Madhya Pradesh
State Government have proposed that
Sainik School should be established
at Pachmarhi and the proposal is
under consideration.

Export of Ferrous Scrap

( Shri Narasimha Reddy:
J Shri P, K. Deo:
7 Shri Kapur Simgh:
| Shri Tan Singh:
Will the Minister of Steel and
Heavy Industries be pleased to state:
(a) the total tonnage of ferrous

scrap exported from the country in
1961-62;

3651.
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(b) the port-wise and grade-wise

b;eak-up of the total tonnage export-
ed;

(c) the tonnage of the total exports
nllou.vecl to be accounted for against
the import of finished steel: and

(d) the total quantity of finished
steel imported on account of scrap
‘wxports in 1961-627

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). The information is being
collected and will  be laid on the
‘Table of the House.

Exporit of Scrap

[ Shri Narasimha Reddy:
Shri P. K. Deo:
2. J :
365 1 Shri Kapur Singh:
| Shri Tan Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether  the 1962-63  policy
permitting import of finished steel
ugainst export of scrap has fixed
an export ceiling of scrap at 3,60,000
tons;

(b) if so, what are the objectives
of such a ceiling, its basis and ad-
vantages; and

(¢) whether it has becn represent-
«©d that the ceiling is superfluous and
should be lifted in favour of the
simple procedure of allowing auto-
matic eniitlement against a mini-
mum export of 2,000 tons of scrap?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) to (c). A ceiling of 3,60,000
tons has been fixed for export of
scrap against import of steel. Im-
ports are allowed to the value of
23 of the foreign exchange earned
on export. Requests have been re-
ceived for removing the ceiling. It
was not, however, considered ad-
visable to do so having regard to
the estimated availability of scrap
in the country and also as it is
better to export and earn some free
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foreign exchange rather than utilise
Fhe export earnings solely for steel
imports. The scrap policy will,
however, be reviewed in the light of
the report of the Scrap Investigation
Committee which is now under the
consideration of Government,

Scrap Export

[ Shri Narasimha Reddy-
3653, J Shri P, K. Deo:

| Shri Kapur Singh:

[ Shri Tan Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether scrap export from the
country has been steadily declining
since January last;

(b) whether Government have as-
certained the causes of this serious
decline; and

(¢) whether any measures have
been contemplated to  arrest the
decline and cncourage export?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Yes, Sir. Japan,
which is our largest market for
serap exporis has imposed restrie-
tions on scrap imports into that
country.

(¢) Export of ferrous scrap i3
now being allowed, without realis.
ing any levy for domestic consumers
against such exports as was the
casc before,

Heavy Melting Scrap

( Shri Narasimha Reddy:
2654 | Shri P. K, Deo:
" 7| Shri Kapur Singh:
| Shri Tan Singh:

Will the Minister of Stesl and
Heavy Industries be pleased to state
whether the domestic control price
of heavy melting scrap No. 1 sheet
cutting scrap and turnings and



12165 Written Answers

burings are much too low as com-
pared to world prices?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Prices are fixed for scrap with refer-
ence to indigenous availability,
costs, demand etc. and not with
reference to foreign market prices.
The Indian prices of scrap are com=-
paratively lower than the world
prices.

Pleaders in the Courig

3655. Shri Hem Raj: Will the
Minister of Law bhe pleased lo state:

(a) the number of pleaders of
various categories practising in the
courts as obtaining at the end of
the vear 1961, State-wise and High
Court-wise; and

(b) the number out of them who
have opted to be enrolleq as Advo-
cates under the Advocates Act, 1961.
State-wise and High Court-wise?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): As already stated on the
5th June, 1962 in answer to his Un-
starred Question No. 2600, the infor-
mation is being collected from the
High Courts, State Bar Councils etc.
and will be laid on the Table of the
House in due course.

Archaeological Excavations in Orissa

3656. Shri Ulaka: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether any  archacologiesl
excavation was carried out in Orissa
during the First and Second Five
Year Plan periods; and

{(b) if so, what are the results?
The Minister of Scientific Research
and Cu'tural Affairs (Shri Humayun

Kabir): (a) Yes, Sir.

(b) The results have been pub-
lished in “Indian Archaeology—A
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Review" for the years 1956-57, 1957-
58, 1958-59, 1959-60 and 1960-61.
copies of which are available in the
Library of Parliament,

Accountant General's Office, Orissa

3657. Shri Ulaka: Will the Minis-
ter of Finance be pleased to state
the number of employees belonging
to Scheduled Castes and Scheduled
Tribes working at present in
the Accountant-General’s office
Bhubaneswar, and the Deputy Ac-
countant General's Office at Puri in
Orissa?

The Minister of Finance (Shr:
Morarji Desai): The information iz
as follows:—

No, of No, of
employees  employees
of Sche«  of Sche-
duled duled
Castes Tribes

Name of Office

Office of the Ac-
countant  (ieneral,
Orissa. Bhubanes-
war . SN 4

Branch Office of the
Deputy  Accoun-
tant General, Puri 19 2

llousing Schemes for S.C. and ST
im Orissa

3658. Shri Ulaka: Will the Minis-
ter of llome Affairs be pleased to
slate:

(a) the amounts which were sanc-
tioned for housing schemes for
Scheduled Castes and  Scheduled
Tribes in Orissa  during the period
from 1958 ic 1962 so far; and

(b) the amount spent in each
vear?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b) Th:-
information 15 given below:—
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(Rs. in lakhs)

Category of Backward Classes

Scheduled Castes Scheduled Tribes
Years] Amount  Amount Amount  Amount

Sanctioned spent  sanctioned  spent
1958-59 . 3:00 3:00 800 8-00
1959-60 . 300 2:79 9-00 8-33
1960-61 . . . . . . 10+ 00 8:76 g BR 11:88
1961-62 . . . . . . 286 2-86* 1-00 10" 00"

*(Anticipated ¢xpenditure as repor-
ted by the State Government. The
figure of actual expenditure for the
vear 1961-62 has not yet been
furnished by the State Government.)

Central Excise Collectorate in
Orissa

3659. Shri Ulaka: Will the Minis-
ter of Finance be pleased to state:

(a) the amount of revenue receiv-
ed from Central Excise from Orissa
during 1958 to 1962 so far (circle=-
wise);

(b) whether the establishment of
a scparate Collectorate of Central
Excisc is purely on the basis of
revenue aspects;

(c) if so, how much revenue Iis
required for setting up a Collecto
rate of Central Excise; and

(d) whe'her Orissa deserves &
separate Collectorate of Central
Excise  considering  the conditions
above?

The Minister of Finance (Shri
Morarji Desai): (a) A statement

showing the requisite information is
placed on the Table of the House.

STATEMENT

Central Excise Revenwe realised in

respect of Onissa State Circle-wise

1957-58  1958-59 1959-60  1960-61 1961-62
Name of the Circle

Rs. (000) Rs.(ooo) Rs.(ooo) Rs. (o00) Rs. (o00)
1. Cuttack . . 62,87 64,00 68,06 %403 1,08,27
2. Rayagada . . . 13,29 15:45 12,40 12,23 11,70
3. Berhampur 10,50 11,45 13,29 13,35 12,51
4. Sambalpur 1,49.12  1,92,58 1,97:43  3,70,61 479,76
ToTAL 2,35,78 28348 24120  4.80,22 6,09.24

(b) No Sir. The criterion is total Grants for Preservation of Ancient

guantum of work and other adminis-
trative considerations.

(c) Does not arise.

(d) On (ne present volume of
work and other administrative
considerations, the answer is in the
negative,

Monuments in Orissa

3660. Shri Ulaka: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether any financial assist-
ance has bren given to Orissa Gov-
ernment for preservation of ancient
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monuments of hisiorical importance
during 1959-60 tc 196i-62: and

(b) if so, the amount allotted in

cach year during the aforesaid
period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise,

Grants for Cultural Festivals to
Utkal University

3661, Shri Uaka: Will the Minis-
ter of Education be pleased (o state:

(a) the amount of grants given to
Utkal University for organising cu!-
tural feslivals so far since 1957-58-
and

(b) how the University hag useo
it?

The Minister of Education
K. L. Shrimali): (a)

(.
Grants .t
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Rs, 3,807 and Rs. 4,000 were given
for the years 1957 and 1958 respec-
tively.

(b) These were used for holding
Inter-Collegiate Youth Festivals.

Water Facilities for S.C. and S.T.
in Orissa

3662, Shri Ulaka: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of wells that have
been sanctioned under the Centrally
sponsored schemes during the years
1958-59, 1959-60, 1960-61 and 1961-
62 for providing water facilitics to
Scheduled Castes and Scheduled
Tribes in Orissa; and

(b) the amount of expenditure in-
volved therein?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
information is given below:

SCHEDULED CASTES

SCHEDULED TRIBES

No. of Expendi- No. of Expenditure
wells ture dur— wells during th
sanctioned.  ing the year. sanctioned. vear (Rs. lakhs)
(Rs. Lakhs)
1958- 5 0.%0 100 1.50
12%9-%3 '5; 0.79 266 3.89
1960-61 54 0.90 457 6.15

There is no scheme relating to water-
supply in the Centrally Sponsored
Programme for the welfare of Sche-
duled Castes and Scheduled Tribes in
Orissa during the Third Five Year
Plan. The information regarding the
Year 1961-62 is therefore nil.

Agricultural Colonies in Orissa

3663. Shri Ulaka: Will the Minister
-of Home Affairs be pleased to state:

(a) the names of places where agri-
cultural colonies for Scheduled Castes
and Scheduled Tribes have been start-
ed in Orissa under the Centrally
sponsored schemes during 1960-61
-and 1961-62; and

(b) the amount of grants
during the aforesaid period?

utilised

The Deputy Minister in the Minis-
try of Home  Affairs (Shrimati
Chandrasekhar). (a) No agricultural
colony was starteq for Scheduled
Castes or Scheduled Tribes in the
Centrally sponsored programme in
Orissa during the years 1960-61 and
1961-62.

(b) Does not arise,

Murders in Manipur

3664. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of murders which
took place in the wvalley areas of
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Manipur between 1st January, 1960 to
31st May, 1962;

(b) the number of persons arrested
in connection with the murder cases;

(c) the number of murder cases in
which no person has been arrested;

(d) the number of cases disposed of
and number pending; and

(e) the efforts made by the Gov-
«ernment to apprehend the absconding
criminals and to expeditiously dis-
pose of the pending cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Thirty-two.

(b) One hundred and fifty-seven.
(c) Five.

(d) Cases disposed of—25.
Cases pending trial—4.
cases pending investigation—-3.

(e) Measures such as searches of
possible resorts of absconders, detail-
ing special parties to collect intellig-
ence, conlacting other States and
sending selected officers in  case of
inter-state criminals and offering
attractive rewards, have been taken.
¥For expeditious  disposal of  cases,
measures taken include supervision by
senior officers, expediting expert
examination of criminological exhi-
bits, and taking special precaution for
timely service of summons and exe-
cution of warrants. The  Judicial
Commissioner also calls for explana=-
tion of magistrates for delay of cases
which are more than {wo months old.

Engineering Students from Manipur

3665. Shri Rishang Keishing: Will
the Minister of Scientific Research
and Cultopral Affairs be pleased to
state:

(a) the number of engineering
(technical colleges where seats are
reserved for students from Manipur;

(b) the number of seats available
in each of the colleges;

1153ai LS—3.
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(c) special arrangement, if any, for
admission of Tribal students in these
colleges; and

(d) efforts made by the administra-
tion and Government of India to en-
courage higher technical education to
the Tribal students of Manipur?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Five seats are
reserved on a long-term basis at the
following institutions:

Victoria Jubilee Technical Insti-
tute, Bombay—4,

College of Engineering and Tech=
nology, Jadavpur Univereity,
Calcutta—1,

In addition, depending upon the
requests received from the Adminis-
tration from time to time, extra seats
are secured. During 1961-62, seven
additional seats were reserved at the
Assam Engineering College, Gauhati.

(¢) and (d). In addition to reser-
vation of seats, scholarships are
awarded to tribal students.

Encounter between Naga Hostiles and
Security Forces

3666 I Shri Rishang Keishing:
: 1 Shri P, C, Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an en-
counter took place between the hostile
Nagas and the security forces at
Sirahi village near Ukhrul about the
middle of May, 1962; and

(b) if so, the number of casualties
on both sides?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). An encounter took
place between the hostiles Nagas and
the security forces at Siruhi village
near Ukhrul on the 31st May 1962 and
not in the middle of May 1862 as
mentioned in the Question. In the
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encounter, 3 Naga hostiles were killed
and 4 captured including 3 wounded.
Qur Security Forces suffered no
casualties.

Briquetting Plant in J. & K.

( Shri 8. C. Samanta:
3667. < Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether a briquetting plant is
going to be set up in Jammu and
Kashmir Valley;

(b) if so, what would be the cost of
the project;

(¢) whether the Central Fuel Re-
search Institute is participating in the
acheme; and

(d) if so, the details thereof?

The Minister of Mines and Fuoel
(Shri K, D, Malaviya): (a) to (d). A
pilot briquetting plant with a 10 ton/
hour capacity is being set up by the
Government of Jammu and Kashmir
in collaboration with the Central Fuel
Research Institute, Dhanbad at a cost
of about Rs. 12 lakhs. The Institute
will run this plant on a trial basis
after which it would be handed over
to the Government of Jammu and
Kashmir for being run as a commer-
cial concern. The Central Fuel Re-
search Institute will provide the
design, technical know-how and super-
vision for the erection of this planl.
The Government of Jammu and
Kashmir will carry out all civil
works, site preparation ete. ‘The
matter of sharing the actual expendi-
ture will be decided by the Council
of Scientific and Industrial Research
and the Government of Jammu and
Kashmir in due course.

AR W7 T Tfi

1%%s. =0 fnefa o ;o397 fawr
T T2 aWA K1 £ FIT F
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Class I Non-technical Staff im Railway
Services

3671 Shri Subodh Hansda:
* 7 Shbri S. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

{(a) whether the Pay Commission's
recommendations regarding represen-
tation of all Class I non-technical
staff in Railway Services in deputa-
tion posts in Central Secretariat have
been accepted;

(b) if so, how many officers have
joined up till now and from which
Railways; and

(c) what is the period of their
deputation?

‘The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There was no recommendation as
such. The Pay Commission only ex-
pressed the view (para. 8 of Chapler
XI of the Report of the Second Pay
Commission) that it would be desir-
able if the Government of India draw
personnel for their headquarters’ Or-
ganisation from as wide a fleld as
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possible, and that it is in the interest
of the efficiency of the Central Orga-
nisation that fuller use should be
made in it of the abilities, and the
diversity of the experience of the
officers of «class I (non-technical)
services,

(b) and (c). There are at present
3 officers of the Indian Railway Ac-
counts Service serving in the Central
Secretariat. No fixed period of their
deputation has been prescribed.

Survey of India £mployees on
Departmental Leave

3672. Shri S. M. Banerjee: Will the
Minister of Scientific Research gnd
Cultural Affairs be pleased to state:

(a) the total number of Class III
and Class IV employees working in
Survey of ndia sent on Departmental
leave during 1960-61 and 1961-62; and

(b) the rates of leave paid to Class
III and Class IV employees?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) aand (b). A state-
ment is laid on the Table.

STATEMENT

Class IT1 Class IV

(a)
1960-61 14 675
1961-62 10 704
)

upto 25% ofpy Re. 1°09 p.m.

13-12-60. increased by
so nP. for
every year
of service
upto maxi-
mum of
Rs. B-00.

Beyond

50% of pay Rs. 10°00
13-12-60, i

minimum in-
creased by
Re. 1-00 for
every year
of service
upto maxi=
mum of
50% of pay.
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Naga Hostiles in Manipur

3674. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of civilians kidnap-
ped by the hostile Nagas in wvarious
parts of Manipur during the period
from January, 1861, to April, 1962;

(b) the number of kidnapped per-
sons killed by the hostile Nagas and
of those who escaped from the cus-
tody of hostiles; and

(c) the measures Government have
taken for the security of the civilians?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). During the period January,
1961, to April, 1962, 3B persons are re-
ported to have been kidnapped by
‘he ko-'ile Nagas. Out of these,
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four were killed by the hostiles, while
seven escaped from their custody,

(¢) The Ukhrul, Tamenglong sub-
divisions and Mao Maram Circle have
been declared as disturbed areas under
section 3 of the Armed Forces (Assam
and Manipur) Special Powers Act,
1958. The West Bengal Securily Act,
1950, has also been extended to Mani-
pur, to enable the Administrativn to
take effective measures against the
activities of Naga hostiles. Security
forces are carrying out intensive pat-
rolling.

Murder Cases in Manipur

3675. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a facl tnat the
number of murder cases in Manipur
is fast on the increase;

(b) the number of murder cases
registered in 1960, 1961 and 1962; and

(c) the main causes which lead to
such murders?

The Minister of State in the Minis-

try of Home Affairs (Shri B. N.
Datar): (a) No.
(b) and (c).
No. of Cau-
cases se
Tegis-
tered
1960 31 Naga  hostile
activitics and
trital feuds, , 18
Female intri-
gue ltnd per=-
sonal grudge . 1
1961 25 Naga  hostile 13
activities and
tribal feuds
Canle Lifting 4
Family feud 1
Female  intri-
gue and per-
sonal grudge . 10
1962 . 6 Naga  hostile
(upto activities . 3
30-4-62)

Personal grudge 3

Setting up of Wire Drawing Plant at
Burdwan

3676. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that there is
a proposal to set up a Wire Drawing
Plant at Burdwan in West Bengal;

(b) if so, whether the plan and
estimate of the project have been
prepared;

(¢) the total estimated cost of the
project; and

(d) whether the construction has al-
ready started?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No such proposal has come to
Government's notice, except that one
party has mentioned District Burdwan
in his application as one of the possi-
ble sites of his Wire-drawing Unit,
the other possible sites mentioned in
the same application being Bihar or
Orissa or Howrah,

(b) to (d). Do not arise.

Tripura Language as Medium of
Instruction in Tripura

3677. Shri Dasaratha Deb: Will the
Minister of Education be pleased Lo
state:

(a) whether any step has so far
been taken to introduce Tripura
language as medium of instruction up
to the primary standard for the stu-
dents belonging to Tripura Commu-
nity in Tripura;

(b) if so, the progress made so far;
and

(¢) if not, the reason for delay?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (¢). Efforts are
being made to develop Tripura langu-
age; and to begin with, a primer in
Tripuri is being brought out for in-
troduction in the primary classes,
Its use as medium of instruction will
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depend on the availability of suitable
books and teaching literature.

Fires in the Forest Properties in
Tripura

3678, Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the number of fircs that
destroyed the forest properties in
Tripura during 1961-62;

(b) what is the amount of loss
that these fires have caused to Iorest
properties; and

(c) what are reasons of these fires?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 45.

(b) Information is under collection
and will be laid on the Table of the
House.

(¢) Tripura Reserved Forest are in-
terspersed with lands thal belong to
private persons. There are cncroach-
ments and unauthorised jhuming ac-
tivities also and sometimes mischiefls
are responsible for the fires.

Sale of Coke by Messrs. S. D. Sethia
& Co. Litd.

3679. Shri P. R. Patel: Will the Min-
ister of Mines and Fuel be pleased to
state:

(a) whether the Bombay Small
Scale Industries Association. Bombay
as well ag the Government of Gujarat
and Maharashira complained to the
Government that Messrs S. D. Methia
& Co. Ltd., charged Rs. 18.80 per ton
'more than the notified price for the
bye-product Hard Coke;

(b) whether Government replied to
the association and others intimating
that legal action against Messrs. S. D.
Sethia & Co. Litd.. was under the con-
sideration of Government;

(c) whether Messrs, S. D. Sethia &
Co. Ltd., have been asked by Govern=-
ment to refund the additional money
taken from customers; and
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(d) what action has been taken for
charging more price than the notified
price?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) Yes.
(¢) No.

(d) Mjs. S. D. Sethia & Co. Ltd,
are the selling agents of the Bararee
Coke Co., who are alleged to have
charged higher price in the first in-
stunce and the sclling agents recover-
ed the same from the consumers.
Legal action has been taken against
M's. Bararce Coke Co, for violation of
the Colliery Control Order. No such
action is proposed to be taken against
Messrs, Sethia & Co, Ltd,, who are
their selling agents.

Invalid Ballot Papers

3680. Shri Hari Vishnu Kamath: Will
the Minister of Law be plcased to re-
fer to the reply given to  TUnstarred
Question No. 79 on the 23rd  April
1962 and stale:

(a) the number of ballot papers
rejected as invalid during the time of
counting by Returning Officers at the
Gencral Election of 1962:—

(i) in the Legislative Asscmbly
Constituencies of each State
separately;

(i1) in the Parliameniary consti-
tuencies of each State sepa-
ralely; and

(b) the grounds on which the ballot
papers were rejected?

The Depuly Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Two statements are laid
on the Table of the House showing
the number of rejected voles during
the General Elections 1962 in Parlia-
mentary and Legislative Assembly
constituencies, State-wise. [See Ap-
pendix IV, annexure No. 88].

(b) Ballot papers were rejected for
one or the other of the following rea-
s0Ns:—

(i) there was no ‘mark at all, on
the front or back; or
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(ii) the mark was in blank area,
that is to say, at the back or
entirely in the shaded area;
or

(iii) there were marks against
two or more candidates; or

(iv) there was writing or mark by
which the voter can be identi-
fied; or

(v) the ballot paper was mutilated
beyond recognition; or

(vi) the ballot paper was not
genuine,

Cement Factory in Maharashtra

( Shri Shivaji Rao S. Deshmukl:
8. | Shri S, C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a licence has been
granted for the establishment of a
cement factory 1o cxploit the lime-
stone deposit in Vidarbha arca of the
Maharashtra State;

(b) if so, what would be the capa-
city of production of this plant; and

(c¢) the proposed site for the loca-
tion of this plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) 243,810 tonnes per year.
(¢) Ghugus in Chanda district.

Model Library Act

3682. Shri M. K. Kumaran: Will
the Minister of Education be pleased
1o state:

(a) what are the main recommen-
dations of the Sen Committee Report
on Model Library Act;

(b) whether Government have
examined the report; and

(c) what action Government have
taken on the recommendations of the

Committee?

The Minister of Education (Dr. K. L.
Shrimali): (a) A statement is attach-
ed. [See Appendix IV, annexure
No. 89].

(o) The Report along with the
Model Library Act is under exami-
nation in consultation with the Minis
try of Law.

(¢) Does not arise.

Heavy Engineering Plant, Ranchi

3683 { Shri P. C. Borooah:
* | Shri Bhagwat Jha Azad:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the progress made in regard to
the ercction of the following three
projects under the Heavy Engineering
Corporation Limited, Ranchi:

(i) Heavy Machine Building Pro-
ject;

(ii) Foundry Forge Project; and

(iii) Heavy Machine Tools Build-
ing Plant; and

{b) when the requisite machinery
is expected to be reccived from the
Soviet Union and Czechoslovakia?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is placed
on the Table of the Sabha. [See
Appendix IV, annexure No. 90].

Manufacture of Heavy Electrical
Equipment in Private Sector

3684. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be plcased to refer to the reply
given to Starred Question No, 959 on
the 23rd May, 1962 and state:

(a) whether a deeision has since
been taken to sanction additional
capacity for manufacture in private
sector of various types of heavy elee-
trical equipment; ard
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(b) if so, the decision taken?

The Minister of State and Heavy
Industries (Shri C. Sabramaniam):
(a) and (b). The matter is still under
consideration.

Roads in Scheduled Areas and NEFA

f Shri D. J. Naik:
. . Shri C. M. Kedaria:

Will the Minisier of Home Affairs
be pleased to stale:

(a) mileage of roads of various
categorics constructed during the
Second Five Year Plan period in
Scheduled areas and in NEFA; and

(b) the steps cnvisaged to bring
those areas in line with other neigh-
bouring areas in respeet of road
development?

The Deputy Minister in the Minis-
try of MHome Affairs (Shrimati
Chandrasekhar): (a) and (b). The
information is being collected from
the State Governments and the NEFA
Administration. A statcment giving
the particulars will be laid on the
Table of the House as early as
possible. ’

Foreign Exchange for Delegations
sent Abroad

3686. Shri Maheswar Naik: Will
the Minister of Finance be pleased o
stlate:

(a) the number of delegations both
official and non-official, sent abread
during 1961.62; and

(b) the foreign exchange expended
on each of these delegations?

The Minister of Finance (Shri
Morarji Desai): The requisite infor-
mation is being collected from the
various Ministries/Departments and
will be laid on the Table of the House
when ready.
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Retired Government Employees
Employed in Business Iouses

3688. Shri G. Basu: Will the Minis-
fer of Home Minister be pleased to
state:

(a) the number of class I Govern-
ment officers who on retirement from
Government service joined business
houses during 1959-60, 1960-61 and
1961.62;

(b) whether any such Government
officer has joined any business house
with which he as Government officer
had dealings directly or indirectly;
and

(c) whether permission from Gov-
ernment was obtained in each case
covered by part (b) above?

The Minister of State in the Minks-
try of Home Affairs (Shri Datar): (a)
io0 (e¢). The required information is
being collected and will be laid orr
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the Table of the House as early as
possible.

Elections in Orissa

( Shri P. K. Deo:
3689. < Shri Kohor:
| Smt. Shashank Manjari:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Government of
Orissa had written to the Supreme
Court to lend the services of a judge
to serve in a high power commission
of the Orissa Government to probe
into the various malpractices alleged
to have been resorted to during last
election;

(b) the reaction of the Supreme
Court to this request; and

(¢) whether Supreme  Court has
sought the permission of Government
of India to give any such Supreme
Court Judge on loan service to the
Government of Orissa?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The Chief Minister,
Orissa, had requested the Chief Justice
of India to lend the services of a
Supreme Court for this purpose but
the latter regretted his inability to
do so.

(¢) No.
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Central Government Industrial
Projects

[ Dr. L. M. Singhvi:

3692 1 Smt. Sarojini Mahishi:

Will the Minister of Finance be
pleased to state:

(a) whal is the total quantum of
loans advanced to the Central Gov-
ernment industrial projects to date,

(b) what are the different sources
of these loans;

(c) what is the rate of interest on
these loans;

(d) what are the total arrears of
unrealised interest on such loans; and

(¢) whether a statement would be
laid on the Table?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

State Awards

3693. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government  have.
examined the constitutional wvalidity
and propriety of giving various
awards annually such as Bharat
Ratna, Padmabhushan, etc.; and

(b) whether Government in this
connection have consulted any expert
legal opinion?
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The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) and (b). Yes; Government are
advised that these awards could not
be deemed to be titles and as such
their conferment would not violate
the provisions of the Constitution.

Royalty to States for Mining Leases

3694, Dr. L. M, Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) what arc the rates of royalty
paid to the State Governments for
diffcrent mining leases;

(b) what is the basis for determi-
nation of these rates;

(c) whether any disputes regarding
the rates have arisen during the last
five years; and

(d) if so, the dctails thereof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a) and (b). The rutes of
royalty on various minerals (other
than minor minerals) arc prescribed
in Schedule 11 to the Mines and Mine-
rals (Regulation and Development)
Act 1957, and these rates are appii-
cable to all States uniformly.

(c) The rates being statutory, there
can be no dispute about the rates.

(d) Does not arise.
New Colleges during Third Plan

3695. Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

(a) what is the number of new col-
leges opened during 1961-62 and pro-
posed to be opened in 1962-63 and the
subsequent 3 years of the third Five
Year Plan;

(b) what Central assistance, direct
and through University Grants Com-
nission, has been given;

(c) whether each States require-
ent in this respect has been deter-
wined; and
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(d) what total outlay on new col-
leges during the Third Five Year Plan
is visualised and provided for?

The Minister of Education (Dr. K.
L. Shrimali); (a) It is estimated that
70 to 80 colleges will be added every
year during the Third Five Year Plan.

(b) Nil, Sir. The U.G.C. assistance
is available only for developmental
purposcs to well-cstablished colleges.

(c) ang (d). There is no specific
provision for the opening of new col-
leges in the Third Five-Year Plan.

Post-Matric Scholarships to Wards of
School Teacherg

3696. Shri G. Mohanty;: Will the
Minister of Education be plcased to
rlate:

(a) whether all the amount was
spent that was provided for scholar-
ships 1o wards of primary and second-
ary schoo] teachers for post-Matric
studies in 1960-61 and 1961-62: and

(b) the number of students awarded
scholarships in 1960-61 and 1961-62,
State-wise?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Scheme was
slarled in 1961-62 only.

Funds for the Scheme are placed at
the disposal of State Governments by
book-adjustment in reimbursement of
the expenditure incurred by them. The
actual amount spent has not yet been
intimated.

(b) A statement is laid on the Table
of the House.

STATEMENT

Under the Scheme of Merit Scholar-
ships for the chlidren of Primary and
Secondary School Teachers, the follow-
ing scholarships have so far been
awarded from the quota of scholarships
for 1961-62:
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3698. Shri Biren Dutta: Wil] the
Minister of Home Aflairs be pleased
to state:

(a) whether any amount has been
given to any organisation to fight un-
touchability in Tripura during 1960-61
and 1961-62;

(b) it so, what is the amount and
which are the organisationg that re-
ceived the amount;

(¢) whether there was any enquiry
about the manner in which the sums
have been spent; and

(d) if so, the findings thercof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chandra-
sekhar): (a) No, Sir.

(b) to (d). Do not arise.

Displaced Persons in Tripura

3699. Shrl Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:
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(a) whether it is a fact that during
the process of survey of Tripura, dis-
placed persons are not given ‘parchas’;

(b) if so, the reason therefor;

(c) whether it will be given before
the “Attestation” according to the rule;
and

(d) when the “Attestation” in some
areas is going to take place?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). Lands have been allotted
to the displaced persons under the Re-
habilitation Schemes. Their particu-
lars are entered in the Khatian of the
Rehabilitation  Department. Those
who execule bonds for the loang ad-
vanced to them are recorded as ‘raivat’
in the survey and settlement record
and are given ‘parchas”.

(d) Attestation is scheduled to be
taken in Kamalpur, KXhowai and
Sonamura Sub-division from Septem-
ber, 1962.

Scheduled Castes Candidates Selected
in I.LAS, LP.S. and IF.S,

3700. Shri Ram Sewak: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of candidates
selected in LAS. LP.S. and LF.S. dur-
ing last ten ycurs and the number of
Scheduled castes among them; and

(b) what steps Government are go-
ing to adopt to fill up the quota re-
served for scheduled castes?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A statement is laid on the Table [See
Appendix IV, annexure No. 91].

(b) To ensure that the vacancies re-
served for the scheduled castes in
LAS. fI.P.S‘ etc. are adequately filled
by them, a pre-examination training
centre is being run by the Government
of India at the University of Allahabad
for such candidates. Another Centre
on the lines of the Allahabad Centre
is also proposed to be opened in the
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South and it is likely to start function-
ing in October, 1962.

Rourkela Steel Plant

3701, Shri P, K. Deo: Will the Min-
ister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that the
stock of raw materials and stores and
other articles missing at Rourkela
Steel Plant belonging to  Hindustan
Steel Ltd., during the year 1960-61
exceeded worth one crore of rupees;
and

(b) what steps have been or are
being taken to prevent such losses?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
No, Sir. The total loss incurred by
Rourkela Steel Plant during 1960-61
on account of shortage of raw mate-
rials works out to Rs. 15,68,403 and
that on account of other items to
Rs. 7,08,330. This loss arises from the
difference in weights of materials re-
corded at the supplying and receiving
ends.

(b) Steps which have been taken to
prevent such losses  include regular
measurement of raw materials at raw
materials yard and the weighing of
maximum number of wagons,

Facilities to Workers in Steel Works

3702, Shri S, N. Chaturvedi: Will
the Minister of Steel and Heavy In-
dustries be pleased to lay on the Table
a statement of the benefits and other
facilities available to labour in Gov-
ernment Steel Works at Durgapur
and Bhilai?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
A statement is laid on the Table of
the House. [See Appendix IV, anne-
xure No., 92].

Women Sent Abroad for Education

3703. Shrimati Laxmi Bal: Will the
Minister of Education be pleased to
state:
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(a) the total number of women sent
abroad for higher education since 1959;
and

(b) the total number of among them
who married foreign nationals?

The Minister of Education (Dr. K.
L, Shrimali): (a) Forty-one under the

various Schemes administered by the
Education Ministry.

(b) None as far as the Government
is aware,

Licences for Cement Manufacture

3704. Shri Jashvant Mehta: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) the number of licences issued
during 1961-62 for starting Cement
manufacture;

(b) number of those who have not
started the preliminary work; and

(¢) steps taken by Government to
fulfil the target if the private enter-
prise does not achieve the same?

The Minister of Steel and Heavy In-
dustries (Shri C, Sobramaniam): (a)
Scven.

{2y ML

(¢) This does not arise at prevent.
Government are taking nccessary steps
to see that the target is achieved.

They are hopeful that this will be
done.
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Memorial to ‘Azad Hindu Fauj’

3706. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose
to build a memorial on the spot not
far from Imphal, where in 1944 the
‘Azad Hind Fauj’ of Netaji Subhas
Chandra Bose hoisted free India’s flag
after expelling the occupation troops;
and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
and (b). Manipur Administration have
no such proposal under consideration.
A Memorial Committee set up by the
Manipur Congress Committee is stated
to be considering the matter.

High Scheol at Bhusundpur in Orissa

370%7. Shri Mallick: Will the Minis-
ter of Education be pleased to state:

(a) whether it has been decided by
Government to construct a new High
School at Bhusundpur in Orissa es-
pecially for the displaced students;
and

(b) if so, when the work is expected
to be started?

The Minister of Education (Dr. K.
L. Shrimati): (a) Yes, Sir. The State
Government has decided to do go.

(b) In October, 1962,

i vi” Language Script

3708. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gow-
ernment has been drawn to a langu=-
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age script called “Manavi”, based on
the numeral pattern and evolved by
one Shri Motilal Gurtu;

(b) whether Governmenti hive re-
ferred the script and the language to
experts;

(c) if so, the opinions of the ex-
perts, and

(d) if not, reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (d). A statement
is laid or the Table.

STATEMENT
(a) & (b) Yes, Sir.

{¢) The “Manavi” languag: script
was examined by linguistic exgerts in
the Ministry of Educa i in consulta-
tion with Shri Motilal Gurtu himself
as far back as August, 1959. In their
opinion it could never be applied to
the speakers of the whole world.

(d) Dues not arise

Production of Milk in Military Farms

3709. Shri U. M. Trivedi: Will the
Minister of Defence be pleased to
state:

(a) the total quantity of milk pro-
duced in military farms during
1961-62;

(b) how it was disposed of; and
(c) the net profit earned?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) to (e¢). Audited figures regarding
the production of milk in Military
Farms, the profit earned, ete. during
the year 1961-62 are not yet avail-
able. It has been estimated that a
quantity about 126 lakhs litres of milk
was produced in Military Farms dur-
ing the year. This milk was mainly
issued to troops as part of their ra-
tions and a small portion of it issued
on payment. A portion of the milk
was also fed to calves in the Mili-
tary Farms and the balance converted
into cream and butter and then dis-
Posed of. The profit made during the
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year has been assessed at about Rs.
15 lakhs.
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Unauthorised Constructions jn Delhi

3710. Shri Rameshwar Tantla: Will
the Minister of Home Affairs be
pleased to state:

{a) the provisions wmade by the
Building Committee of Delhi Munici-
pal Corporation regarding the wun-
authorised constructions;

(b) whether it is a fact that the
recent demolition order has been kept
in abeyance for some time; and

{c) if so, the steps proposed for
checking unauthorised constructions
in future?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
(b) & (c). The entire matter is under
the consideration of the appropriate
authorities under the Delhi Municipal
Corporation Act, 1957.

Purchase of New Trucks by Tripura
Town out-Agency

3711. Shri Sarkar Murmu: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any licence has been
given to Tripura Town Out-agency
Agartala, for the purchase of new
‘Tata Mercedes Benz' trucks at fair
price and when such licence was
given;

(b) if so, the number of trucks for
which licenses were given and the
number of them which were actually
purchased; and

(¢) whether the agency has sold
any of these trucks in the mean-
time?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
& (b). No licence is required for the
purchase of Tata Mercedes Benz
Trucks and their purchase is open to
all.

(c) The Tripura Out-agency were
recomrmended by the Administration
for the supply of some Tata Merce=
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des Benz Trucks. A complaint has
recently been made that some of the
trucks so supplied, have been sold by
the said agency.

Grant for Uplift of Tribals in West
Bengal

3712. Shri Sarkar Murmu: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any amount was grant-
ed to Government of West Bengal for
the uplift of the tribal people in
1961-6G2;

(b) if so, the amount granted; and

(c¢) the major items for which the
sum was allocated?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sckhar): (a) Yes, Sir, Grants were
given in respect of schemes for Sche-
duled Tribes.

(b) Rs. 7.75 lakhs in the Centrally
sponsored programme and Rs. 14-60
lakhs in respect of State Plan sche-
mes.

(c) I. Education

(i) Payment of tuition fees, book
grants, stipends and boarding
grants,

(i1) Construction of hostels and
primary Schools.
1I. Ecomomic Uplift.
(i) Agriculture
(ii) Arnimal Husbandry
(iii) Co-operation
(iv) Commerce and Industry.
III. Health, Housing & other schomes
(i) Medical & Public Health
{(ii) Irrigation
(iii) Roads
(iv) Forests

(v) Institute for Research, Plan-
ning, Evaluation & Cultural
Development.

(vi) Sccial Workers' Training In-
stitute.
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Deaths by Electrocution in Durgapur
Steel Plant

3714. Shri Dimen Bhattacharya: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it is a fact that on the
24th May, 1962 a worker died by elec-
trucution at Durgapur project;

(b) whether it is a fact that within
the last three months at the same
project, a number of workers died by
clectorcution; and

(e) if so, the details thereof?

The Minister of Sieel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b): No, Sir.

(¢) Question does not arise.
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Loans and Savings from Public

3716, Shrimati Sarojini Mahishi:
Will the Minister of Finance be pleas-
ed to state:

(a) detailed account of the loan and
savings raised from the public during
the Second Five Year Plan including
that accruing from small savings; and

(b) how much of the loan so raised
has been used for building up of
assets which will yield returas on a
continuous basis?

The Minister of Finance (Shri

‘Morarji Desai): (a) A statement is
‘laid on the Table.
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STATEMENT

(In crores of Rupees)

Market Small

Year Loans  Savings

(net)
195C=37 . . 157" 54 59-01
1957-58 . . 13617 69°45
1958-59 . " 20191 78-21
1959-60 ., . 37897 82-87
1960-61 ., . 24634 10376
TOTAL 1121°13 393" 30

(b) Market loans of the Govern-
ment including small savings, are aot
raised for financing any specific pro-
jects but merge with the balances ol
the government and are available for
meeting its over-all requirements.

“Chandigarh Allowance” for Central
Government Employees

3717. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether Central Government
employees at Chandigarh are entitled
to any special allowance known as
“Chandigarh allowance’;

(b) if so, the
allowance;

quantum of such

(¢) whether this allowance has been
reduced;

(d) if so, to what extent;

(e) whether various Unions have
protested against this;

(f) whether the cost of living at
Chandigarh does not justify any re-
duction; and

(g) action taken by Government in
the matter?

The Minister of Finance (Shri
Morarji Desal): (a) Yes, Sir.

(b) to (d). The allowance has been
reduced from 1st January, 1962 The
rates of allowance admissible before
and after reduction are shown in the
Statement.
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STATEMENT

Rate of allowance

Pav in the reviced  1-R-1061 1-1-1G62
Scales (04 Lo
31-12-1961  31-7-1962
Rs, Rs. Rs.
Upto 370 ., 124"% of pay K7, of pay
Above 370 Amount by Amount by
which  pay which  pay
falls  short falls  short
of 316-25. of 399 60.
te) Yes, Sir.
(f) The allowance granted at

Chandigarh was in the nature of a
project allowance in the Capital city
while under construction. It was not
in the nature of allowance granted
to meet high cost of living in the city
as in the various ‘A’, ‘B’ or ‘C’ class
cities.

(g) In view of reply to (f) above,
Government did not consider it neces-
sary to revise their decision regarding
reduction in the allowance  which
was in keeping with the general
policy followed us regards project
allowance.

«Compensatory Allowance to Central
Government Employees at Simla

3718. Shri S. M. Banerjee: Wil the
Minister of Finance be pleased to
state:

ta) whether Central Government
employees in Simla were drawing
compensatory allowance according to
the Simla Allowance Code previous to
implementation of Pay Commission

Report;

(b) whether they have lost finan-
cially after the implementation of
Pay Commission Report;

tc) if so, to what extent:

(d) whether wvarious trade union
organisations and staff councils have
protested against this discrimination;
and

1153 (Ai) LSD—4.
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(e) if so, action taken by Govern-
ment?

The Minister of Finance (Shri
Morarji Desai): (a) Prior to the fixa-
tion of the revised rates of compen-
satory allowance admissible at Simla
with effect from 1st November, 1960,
on the recommendation of the Pay
Commission, 1957, some Central Gov-
ernment  employees were drawing
ullowances under the Simla Allowan-
ves Code and some were drawing all-
tnelusive allowances on an ad  hoe
basis.

(b) and (e) A statement showing
the rates of allowances admissible on
1st November, 1960 under the Simla
Allowances Code, under the ad. hoc
scheme, and under the revised orders
is laid on the Table [See Appendix
IV annexure No. 93]. The employees
working in Simla on 1st November,
1960 were given an option to draw
the allowances at the revised rates or
to retain a fixed amount equivalent to
the allowances admissible to them na
1st November, 1960 on the basis of
pre-revised pay scales plus dearness
pay.

(d) No, Sir.

(e) Does not arise,

House Rent Paid by Class IV Em-
ployees of L.IC.

3719. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether a Class IV employee of
Life Insurance Corporation in Chandi-
garh has to pay Rs. 22/- pm. as
house rent;

(b) if so, under what rules;

(¢) whether the employees associa-
tion have protested against this; and

(d) if so, action taken by Govern-
ment in this matter?

The Minister of Finance (Shri
Morarji Desai): (a) to (d): The ma-
terial is being collected and will be
laid on the Table of the House as soor
as available. .
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International Students’ House in Souil:

3720. Shri Dharmalingam: Will tae
Minister of Scientific Research and
Cultural Affairs be pleased to statc:

(a) whether Governmeni Thave
proposed construction of an [nlerna-
tional Students' House in the South;

(b) if so, when and where;

(¢) whether any reguest for con-
struction of an International Student:’
House at Madras has been received;
and

(d) if so, action taken thereon?

The Minister of Bcientific Research
angd Cultural Affairs (Shri Humayun
Kabir): (a) to (d). A request was re-
ceived to construct an International
Btudents’ House at Madras, but on
examination it was found that the
demand at present does not justify it.
It there is a change in position, the
matter can be reviewed.

Manufacture of Renault Car

[ Shri Warior:
N 1 Shri M. K. Kumaran:

Will the Minister of Steel and 1leavy
Industries be pleased to state:

(a) whether it is a fact that the
French offer of collaboration for the
manufacture of Renault car will
lapse at the end of June, 1862; and

(b) if so, steps Government intend
to take to get the period extended?

The Minister of Steel and Heavy
Jndystries (Shri C. Subramaniam):
(a) and (b): The French firm, Regie
Renault, have agreed to keep their
proposa] far collaboration ir  the
setting up of a low cost car project
in public sector valid upto the end
of June, 1088, Government will en-
deavoyr to take a decision on the
implementation of the law-cost car
project by then. If no clear decision
has been possible by the epd of June,
Goverament will endeavour fo secure
a brief extension of the wvalidity of
the offer of Regie Renault uniil a
decision can be taken.
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Heavy Electrical Factory in U.P.

3722. Shri Ram Sewak: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment had proposed 1o install the
Heavy Electrical Factory ncar Mata
Tila which has now been installed in
Ranipur, Uttar Pradesh;

(b) whether Government are think-
ing to install some other heavy indus-
iry in that arca; and

(c) if so, by what time?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
ia) No, Sir.

(b) No, Sir.

fc) Does not arise.

Corrugateq Iron Sheets for
Maharashtra

3723. Shri Kajrolkar: Will tLhe
Minister of Steel ang Heavy Indus-
tries be pleased to statc:

ta) whether it is g fact that Maha-
rashtra State is getting less allocations
of corrugated iron sheeis against its
requirements; and

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C, Subramanjam):
fay Yes, Sir. This is so in resect of
other States also.

(b) Insufficient production. The
quantity available is equitably distri-
buted. Efforts are being made to
import G. C. sheets within the limited
foreign exchange available as well
as under barter.

Claims of Political Bufferers in HIF.

3725. Shri Pratap Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether recommendations on
claims of political sufferers in Hima-
chal Pradesh have been received by
Government,
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(b) it so, whether payments thereof
have since been made; and

(e) what is the total amount pro-
posed 1o be distributed among =uch
sufferers?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) to (¢). Recommendations for
grant of financial assistance to some
political sufferers were received from
the Himachal Pradesh Administra-
tion in March, 1962. They were re-
turned to the Administration for
clarification of some points ang sup-
plying full particulars in respect of
the wpersons recommended. Their
reply is awaited,

Fire in some GoOvernment Offices in
HP.

3726. Shri Pratap Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is within the know-
ledge of Government that the PW.D.
Godown and other Government Offi-
ces were destroyed by fire in Mandi
District (Himachal Pradesh) in the
middle of May, 1962;

(b) whether the cause of fire has
been investigated; and

(e} what is the approximate loss?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The cause of fire is under in-
vestigation,

(c) The spproximate loss is Rupees
1,72,700.

Rural University in Andhre

3727. Shri Kolla Venkaiah: Will
the Minister of Education be pleased

te state:

(a) whether any suggestion has
been made to Government of Andhra
Pradesh for starting a Rural Univer-
sity in that State by the Deputy Min-
ister of Education;

(b) whether any discussion has
takea place on this question between
the Deputy Minister during her visit
to Andhra Pradesh this month and
the State Government; and

(¢) what is the help that the Centre
can extend to the State Government
in this matter?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir,

tb) The Education Minister of
Andhra Pradesh enquired from the
Deputy Minister whether it was pos-
sible to start a Rural Institute in the
private sector. He was informed that
it would be possible only during the
Fourth Plan period.

(¢) The Central Government meets
75 per ceat of the non-recurring and
50 per cent of the recurring approved
cxpenditure leaving the rest to be
met by the parent body or State Gov-
ernment.

Amendment of Delimitation of Legis-
lative Council Constituency Order,
Andhra Pradesh

3728. Shri Kolla Venkaiah: Will the
Minister of Law be pleased to state:

(a) whether the Election Commis-
sion sought the opinion of the State
Legislature and mainly the State
Legislative Council before issue of
orders in 1961 amending the Delimi-
tation of Legislative Council Consti-
tuency Order (Andhra Pradesh);

(b) if not, the reasons therefor;

(¢) whether the Election Commis-
sion had consulted the State Govern-
ment; and

(d) if so, what is their opinion?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) to (d). Although under
sections 12 and 13 of the Represen-
tation of the People Act, 1850, the
Election Commission is not required
to seek the opinion of the State
Legislature or the State Government
or any other body or authority before
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making its proposals to the President
for amending any order of delimita-
tion of council constituencies, the
Commission in 1961 formulated its
proposals for amendment of the Deli-
mitation of Council Constituencies
(Andhra Pradesh) Order, in consul-
tation with the State Government.

Eviction of Tenants in Delhi

( Shri Upadhyaya:

. 1\ Shri J. P. Jvotishi:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of applications
pending on June 1, 1962 with the
Rent Controller, Delhi, for eviction of
tenants under the Delhi Rent Control
Act;

(b) the number on grounds of non-
pavment of rent:

(¢) the number on grounds of mis-
use and causing damage tp property.

(d) the number on
repairs;

grounds of

(e} the number on grounds of
making additions and alterations: and

(f) the total number of houses and
commercial units in value  in Dethi
which are subject to the provisions
of the Rent Control Act?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
2534,

(b) 1721

(c) 201

(d) 85

(e) 105

(f) The information is not avail-
able and the amount of time and

labour involved in collecting it will

not be commensurate with the result
achieved
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Excise Duty on Virginia Tobacco

3731, Shri Kolla Venkaiah: Will the
Minister of Finance be pleased to
state:

(a) the total excise levy collected
on different varieties of virginia
tobacco and their quantities in
1959-60, 1960-61 and 1961-62;

(b) the number of persons or con-
cerns from whom levy has been re-
ceived in different years, referred to
in part (a) above; and

(c) the agencies that collect the
levy?
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The Minister of
Morarji Desai): (a):

Finance (Shri

Total Quanti- Central  Lix-
ty of virginia  ¢ise duty
Year tobaceo clear-  (basic and
el on pay-  additional) col-
ment of duty  lected  there-

(all varieties, on.
(ooo kgs.) R Jakbs)
1959-60 20,500 50217
1960-61 23.08K 170 50
1961-62 24.218 S99 .49

(b) Each payment of duty is
made on a DD. 1 Form or AR. 1
Form and separate records showing
the total payments made by each
person or concern during any parti-
cular year are not maintained.

(cy Central Excise Department.

Basic Teachers Training Schools in
Rajasthan and Maharashtra

3732, Shri Jedhe: Will the Minister
of Education be pleased to state:

(a) the names with locations of
Basic Teachers Training Schools for
boys and girls (separately) in Rajas-
than adn in Maharashtra states;

(b) whether it is a fact that the
training period in Rajasthan is of one
year's duration;

(c) what is the training period in
Delhi; and

(d) the reasons for difference in
training periods, if any?

The Minister of Education (Dr.
K. L. Shrimali): (a) A State wise list
is available in Parliament Library.

(b) Yes, Sir.
(c) Two years.

(d) The principle that the duration
of the training period should ulti-
mately be two years is accepted by
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all States. But some of them are not
vet able to implement it owing to
shortage of funds and the urgent need

to increase the number of trained
teachers.
Trained Teachers in Delhj Schools

3733. Shri Jedhe: Will the Minister
of Education be pleaseq to state:

ta) whether it is a fact that train-
cd graduates and post-graduates have
been appointed in Government and
Government-aided schools in Delhi in
lower grades than  prescribed for
them;

(b) if so, what is the number of
such teachers working at present
(school-wise); ang

(¢) the reasons therefor?

The Minister of Education (Dr,
K. L. Shrimali): (a) and (c). Yes,
Sir.  Teachers are remunerated
according to the scales of pay pres-
cribed for the posts that they heold.
Government have prescribed certain
minimum  qualifications for the
various categories of posts, If a per-
son, holding higher qualifications,
offers himself for a post for which
the minimum  qualifications pres-
cribed are lower, and he is appointed,
he will draw the scale of the post.

(b) The information is being col-
lected and will be laid on the Table
of the Lok Sabha in due course.

Untrained Teachers in Delhi Schools

3734. Shri Jedhe: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that in
many schools in Delhi untrained tea-
chers have been taking high-classes
for over ten years,

(b) if so, the number of such tea-

chers (school-wise);

(c) whether an, of the above tea-
chers have recently been declared as
‘non-category teachers’;
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(d) whether this long experience
of teaching for over ten years in the
recognised schools is not  sufficient
to put them at par with trained tea-
chers: and

(e) if the reply to part (d) above
be in negative, the reasons therefor”

The Minister of Educatiop (Dr.
K. L. Shrimali): (a) to (e). The re-
quired information is being collected
and will be laid on the Table of the
Lok Sabha in due course.

Untrained Teachers in Delhi
Schools

3735. 8hri Jedhe: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that in
many Government aided schools in
Delhi, untraincd Arts-graduates are
being recruited as teachers;

(b) if so, the number of such ur-
trained  teachers recruited  since
1-1-61 to 30-5-62 (schools-wise) and
the reasons for such recruitment:
and

(c) whether Government  propost
to put a ban over recruitment of such
teachers by the managing committees
of the aided schools:

The Minister of Education (Dr.
K. L. Shrimali): (a) No instance of
such recruitment have come to thu
notice of Government.

(b) Does not arise.

(¢) The ban already exists. The
managements of government  aided
schools are required to appoint onhly
such teachers as possess the minimum
qualifications prescribed by govern-
ment for corresponding categories of
teachers in government schools. No
government grant is admissible on the
salaries of the teachers who do not
fulfil the prescribed qualifications.

Child Allowance in Banks

3786. Shri Jedhe: Will the Minis-
ter of Fimanes be pleased to state:

(a) whether it iz a fact that “child

JUNE 21, 1962

Written Answers 12214

allowance” is not being granted by
any Indian or Foreign Bank or any
other statutory body in India other
than the Reserve Bank of India;

(b) if so, the criteria for continuing
this child allowance specially in the
Reserve Bank alone;

(¢) whether Government propuse
to extend the grang of this “child
allowance” {o the employees of the
State Bank of India; and

(d) if so, the date of starting this
allowance and if not, the reasons
therefor?

The Minister of Finance (Shri
Morarji Desai): (a) No such allowance
is granted by any foreign or Indian
bank operating in India, or co far as
the Ceniral Government are aware,
by any statutory body.

(b)Y The family allowance was origi-
nally sanctioned by the Reserve Bank
of India in order to compensate class
IV, class III and class II employees
of the bank for the increase in priecs
and the cost of living,

(e) No.

(d) Does not arise.

Allowances to Reserve Bank and
State Bank Employees

3737. Shri Jedhe: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that there
are differences in grant of allowances
to the employces of the Reserve Bank
and the State Bank of India;

(b) if so, what are those differences
and the reasons therefor; and

(¢) whether Government confemp-
late to remove this anomaly?

The Minister of Finance (Shri
Morarji Desai): (a) Yes,

(b) There are differences in the
rates at which dearness, local house
rent, overtime, and other special
allowances are admissible. These
differences are due to the fact that
the duties of the wvarious posts and
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the basic scales of pay and other
conditions of service in the two banks
are not uniform.

(¢) As the existing position is not
considered to be anomalous and as
the scales of pay and allowances i
the two banks have to be determined
in accordance with the provisions of
the awards of national industrial tri-
bunal, no action on the part of the
Central Governmeni seems fo be
called for.

One anna Coln

3738. Shri Jedhe: Will the Minis-
ter of Finance be pleascd to state:

(a) whether it is a fact that old
one anna coin is stil] treated as legal
tender and ig in circulation;

(h) if =0, the rea=sons for continuing
the circulation of this old coin;

{c) whether 1t has come to  the
notice of Government that in the past
there have been serious disputes in
conversion of this one anna into nava
paisas;

(d) if s0, whether Governmenyg pro-
pose to stop the circulation of one
anna coin from the market imme-
diately: und

(e) if the reply to part (d) above
be in the negatice, the reasons thore-
for?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). Cupro-
nickel one anna coins are still legal
tender and in circulation, but the
present stock position of decimal coins
does not permit of their immediate
demonetisation.

(¢) to (e). While no serious disputes
over the conversion of annas into
naya paise have come to the notice
of the Government, they are aware
of the inconvenience caused by the
continued circulation of these coins.
Withdrawal of these coins will, how-
ever, start as soon as adeguate stocks
of requisite denominations in the
deeimal series have been built up. It
i, however, not possible at this stage

to indicate with any degree of cer-
tainty when these coins will be com-
pletely withdrawn,

Heavy Melting Cerap

[ Shri Narasimha Reddy:
) Shri P. K. Deo:

7 Shri Kapur Singh:

| Shri Tan Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

3739,

(a) the quantity of heavy melting
scrap  melted by  domestic  users
during each of the years, 1959, 1960
and 1961;

(b) the quantity of heavy melting
scrap cxported during each of the
vear 1959 and 1960; and

fc) whether il is a fact that heavy
melting scrap exported during 1961
was very much lower than in either
of the vears 1259 and 1960; and

(d) if so, reasons thercfor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
ta) to (c). Figures of heavy melting
scrap melted by domestic furnace
owners are not available. However,
the figures of exports during 1959 to
1961 arc as follows:

1959—47.960 tons.
1960—43,450 tons.
1961—22,050 tons.

(d) The lower export of heavy
melting scrap in 1961 ag compared to
previous years, is due to the complete
ban on exporis of heavy melting scrap
imposed in the latter half of 1961.

Export of Scrap

[ Shri Narasimha Reddy:
J Shri P. K. Deo:

3740- 3 Shri Kapur Singh:

L Shri Tan Singh:

Will the Minister of Steel ana
Heavy Industries be pleased to state:

(a) the annual arising and domestic
use of No. 1 Sheét Cutting Berap;
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(b) whether it has been brought
to the attention of Government that
due to the existing ban on the export
of No. 1 Sheet Cuftting Scrap. it 1s
now exported, when rusty, as No. 2
Sheet Cutting serap involving  the
sountry in the loss of valuable foreign
exchange; and

(c) steps faken to avaid this situa-
#on?

The Minister of Stee' and Heavy
Industries (Shri C. Subramaniam):
(a) The information is not  readily
available.

(b} and (¢)., As No. 1 Sheet Cut-
tings are in great demand within the
country, it is considered unlikely that
they will be allowed to become rusty
for cxport as No. 2 sheet cuttings.

Fertilizer Plant in Madhya Pradesh

374i. Shri Birendra Bahadur Singh:
Will the Minister of Stee] and Heavy
Industries be pleased to refer to the
reply given to Unstarred Question
No, 2563 on the 5th June, 1962 and
state:

(a) whether alternative arrange-
ments are being made for the estab-
lishment of a fetiliser plant in Madhya
Pradesh; and

(b) if so, by which time a final de-
cision is likelvy to be taken?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Alternative arrangements are
under consideration.

(b) In the near future.

Shares of Public Companics

J Shri Morarka:
37921 Shri Bhagwat Jha Azad:

Will the Minister of Finance Dbe
pleased to state:

(a) which public companie; were
allowed to increase their capital by the
issue of further equity shares to their
shareholders since 1st April, 1959;
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(b) in respect of each of these pub-
lic companies separately—

(1) what was the premium  that

wasg allowed to he charged
over and above the par value

of the chare for tho usue of
further shares to the  Indian
shareholdors;

(i) what was the ratio of the pre-

mium to the face vaolue of the
share: and

(1) whay was the dividend  on
equity shares declured by
these companies for the three
vears beforg that in wlhich the
issue of further share was
made?

The Minister of Finance (Shri
Morarji Desai): (a) A list showing the
names of the public companies which
were allowed to increase their capilal
by the issue of further equity shares
to their shareholders from 1st April
1959 to 31st March 1962 is laid on the
Table. [See Appendix IV annexure
No 94].

(b) (i) ang (ii) A list showing the
names of the public companies which
were allowed to issue further shares
at a premium, the amount of premium.
per share to be charged over ‘he par
value and the percentage of premium
to the face value js laid on the Table.
ISee Appendix 1V annexure No. 95].

(b) (ii1) Information is being col-
lected and a statement showing the
percentages of dividend on equity
shares declared, by the companies list-
ed in reply to part (b) (i) and (ii)
above, for the three years before that
in which the consent for further in-
crease in capital was given, will be
laid on the Table of the House as soon
as it is ready.

Acquisition of Land for Kalpa Town-
ship in H.P.

3744. Shri Virbhadra Singh. Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is proposed to acquire
the agricultural land of peasants im
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village Chin, (District Kinnaur), Hima-
chal Pradesh for the establishment of
the new township of Kalpa; and

(b) if so, whether it is not possible
to construct the township of Kalpa
outside the agricultural lands »f the
peasants?

Thy Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a0
and (b). The question of selecting a
suitable site for the location of the
headguarters  of Kinnaur  distriet
(Himachal Pradesh is under consi-
deration and it will take some {ime to
arrive at a decision.

Border Districts of Punjab

3745. Shri Hem Raj: Will the Mins-
tfer of Home Affairs be pleased to
state:

(a) the amount of money thai has
been allocated for the different deve-
lopment projects in the border dis-
tricts of Punjab ie Lahaul and Spiti
during 1962-63; and

(b) the amount that is specially
meant for the construction of roads”

The Minister of State in the Minis-
try of Home flairs (Shri Datar): (a)
and (b). A statement indicating the
outlay so far approved for different
development projects for the border
districts of Lahau] for 1962-63 is plac-
ed on the Table of the House. [See
Appendix IV annexure No. 96].

Development of Border Districts etc.

3746. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the money kept for the improve-
ment of communications, roads and
bridges during the Third Five Year
Plan for the border districts and the
Tribal and Scheduled Areas, State-
wise; and

(b) the agency through which it is
spent?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-

drasekhar): (a) and (b). The informa-
tion has been called for from the
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State Govermments. A statement will
be laid on the Table of the House as
soon as the information becomes avail-
able.

Amount for Welfare of Scheduled
Tribes Elc.

3747. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
1o state the amount sanctioned [or the
welfare of the Scheduled Tribes, Sche-
duleg Arcas und  Backward Classes
during 1961-62 and proposed to be
spent during 1962-63. State-wise?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): Two statements giving the
required information are laid on the
Tuble of the House. [Placed in Libr-
rary. See L.T. No, 222162].

State Bar Councils

3748. Shri Hem Raj: Will the Min~
ister of Law be pleased to state:

(a) the names of the High Courts
where Bar Councils have been con-
stituted under the Advocates Act;

(b) whether they have framed
their rules and if so, which of them;
and

(c) whether any draft rules have
been frameqd by the Supreme Court
Bar Council for their guidance?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Bar Councils have been
constituted in all the States under
the Advocates Act, 1961.

(b) Sections 15 and 28 of the Act
provide for framing of rules by the
State Bar Councils. The Central Gov-
ernment is not aware of any rules
having been framed by any of the
State Bar Councils under any of these
sections.

(c¢) There is no provision in the
Advocates Act, for a Supreme Court
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Bar Council. Presumably the refer-
ence jis to the Bar Council of India
which has not yet been constituted.
Hence the question of rules being
framed by that Council does nol arise
at present,

Cultural Grants

3749. Shri Ram Sewak: Wil the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what are the names of the
various cultural institutions and orga-
nisations in the country to whom
grants have been given for promo-
tion of their activities ang the
amount paid to each during 1961-62;
and

(b) which theatre groups are re-
cipients of grants sanctioned in
1961-62 for production of Tagore

plays?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Grants wcere pgiven fo
more than 150 institutions during
1961-62, and the compilation of the
information will require time and
labour incommensurate with the re-
sults,

(b) (1) T.K.S. Natak Sabha, Mad-
ras.

(2) Little Theatre Group, Calculta.

(3) Himachal Theatres, Simla,

(4) Rupa-Vaswar, Calcutta.

(5) Shouvanik, Calcutta

(6) Rupkar, Calcutta.

(7) Sri Vizalkshmi Natya Mandali
‘(Regd,) Anakapalle.

(8) Kalaviharam, Thycaud, Tri-

vandrum.

{9) Shri Uday Shankar, Calcutta.

(10) Honorary Secretary, Rabindra
-Satbarshiki Utsab Samiti, Dakshin
‘Naya Dethi.
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Mahil's Gurz at Oral (U.P.)

3750. Shri Ram Sewak: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

ta) whether Government are aware
that there is “Mahil's” Gurz ang =8
tunnel leading to Mahoba at Orai
(Uttar Pradesh) a monument of his-
torical valuc related to the great
diplomat Mahil, King of Orai during
Twelfth Century A.D. and a contem-
porary of Prithviraj Chauhan of
Delhi;

(b) whether Government propose
to declarc it a monument of national
importance:

(¢) if not, the reasons therefor; and

(d) what steps Government are
planning to preserve this monument?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) No, Sir.

fhy to (d). Do not arise.

Complaints against Gazetted Officers

3751. Shri S. N, Chaturvedi: Will
the Minister  of Home Affairs be
pleased to state:

{(a) the number of complaints and
source informations received during
the last three vears against different
catlepories of Gazctteq  Officers as
given in Section B (cases involving
public servants) of annual reports of
the Special Police Establishment;

(b) the number investigated or
developed in each category;

(¢) the result of such investigations
or development (category-wise); and

(d) the action taken thereon (cate-
gory-wise)?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) to (d). The ihformation is beifig
collected. A statement will be lail on
the House affer full information fis
recéived.
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Unauthorised Colonies in Delhi

3752. Shri N. Sreekantan Nair: Will
the Minister of Home Affairs be
pleased to state:

(a) the names of unauthorised
colonies and areas of Delhi, the lay
«oul plans of which:

(1) have not been prepared so far;
(1i) have been rejected; and
(ni) are still under consideration;

(b) number of families likely to be
«displaced as a result of non-regulari-
sation of colonies and areas referred
1o in part (a) above;

(c) number of plot holders who will
lose their plots as a result of non-
regularisation of colonies and  areas;
and

{d) what steps Government propose
io take to rehabilitate the families
und provide alternative plots of land?

The Minister of State in the Minis-
try of llome Affairs (Shri Datar):
ta) The required information is as
follows:—

(1) 1. Basant Puri
. Gauri Shanker Scheme
. Burges Park
. Har Lal Scheme
. Shanker Basti
. Mahesh Nagar
. Sant Nagar (near Bhutesh-

war temple)

8. Gautam Nagar

9. Masjid Moth
10. Garhi Jharia Marya
11. Tihar Village
12. Gupta Colony
13. Malakpur Chaoni
14. Rampura Village (built up

portion west of Lawretice

Road)

Pandev Nagar
Prem Nagar DL.F.
R. R. Block
Mansrover Park
Suraj Bhan Block
Amrit Park

Prem Nagar
Acharya Niketan
New Layallpur

=13 N b L3R
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10. Gobindpuri

11. Sri Nagar

12. Chawla Park

13. Netaji Park

14. Shad Nagar

15. Jai Hind Colony

16. Preet Nagar & Nirankari

Vatika

17. Khazanbasti

18. Subhash Park

19. Modern Shahdra

20. MS & MSA Block

21. Inderpuri Extension

22, Laxmi Garden

23. Arjan Nagar.
(111) 1. Shibpura
2. Prithvi Park
3. Guru Nanak Nagar
4. Sant Garh
5 Dwarka Puri
6. Jagat Puri
7. Krishan Nagar

Nagar)
8. Dilshad Garden
9. Rameshwar Nagar Extension
10. Shardapuri
11. Baljit Nagar
2. Arjun Nagar
13. Krishan Nagar.

(near Tilak

(b) No figures in this regard are
available as no census of the number
of familics which will be affected by
the non-regularisation of unauthorised
has so far been taken:

(¢) and (d). Exact number of
plot holders who will lose their plots
as a result of non-regularisation
of unauthorised colonies and
areas is not available but
individual plot-holders owning
land in unauthorised colonies the
lay-out plans of which have been
rejected and which constitute part
of the main scheme of ‘large-scale
acquisition, development and dispo-
sal of land in Delhi' will be entitled
for allotment of developed alter-
native plots at pre-determined price
provided the individual does not own
any other residential plot or house
in Delhi either in his own name or
in the hafhé of his wife or dependent
chifldréa.
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Text Books for Delhi Schools

3754. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
text books for primary and middle
school students in Delhi and New
Delhi are very frequently changed;

(b) whether it is a fact that in
certain schools bhooks are changed
every yvear or every alternative year;

te) if so. the reasons (herefor; and

(d) the steps taken or proposed to
be taken 1o put a stop to such
changes at least to safeguard the
interests of the children of the low
income group who go in for the
purchase of second-hand books?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). No,
Sir.

(c) and (d). Do not arise.

Indo-Commercial Bank

3755. Shri Muthiah: Will  the
Minister of Finance be pleased to
state:

(a) what action have Government
taken in the case of Indo-Commer-
cial Bank which was amalgamated
with the Punjab National Bank to
repay the depositors fully;

(b) what percentage of the deposit
amounts has so far been repaid to

the depositors of the Indo-Commer-
cial Bank; and

(¢) what steps are proposed to be
taken by Government against the
Jdirectors of the Indo-Commercial
Bank to collect large amounts lent
2y them on their security and for
which those Directors of the said
Bank are answerable?

The Minister of Finance (Shri
Morarji Desai): (a) Payments to
the depositors of the Indo-Commer-
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cial Bank are to be made in accord-
ance with the provisions of the
scheme of amalgamation as sanction-
¢d by the Central Government in
February, 1961.

(b) Approximately 53 per cent of
the amount due to the depositors has
been paid, and further payments, if
any, will be made, as and when the
frozen assets of the Indo-Commercial
Bank are realised by the transferce
hank.

ter The question  whether  uny
misfeasance proccedings can be insti-
futed against the directors of the
Indo-Commercial Bank is still under
cvonsideration.

Children of Ex-Political Sufferers

3756. Shri Sarkar Murmu: Wil| the
Minister of Home Affairs be pleased
to state:

(a) whether any aid is being givenr
to  the children of ex-political
sufferers;

(b) if so, whether such aid is alsor
given to the children of those ex-
political sufferers who are at present
not unemployed; and

(¢) the criteria of the eligible
candidates?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢). Relief and rehabilitation
of political sufferers is the concern
of the State Governments who have
formulated their own schemes for
the purpose. In individual cases of
hardship, assistance is also given to
political sufferers from the Home
Minister’s Discretionary Grant. There
is no provision for making direct
financial grants to the children of
political sufferers separately. The
Government of India have, however,
initiated a scheme for grant of educa-
tional concessions to the children of
political sufferers in the States and
the Union Territories. According to
the scheme, the Centre will bear the
entire cost of concessions in respect
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of Union Territories and 50 per cent
of the cost in respecl of the States.
The scheme covers al] political suf-
ferers whose 1ncome does not exceed
Rs. 300 per mensem.

Staff Welfare Review Committee

3757. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
10 slate:

(a) whether it is a fact that the
Staflf Welfare Review Committee has
submitted its report;

(b) if sv, what are the main
recommendations and the additional
financia! impaci of those recommen-
dations;

t¢) whether 1t is a fact that the
Committee has suggested appoint-
ment of more Junior Welfare Officers
and if =0, how many such officers
ure likely {0 be appointed; and

td) the source from which those
Junior Welfare Officers are proposed
10 be drawn?

The Deputy Minister in the Minis-
iry of Home  Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) to (d). The recommendations
of the Staff Welfare Review Com-
mitiec cover all matters concerning
1he welfare of Central Government
employces. These recommendations
are under cxamination.

‘Thefts in Sarojini Nagar, New Delhi

3758. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
10 state:

(a) the number of thefts which
took place in the houses in Sarojini
Nagar during the last two months
period;

(b) how many thefts took place
«during the day;

tc) how many such thefts have
been traced;

(d) whether it is a fact that either
the police security is inadequate or

unhelpful as timely help is not
rendered as and when wanted; and

(e) if so, what steps are proposed
to be taken  to  tighten security
measures in areas which are exposed
to thefts in cases where the houses
are not surrounded by other build-
ings c.g. houses on the ring road or
near the railway track?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Seven (April-May 1962).

th) Three

te) Traced 3
Undey investigation 3
Untraced 1

id) No.

(e) The policing of isolated areas
and newly developed colonies is kept
under review by the Police authori-
ties and necessary measures are
taken wherever required

U.P.S.C. Examination for Income-tax
Inspectors

3759. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a
Union Public Service Commission
cxamination has been or is proposed
to be held to fill up the vacancies
of Income-tax Inspectors;

(b) the number of vacancies to be
so filled;

(¢) the number of applications
received;

(d) whether it is a fact that Third
Division Graduates have not been
allowed (o take the examination
whereas Intermediates have been
allowed;

(¢) whether there are any similar
restrictions for I.A.S. recruitment;

(f) if not, what are the reasons
for imposing such restrictions in the
case of Income-tax Inspectors; and
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(g) whether the candidates whose
applications have not been entertain-
ed for thc examination are being
refunded the admission fee?

The Minister of Finance (Shri
Morarji Desai): (a) The Union
Public Secrvice Commission does not
hold any competitive exumination for
the recruitment of Income-tax Ins-
pectors. The Directorate of Inspec-
tion (Income-tax) had, however, held
an open competitive examination in
February, 1962 for filling up the posts
of Income-tax Inspectors.

(b) about 100.
(c) 13,479

(d) Intermediates with at least
high second class were eligible for
the examination. Third class
graduates who did not secure at least
high second class in the Intermediate]
Higher Secondary|Senior Cambridge
ar equivalent cxamination were not
eligible.

(e) Intermediates are not eligible
for the 1.A.S. examination.

(f) To fix minimum standard of
calibre.

(g) No.

Establishment of Cantonment Boards
in Madhya Pradesh

3760, Shri Rirendra Bahadur Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it is proposed to estab-
lish one or two more Cantonment
Boards in Madhva Pradesh;

(b) if so, what are the places being
considered for thig purpose;

(¢) what is the number of Canton-
ments in Madhya Pradesh at present;
and

(d) what is their strength and
character?

The Minister of State im the Minis-
try of Defemce (Shri Raghuramaiak):
(a) Ne, Sir.
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(h) Does not arise.
() Five.

(d) 3 are Class [ cantonmenis with
population of over 10,000 and 2 are
Class Il cantonments with popula-
tion between 2,500 and 10,000

Prevention of Smuggling in M.P.
Maharashtra Boarder

3761. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a proposal to create a five-mile
wide ‘restriction belt' along the
borders of Maharashtra and Madhya
Pradesh for checking smuggling of
intoxicants;

(b) if so, who has initiated the
scheme and what are its details;

(¢) whether approval of QGovern-
ment of India has also been sought
in this regard; and

td) if so, with what results?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Government of Madhya
Pradesh have created a three-mile
belt along the border of Maharashtra
State. That is, they are not hawving
any liguor shop in this area since the
1st April, 1962.

(b) to (d). This has been done
in pursuance of the recommendation
of the Central Prohibition Committee
which, howewer, required that [0
miles dry belts should be created ad-
joining dry areas of other States.

Smuggling of Opium

3762, Shri Birendra Bahadur Singh:
Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that smug-
gling of opium is on the increase in
the country;

(b) if so, what measures are being
taken to prevent this smuggling; and
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(c) in which States this trade is
on the inerease?

The Minister of Finance (Shri
Morarji Desai): (a) There has been
an increase in the number of cases
detected and the quantity of opium
seized but thig is no indication of an
increase in the volume of smuggling.

(b) The unti-smuggling measures
taken are, inter alia, limiting the
cultivation of poppy {o contiguous
areag in traditional poppy growing
tracts, laving down of qualifying
standards of output to determine the
eligibility of cultivators for licensing,
preventive checks at strategic points,
co-ordination of the activities of the
officers of the State Excise, Prohibi-
tion, Police and Narcotics Depart-
ment ete. The larger seizures indi-
cate perhaps the growing efficacy of
these measures,

(c) The quantity geized has in=
creased in Madhya Pradesh.

Stolen Cars

3763. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs
be pleased to sbate:

(a) whether Government know
that there is an organised gang in
Delhi which converts the stolen cars
into taxis overnight;

(b) if so, what measures are being
taken to check the activities of that
gang.

(¢) who and how many people
are involved in this work; and

(d) how many such cases had
been detected during the last two
years?

The Minister of State in the Minis-
try of Home Affairs (Bhrimati
Chandrasekhar): (a) No.

(b) to (d). Do not arise.

Teachers in N.C.C.

3764. Shri Birendra Bahadur Singh:
Will the Minister of Defepce be
pleased to state:
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(a) whether 1t is a fact that the
National Cadet Corps Act provides
for payments of ranks pay o
leachers of colleges and Universities
serving as officers in the NCC;

(b) if so, whether these teachers
are paid rank’s pay in all States in
India;

tc) if not, the reasons therefor and
the States in which teachers are not
paid rank's pay; and

(d) whether Government  will
consider the question of payment of
arrcars of officers of NCC who have
been paid less than rank's pay as a
result of misinterpretation of the
relevant provision of the NCC Act?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Teachers of colleges and univer-
sities serving as Officers in the NCC
are entitled under the N.C.C. Rules
to minimum pay of rank, as for
corresponding ranks of the Armed
Forceg while in camp or on authorised
courses of instruction except the six|
nine months' Course at NCC Aca-
demy, Purandhar.

(b) These teachers are paid their
rank pay, here admissible,

(c) and (d). Do not arise.

All India Board for Backward Classes

3765. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased’
to state:

(a) whether an All-India Board io-
promote social and economic welfare
of the Backward Classes in India is
proposed to be set up;

(b) if so, what are its proposed’
constitution and functions; and

(c) how these functions had hither-
tofore beep performed?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) It is not pro-
posed to set up an All.India Board to-
promote soocial and economic welfare
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of the Backward Classes in India. A
Gujjar Welfare Board has, however,
been recently set up.

(b) and (c¢). Do not arise
Credit from Denmark

3766. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is o fact that Den-
mark has offered to give India a credit
for Ts. 10 million:

(b) if so, on what terms; and

(¢) for what specific projects it is
10 be appropriated?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). There
have been some preliminary discus-
sions with the Danish authoritics on
the subject of a loan to India and it
is expected that a loan may be offered
in the near future. The terms of the
loan and the projects for which it
will be used will be negotiated after
the loan has been extended.

Black-marketing in bricks in Delhi

3767. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
is lot of black-marketing in bricks in
Delhi; and

(b) if so, the steps proposed to be
taken to check the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.

Central Drug Research Institute,
Lucknow

3767A. Shri C. K. Bhattacharyya:
Will the Minister of Scientific Re.
-search and Cultural Affairs be pleased
to state:

(a) whether the Central Drug Re-
search Institute, Lucknow has carried
+on investigations on the extract from
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the seeds of Psoralia Corylifolia
{Lata Kasturi);

(b) whether the Institute has made
preparations from the extract, when
given orally or topically, may be
beneficial in leucoderma cases: and

t¢) whether such  preparation has
heen made available to the public?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, on laboratory
scale.

(b) Yes, Sir.

(¢) No, Sir. Before this is done,
iarge scale clinical trials will have to
be carried out and the properties of
the preparations firmly established

Posts for S.C. and S.T. Candidates

3767B. Shri  Balkrishna  Wasnik:
Will the Minister of Home Affairs be
pleased to state the number of
reserved posts treated as unreserved
in various Ministries, category-wise.
due to non-availability of suitable
Scheduled Castes and Scheduled
Tribes candidates or otherwise during
the last five vears?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The information is
being collecled. As soon as it is avail-
able it will be laid on the Table of
the House

Air Bookings

[ Shri P, C., Borooah:
3767C. | Shri Ram Ratan Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether the attention of Gov.
ernment has been drawn to the news
item in the Times of India of 10th
June, 1962 reporting that air-bookings
by international airlines touched a
new peak on Saturday, the 9th June,
1962 in an effort to circumvent the
Reserve Bank's directive restricting
overseas travel; and
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(b) if so, what is the reaction of
the Government thereto?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The matter is under investiga-
tion.

——

feri® 2y e e @ wandifea
T HEAT R0¥S & IALH (5

amfrs wAdew s awhrplas-
w1 HA (st gumq wfaw) : qd
AT ;g afafad, afem’, @1 oam
93 “qfe= staeT: s afrafeE, afqm;
afgd |

wfafom  arrerdt

aftem JAT § Ewl, qe, A,
wfas, zgfaia wx faia & faee-
fagremi & f o=y @ &1 e
g

12 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(i) TALKS WITH SECRETARY OF STATE
For COMMONWEALTH RELATIONS FOR
U.K. recarpiNG E.C.M.

Shri Yallamanda Reddy (Marka-
pur): Sir, under Rule 197, I call the
attention of the Minister of Finance
to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The recent talks held by him
with the Secretary of State for
Commonwealth Relations for UK.
regarding European Common
Market”

The Minister of Finance (Shri
‘Morarji Desai): Mr. Speaker, Sir, my
colleague, the Minister of Inter-
nationa Trade, made a statement in
the Lok Sabha on 12th June, 1962
about the progress of mnegotiations
relating to the European Common
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matters of Urgent
Public Importance

Market. There is not much that I can
add to what my colleague had already
said except o indicate what particular
significance and purpose the recent
visit of the Secretary of State for
Commonwealth Relations from the
United Kingdom had in this context.

2. As the House is aware, the nego-
tiations which are now in progress in
Brusscls relate to the United King.
dom's entry into the Common Market.
We are concerned in the matter
because of the possible repercussions
which U.K's. accession might have on
our trade. Quite independently of
UXK’'s. enlry, however, we have any-
how te face the problem of expanding
our trade into the European Econo-
mic Community.

3. While it is undoubtedly difficult
to draw a hard and fast line between
these two aspects of the matter, it
will be readily appreciated that while
the former is primarily a matter to
be settled during the negotiations, in
which the United Kingdom is now
engaged, the latter is mainly a matter
to be discussed with the enlarged
Economic Community, although cur-
rent talks in Brussels will have an
important bearing on the future.

4. The purpose of Mr. Duncan
Sandys' visit to India was to review
with us the latest trends in the nego=
tiations in progress in Brussels and
to consult with us about the lines on
which they should proceed from oumr
point of view. Mr. Sandys referred
to the recommendations, which had
been formulated by the Deputies for
the consideration of the Council of
Ministers, a fairly full account of
which has already appeared in the
Press.

5. What Mr. Sandys told us and
what our own Ambassador to the
European Economic Community has
told us go to indicate that there is
now in the European Economic Com-
munity recognition of the special
nature of problems which India has,
and thought is being given to the
possibility of a special agreement bet.
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ween us and the European Economic
Community with the prime object of
improving our export prospects and
opportunities,

6. Mr. Sandys went on to suggcst
that it might be advisable for me to
proceed almost immediately to
Europe in order to present our own
case and thinking to the Member-
Governments of the Six. Having
regard to my commitments here and
particularly the fact that the Rajya
Sabha will be in Session, I indicated
my inability to leave India earlier
than the 1st of July and conveyed to
Mr, Sandys the points and items in
our export trade to which we attached
special importance. The House will
appreciate that while these delicate
negotiations are in progress, it would
not be in the public interest to make
public the details of our proposals
and add to what has been set out in
our memorandum, a copy of which
has already been placed on the Table
of the House earlier.

7. It is my intention to take advant-
age of my visit to Europe in connec-
tion with the Economic and Social
Council’s Session to visit London and
the other European capitals and to
convey to the Governments concerned
personally the vital importance whick
we attach to an increase in our export
trade with the objective of narrowing
the wide trade gap which exists in
our external trade, particularly with
the Members of the European Econo-
mic Community. It is my expectation
that while some conclusions favour-
able to us as far as they go will have
been reached at the meeting of the
Council of Ministers scheduled to be
held next week in Brussels, final
decisions on all the outstanding points
will not be taken until the meeting
at the end of next month.

8. I might add here that the whole
question is likely to be discussed at
a meeting of Commonwealth Prime
Ministers scheduled to be held in
September. A final view from the
point of view of the Commonwealth
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as a whole is not likely to emerge
earlier than that and it is our under.
standing that the United Kingdom
will not be making any final commit-
ments prior to that meeting.

Shri Yallamanda Reddy: May I
know whether our Finance Minister
1= satisfied that the important aspects
of our memorandum have bcen agrced
upon by the Commonwealth Relations
Secretary?

Shri Morarji Desai: It is difficult to
say that they have been agreed to
because this again is a matter of
negotiations between them, us and
the six. Therefore, 1 would not say
that they have becn agreed to or not
agreed to. But there is general agree-
ment with us that our case should be
presented as strongly as possible.

Shri Nath Pai (Rajapur): Was that
the impression of the Finance Minis-
ter during his long negotiations with
Mr. Duncan Sandys that the ultimate
stand which the United Kingdom
Government is likely to take regard-
ing safeguards we are asking for is
likely to be in any way influenced by
our own stand vis-a-vis purchase of
MIGs?

Shri Morarji Desai: It is difficult to
say, because that did not form part
of my discussion.

Shri Nath Pai: 1 asked for his
impression.

Shri A, P. Jain (Tumkur): What
effect has the creation of the ECM on
India’s balance of payment position
with the six ECM countries? To what
extent have our purchases from these
countries gone up and to what extent
our exports have gone down as a
result of this?

Shri Morarjl Desai: Nothing has
happened as yet. It will happen if
England joins ECM and there are no
sufficient safeguards for India.

Shri A. P. Jain: I am not referring
to England; I am referring to the six
ECM countries.
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Shri Morarji Desai: There is no
change as a result of this.

(ii) Heavy rLooDs IN KAMALPUR AND
OTHER PARTS OF TRIPURA

Shri Dasaratha Deb (Tripura East):
Under Rule 197, T call the attention
of the Minister of Home Affairs to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“The situation arising out of
the recent heavy floods in Kamal-
pur sub-division and other parts
of Tripura”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Heavy rains in the middle of this
month flooded some areas of Tripura
causing interference in traffic and
breaches of roads. Rains have since
stopped and more or less communi-
cations on the main roads have been
restored.

In Khowai Sub Division, Khowai
town and two villages on the bank
of river Khowai were inundated. In
Kailashahar six villages were affected
and Kumarghat bridge was washed
away. In Amarpur seven villages
were affected and some houses were
washed away. Five children of
Rambhadracherra arc reported to
have died. Some inundation took
place in Dharmanagar and Kamalpur
sub.divisions.

Necessary measures to afford imme-
diate relief to the affected person
have been taken. A sum of Rs. 8,090
has been placed at the disposal of
Revenue authorities in the Sub-
divisions for distribution as gratuitous
relief.

Distribution of rice, chira and gur
to affected persons has been started
in the Khowai and Amarpur Sub-
divisions. Four cases of milk powder
have been sent to the villages affected
in Khowai for distribution. Affected
families in this Sub-division have

been given temporary shelter in the
school and other available buildings.

Shri Dasaratha Deb: In view of the
heavy loss suffered by the people due
to damages, may I know whether
Government have any proposal to
allocate some fund so that it could
be given as loans to the affected
people?

Shri Datar: That matter is receiv-
ing further consideration by the
administration. If proposals are
received by us, they will receive
proper consideration.

Mr. Speaker: Now papers to be laid
on the Table.

12.10 hrs.

POINT OF INFORMATION

Shri Hem Barua (Gauhati): On a
point of information, Sir. During the
last weck I tabled a ‘Calling attention
notice’ on the floods in Manipur. That
is a Union territory. I gave that
notice after hearing the news broad-
cast over the All India Radio and
before it came out in the papers here.
That was disallowed. When the news
came out in the papers, again I tabled
it; but it was disallowed. Then I
tabled a short notice guestion about
the floods in Manipur. That also was
disallowed. But now something
about Tripura, which is another Union
territory and which is as much a
Union territory as Manipur is, has
been allowed.

Mr. Speaker: I may only say that
he has not been fair to me. He ought
to have come to me. I would have
called for the papers and then only
could have told him what the reasons
were for which they were disallowed.
Even now I would advise him to come
to me. Without the papers how can
I say what the reasons were?

Shri Hem Barua: I do not want to
be unfair to you. With all humility
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1 submit that.
guidance,

I only wanted your

Mr, Speaker: He might not have
had that intention, but that has hap-
pened. He has been unfair to me.
That should not have happencd. That
is exactly what 1 want to say.

Shri Hem Barua: I am sorryv.

12:11 hrs.

PAPERS LAID ON THE TABLE

NoTIFICATION UNDER THE Sea Customs
AcT, THE CENTRAL EXCISES AND SaLy
ACT AND THE MebICINAL AND TOILET
PrepanaTions (Excise Duties) Acrt.

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): Sir,
I beg to lay on the Table—

{i) a copy each of the following
Notifications under sub-section (4) of
Section 43B of the Sea Customs Act,
1878 and section 38 of the Central
Excises and Salt Act, 1944 making
certain further amendments to the
Customs and Central Excise Duties
Export Drawback (General) Rules,
1960: —

(a) G. S. R. No. 1257, dated the
14th October, 1961.

(b) G. S. R. No. 1327, the 4th
November, 1961.

(e) G, S. R. No. 1367, dated the
18th November, 1961,

(d) G. S. R. No. 1382, dated the
25th November, 1961.

(e) G. S. R. No, 1493, dated the
23rd December, 1961.

(f) G. S. R. No, 1494, dated the
23rd December, 1961.

(g) G, S. R. No. 1495, dated the
23rd December, 1961.

(h) G. S. R. No. 1523, dated the
30th December, 1961.

JUNE 21, 1862

laid on the Table 12242

(i) G. S. R. No. 1524, dated the
30th December, 1961.
as corrected by G.S.R. No. 53,
dated the 13th January, 1962

(i) G. S. R. No. 22, dated the 6th
January, 1962.

(k) G. S. R. No. 23, dated the 6th
January, 1962.

(1) G. S. R. No. 24, dated the 6th
January, 1962.

(m) G, S. R. No. 129, dated the
3rd February, 1962,

in) G. S. R. No. 237, dated the
24th February, 1962,

(o) G. S. R. No, 268, dated the
3rd March, 1962,

(p) G. S. R. No. 269, dated the
3rd March, 1962,

(g) G. S. R. No. 287, dated the
10th March, 1962,

(r) G. S. R. No. 288, dated the
10th March, 1962,

(s) G. S. R. No. 289, dated the
10th March, 1962,

[Placed in Library, See No.
LT-215/62.]

(i) a copy each of the following
notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and section 38 of the Central
Excises and Salt Act, 1944:—

(a) G. S, R. No. 1394, dated the
25th November, 1961 contain-
ing corrigendum to Notiflea-
tion No. G. S, R. 695, dated
the 20th May, 1961.

(b) G. S. R. No, 85, dated the 20th
January, 1962 containing
erratum to Notification No. G.
S. R. 1394, dated the 25th
November, 1961.

(¢) G. S. R. No. 88, dated the 20th
January, 1962 containing cor-
rigendum to Notification No.
G. S. R. 1191, dated the 30th
September, 1961,

[Placed in Library, See No.
LT-216/62.)
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(iii) a copy each of the following
Notifications under section 38 of the
Central Excises and Salt Act, 1944,
making certain further amendments to
the Central Excise Rules, 1944:—

(a) G. S, R, No. 1150, dated the
23rd September, 1961.

(b) G. S. R. No. 1258, dated the
14th October, 1961.

(¢) G, S. R, No. 1328, dated the
4th November, 1961.

(d) G. S, R, No. 1421, dated the
2nd December, 1961.

(e) G. 5, R, No. 1445, dated the
9th December, 1961.

(f) G. S. R. No. 232, dated the
24th February, 1962.

(g) G. S. R, No. 266, dated the
3rg March, 1962.

(h) G. S. R. No. 286, dated the
10th March, 1962.

(i) G, S. R, No. 732, dated the
2nd June, 1962.

[Placed in Library, See No.
LT-217/62].

(iv) a copy cach of the following
Notifications under section 38 of the
Central Excises and Salt Act, 1944: —

(a) G. S. R, No. 1123, dated the
12th September, 1961,

(b) G. S. R. No. 1319, dated the
1st November, 1961,

(c) G. S. R. No, 1434, daled the
1st December, 1961.

(d) G, S, R. No. 1435 dated the
1st December, 1961,

(e) G. S. R. No. 1436, dated the
1st December, 1961,

(f) G. S. R. No. 1437, dated the
1st December, 1961,

of Members from the
Sittings of the House
(g) G. S. R, No. 267, dated the
3rd March, 1962.

[Placed in Library, See No.
LT-218/62.]

(v) a copy of the Medical and Toil-
¢t Preparations (Excise Duties)
Fourth Amendment Rules, 1961 pub-
lished in Notification No. G. S. R. 1398,
dated the 25th November, 1961, under
sub-section (4) of section 19 of the
Medical and Toilet Preparations (Ex-
cise Duties) Act, 1955, [Placed in Li-
brary, See No. LT-219/62].

MmweErRAL CoNcEssION (SECOND
AMENDMENT) RuLEs, 1962

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
Sir, I beg to lay on the Table a copy
of the Mineral Concession (Second
Amendment) Rules, 1962, published in
Notification No. G. S. R. 718, dated the
26th May, 1962, under sub-section (2)
of section 28 of the Mines and Mine-
rals (Regulation and Development)
Act, 1957. [Placed in Library, See
No. LT-220/62.]

12-13 hrs.

COMMITTEE ON FPRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

MINUTES

Shri Krishnamoorthy Rao (Shimo-
ga): Sir, I beg to lay on the Table
the Minutes of the sittings (First to
Third) of the Committee on Private
Members' Bills and Resolutions held
during the First Session.

12.13} hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

Shri Man Sinh P, Patel (Mehsana):
Sir, I beg to lay on the Table the
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Minutes of the First sitting of the
Committee on Absence of Members
from the Sittings of the House held
during the First Session.

12:13§ hrs.

CORRECTION OF ANSWER TO S. Q.
No. 1363

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I regret that the answer given by me
to the supplementary question by Shri
Ansar Harvani is likely to create the
impression that the Police scarched
the premises of some allied institu-
tions of the Central Jute Mills Com-
pany Limited alse. The correct posi-
tion is that only the premises of the
Central Jute Mills Company were
searched and no premises of any allied
institution were searched by the
Police.

1214} hrs.

STATEMENT RE. REPORT OF
SOLVEEN DELEGATION

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): Sir,
I must first apologise for not having
been present on the 13th of this month
to answer the Questions in the Lok
Sabha. I had made my programme
on the basis of 13th being a holiday.
Intimation that Parliament was sitting
on the 13th was reccived by me too
late for me to cancel my tour pro-
gramme at Rourkela and return to
Delhi,

2, While answering the Supplemen-
tarics on Starred Question No. 1440 in
the Lok Sabha, my colleague, Shri P.
C. Sethi, stated that the formal Report
of the Solveen Mission had not yet
been received by Government. The
Speaker has desired that 1 should
make a Statement on this, in view of
my earlier replies to the effect that I
had received a copy. During my re-

JUNE 21, 1962

Report of Solveen 12246
Delegation

ply to the Debate on Demands for
Grants for the Ministry of Steel and
Heavy Industries, I mentioned that I
had received a copy of the Solveen
Report. That was an advance copy of
the report given to the Secretary, De-
partment of Iron and Steel, Shri Wan-
choo, when he was at Bonn and that
was transmitted to Delhi,

3. What is important in Reports of
this kind is the nature of recommend-
ations made and the action taken
thereon. The formality of a signed
report does nol scem to be very rele-
vant except for the purpose of publi-
cation. Therefore, the Government,
on the basis of the advance copy of
the Report, have already initiated ac-
tion to remedy the defects pointed
out in the Report.

4. The formal copy of the Report
also has since been received on the
15th June 1962. Steps will be taken
to place it on the Table of the House in
due course.

Shri Vidya Charan Shukla (Maha-
samund): Is there any difference in
the formal copy of the Report and the
advance copy that was received? Are
there any changes that have been
made in these two reports?

Shri C. Subramaniam: Not thal I
know of.

Shri Morarka (Jhunjhunu): By
what time does the hon. Minister
hope to place this Report on the
Table of the House?

Shri C. Subramaniam: During the
course of the next silting, perhaps,

Mr. Speaker: Next sitting or next
Session?

Shri C. Subramaniam: Next Ses-
sion, Sir.

Shri Daji (Indore): The hon.
Minister was pleased to promise tu
us that after the Report has been
received and Government has taken
a decision thereon, he will acquaint
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the House with the decision. Now
he has just now stated that without
waiting for the formal report certain
steps on the basis of the recommen-
dations contained in the advance
copy have already been initiated. So,
will he enlighten us as to what steps
have already been initiated?

Shri C. Subramaniam: They are to
get the necessary spare parts and to
get certain other equipments which
are necessary for the purpose of the
working of the three blast furnaces.

12.16 hrs,

MOTION RE: |INDIAN ADMINIS.
TRATIVE SERVICE (PAY) RULES

Shri Harish Chandra Mathur
(Jalore): Sir, 1 beg to move:

“This House resloves that in
pursuance of sub-sectionp (2) of
section 3 of the All India Services
Act, 1951, the following amend-
ment be made in Notification No.
G.S.R. 101 dateq the 27th January,
1962, making amendment in
Schedule IIT to the Indian Admi-
nistrative Service (Pay) Rules,
1954, laid on the Table on the
26th April, 1962, namely:—

For 300, substitute 200.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

This is in respect of a notification
laid on the Table of the House by the
hon. Home Minister. By my amend-
ment I have asked that the Special
Pay, instead of being raised from
Rs. 250 to Rs. 300, should be brought
down to Rs. 200 in the first instance.

I would not have ventured to take
the time of this august House if it
was only a question of a few rupees
here or a few rupees there. But I
have considereq it advisable to come
to this House and to focus the atten-
tion of the hon. Minister and of this
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House on this because I feel that it is
a step in the wrong direction and that
it affects the integrity and the effi-
ciency of the servicess, We do not
grudge a small allowance to the best
of our gervices when it is necessary,
but from the little that [ have studied
the subject, I find that we are going
just in the wrong direction. Now,
under thig notification what is pro-
posed to be done is that the special
pay of those officers who are at al-
most the highest slab in the pay st-
ructure is proposed to be raised from
Rs. 250 to Rs. 300, I see no justifi-
cation whatsoever for this.

In the first place, I would like to
refer and invite the attention of the
hon. the Home Minister to the Funda-
mental Rules under which the special
pay is sanctioned. Now Fundamental
Rule 9(25) makes it clear that it is
only in consideration of (a), (b) and
(c) stipulated there that a special pay
should be sanctioned. What are those
considerations in lieu of which this
special pay is sanctioned? They are:
(a) specially arduous nature of the
duties; (b) specific addition to the
work or responsibilities; (c) unheal-
thiness of the locality in which the
work is performed. Now, if you look
at the list which gives the special pay
sanction, you will find that at least
90 per cent of the posts are those
where the officers are stationed either
at the State headquarters or at the
Central Government headquarters.
Now everybody who belongs to the
cadre of IAS and who comes to the
Secretariat in Delhi is entitled to get
Rs. 200 if he is posted as Under
Secretary: or Rs. 300 if he is posted
as Deputy Secretary. Now, let us ex-
amine this in the context of these
rules.

These rules mention specially ar-
duous nature of the duties, Nobody
will venture to say that the duties of
an Under Secretary or Deputy Sec-
retary are specially arduous. I do not
think consideration one is fulfilled.
Nor is consideration No. 2 fulfilled.
There is no specific addition to the
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work or responsibilities of an officer
posted to these posts. In regard to
the third consideration—un-healthi-
ness of the locality in which the work
is performed—I do not think that the
Secretariat here in Delhi is situated
in very unhealthy climate. There
may be unhealthy climate there in
other respects, but not from the con-
sideration of payment of special pay.
So, none of these threc considerations
apply to these posts.

In this connection I wish to draw
the attention of the hon. the Home
Minister that we are now giving these
special pays under completely chang-
ed circumstances, and they are out
of date. It was in those days
when an ICS officer would never like
to come to the Secretariat, when hc
was a chhota Lat Sahib (lord) in the
district, when he used to value his
shikar and big game visiting one
zamindari after another that the sys-
tem of special pay was instituted to
attract him to the Secretariat cither
here or at the State headquarters. [
cannot for a moment understand the
significance of it in the present con-
text of things, and that is why I have
tabled my motion.

I do not want to give a rude shock
to the services straightway. I have
therefore suggested that it should be
cut down, in the first jnstance, There
are various other reasons which I
would like to mention here on the
floor of the House for the attention
of the hon. the Home Minister, as to
how the system of special pay has a
very corroding effect on the integrity
of the services. Everybody is running
the race for the special pay. Nobody
wants to take up a job in the districts.
You will find there are hardly any
posts at the district level which car-
ries a special pay. 1 am referring
particularly to the senior posts of the
IAS cadre. All these posts either at
the State headquarters or at Delhi
carry a special pay. Now what is the
effect of it? Everybody wants to be
at the State headquarters and every-
body wants to be in Delhi. Nobody
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wants to go to the districts. This has
a demoralising effect. There is no dis-
persal of the services. The right type
of men do not wish to go there and
they only think of jumping from one
post to another post which carries a
special pay. After every three years
there should be a transfer. All the
time the officer is thinking of getting
himself transferred 1o some other job
where a special pay could be secured.
It has also got another demoralising
effect. It opens the flood-gates of
favouritism. An officer has got into
the grade of 800-1,800, A vacancy of
a post with a special pay arises at
the headquarters. Everybody wants to
get into that post. This is not con-
ducive to the efficiency and integrity
of the services. That 90 per cent pf
the posts which carry a special pay
is not at all warranted in the chung-
ed circumstances of today,

I do not mean to say that no post
should carry a special pay. There may
be a certain number of posts where
special pay may be justified. But I
do not sce the justification for grant
of special pay 1o every IAS officer
who is posted here as an Under Scc-
retary or Deputy Secretary. Now
what they want to do under this
notification is that they want to make
increasing use of the special grade for
the IAS. Generally, so far as my State
is concerned I can say with confidence
that a man is cither in the grade of
Rs. 800—Rs. 1,800 or he is in the
super-scale of Rs. 2,250. Those people
who are in the super-scale do not get
any special pay. Now increasing us~
is made of the special selection grade
posts. This is Rs. 1,800 to Rs. 2,000.
And when the man reaches Rs. 1,200
he gets into the grade of Rs. 1,800 to
Rs. 2,000 Now they want a special
further jump of about Rs. 50. They
are not satisfied that he goes from
Rs. 1,200—his present grade being
Rs. 1,200 to Rs. 1800—that he gets into
the grade of Rs. 1,800 to Rs. 2,000
Those people to whom this grade of
Rs., 1,800 to Rs, 2000 has been
given—at least in my State I know—
were getting Rs. 1,200 or Rs. 1,300.
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So they get a big jump of Rs. 500. In
addition to this Rs. 500 jump, they get
this Rs. 300 as special pay.

If there was any justification for
eliminating dearness allowance after
Rs. 1,000, there should be the same
philosophy, the same principle should
be pursued here that the higher you
go there should be no special pay,
and if there is any special pay it
should be in a sliding scale to the
lower side, as 1 have suggested.

Upon that principle 1s also based
the fact that the super-scale IAS
officers do not get the special pay.
Those people who get Rs. 2,250 do
not get special pay. But now a man
who is getting Rs. 2,000 will get the
special pay of Rs. 300, If it is raised
from Rs. 250 to Hs. 300, he will get
Rs, 300. This means that a man who
has vet to go to the super scale can
receive Rs, 2000 plus Rs. 300 special
pay, that is Rs. 2,300, while his boss
who is in the super scale gets only
Rs. 2,250, This creates another ad-
ministrative absurdity also. I think
those officers who are in the grade of
Rs. 1800 to 2000 should not get any
special pay. There is no justification
for that. As a matter of fact, my hon.
friend will bear me out, I had plead-
ed for a better start to our LAS.
officers. 1 do not want to give them
a raw deal. Let them start on Rs. 600
instead of Rs. 350 or 400. I can un-
derstand that. But, whep they reach,
Rs. 1500 why do you want to give ano-
ther Rs. 3007 I know, the othey day,
the Prime Minister talked about a
pantless society, I am not one who
believes in a pantless society. I do
not know whether it js in keeping
with our philosophy. But as you
reach a higher stage in emoluments,
what justification is tnere for the
special pay? Ewen the highest man
in the civil service, the 1.A.S. officer,
gets Rs. 2250, What justification is
there for giving Rs. 2000 plus Rs. 3007
One must be satisfied. After Rs. 1500,
at least, we shoupd cary a halt
I want to give them a better scale of
salary. Even the head of a de-
partment, a Chief Engineer, does not
g0 beyond Rs. 1600 to 2000. I say this
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very much in the interests of the
I.AS. officers themselves, I wish to
tell the hon. Home Minister that
there is a seething discontent in
the minds of the other services that
the most powerful entrenched inte-
rested power bloc is that of the civil
services, They take the best ad-
vantage for themselves. They do-
not think of the other services.
In the matter of ©civil ser-
vices, it is expected that the LAS.
officers who are at the top in
the civil side will give some leader-
ship to the services. instead of giv-
ing that leadership to the services,
the present fact is,—it 1= better that
that is taken note of by the hon.
Home Minister as well as by the
services—that they have created a
hatred and resentment against them-
selves by the engineering and tecani-
cal services on the one hand and by
the subordinate services on the other
hand. Instead of taking care of the
subordinate services, inscad of creat-
ing an atmosphere thac they are the
captains, they are the people who are
looking after the best interests of
their subordinates,  rather they arc
irying to do everything to promote
their own interests. The general feel-
ing is that they take the cream of
cverything to themselves. There is
2 general feeling all cver that not
culy in the matter of conditions of
cervice, but whenever there is rny
case of corruption, this and that, the
other officers are treated diflerently
end they are treateq different.y. Who
are the people who take all things
into account and who ai1e responsible
for administration at the hignest
level? It is these officers—the 1.AS.
officers: the Chief Secretary, Htme
Secretary and the others. If Lthey
create a feeling in the minds of the
subordinate officers tha: there is dis-
crimination and that they claim the
best for themselves, that they do not’
think of others, I think it create:. a
wrong climate. It is pct in keeping
with a socialistic pattern of society.
There is no justificatio, for the al-
lowances going up, for the special!
pay.
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I would, therefore, sircngly recom-
mend to the Home Minister to get
the entire question of cpecial pay
reviewed. He must appoint g com-
mittee. Here again, I want to tell
him that the committee snould not be
o* the civil services, because they are
thie persons interested. He should
appoint an independent minded com-
mittee who will go inlo the entire
guestion of special pay, which are
the posts where special pay is
warranted, what should be the
scale of pay and how we should
manage to see that tha special pay
is commensurate with tre circumst-
ances. They should alss see (hat the
=pecial pay does not g.ve rise to vor-
tuption or favouritism_ They should
take into consideration that only a
man of such and such a seniority can
e posted to an office and that it is
cnly after ome gives a good account
of himself as such and such an
officer that he could be posted to a
certain office. 1 see no justification
for thdq Notification. There is a
case for bringing down the special
pay. I definitely plead with the
Home Minister that he shou'd ap-
point a committee to review the en-
tire question of specinl pay and to
rationalise the whole scheme,

Mr. Speaker: Motion moved.

“This House resolves that in
pursuance of sub-secicn (2) of
section 3 of the All India Setvices
Act, 1951, the following amend-
ment be made in Notification
No. GSR. 101 dated the 27th
January, 1962, making amend-
ment in Schedule 1II to the Indian
Administrative  Service (Pay)
Rules, 1954, laid on the Table on
the 26th April, 1962, namely:—
For 300, substitute 200.

This House recommends o
Rajya Satha that Raiya Salna o
concur in the zaid resolubien..
Shri Vasudevapy Nait (Amba-

p:uzha): 1 rise to support the moiion
moved by my hon. friend Shri Harsh
Chandra Mathur, Actually, there is
rot much to be said after his specch,
for supporting this motion. As he
has said, this is not a very big affair
“in the sense that larg2 amounts zre
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involved or that a larie number of
people are involved. in tha* serse,
it may be a small matter, But as he
has said, this is a question of g prin-
ciple involved as to how we approaca
this particular problem.

1 was surpriseq some tiine back
when I saw a notification of the Gov-
ernment revising the entire salary
scales of the IPS and perhaps also of
the IAS. I think the argument put for-
ward by Government is that n osler
tc altract the best meia, we lLave to
go on increasing the salary of the
officers. T think that this is g very
wrong approach, especially in our
country today, when we are trying to
buildg up a new society, which Gov-
ernment call as the socialist pattern
of society, and when we are exhort-
ing the people to tighten their belts
and to make sacrifices, day in and
day out, and when we hear our
leaders, the Ministers and others ask-
ing the people to make sacrifices and
asking to make sacrifices and not ask
for more and more. When the
workers or the people in the lower
rungs of Government service organise
themselves and put forward some de-
mands, then we know that a lot of
arguments are hurled at them, and
they are told that they should not
raise those demands. And even for
petty things, we have seen that there
is a lot of trouble.

1 am reminded of the recent trouble
in the Andamap Islands. Actually,
when the hon. Minister made a state-
ment he said that all that trouble
started orn the question of a demand
made by tae PWD workers for an in-
cresse in ne salary by Rs. 5 and it
developei asnqg developed until it end-
ed in a big tragedy, All the time
when Government and the leaders of
the country are asking the
people in  the lower positions to
make sacrifices, we find that this
tendency persists among the people in
the higher services of their taking
the initiative themselves to raise their
pay. I think this increase is not the
result of any particular demand or
any pressure from the officers or any-
think like that, but I think that this
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1s a case of their taking the initiative
themselves to increase the pay more
and more. An officer who gets Rs.
2000 is given Rs. 500 more just by the
stroke of a pen in one instalment.
That happened in one of the States in
India a few months back. Actually,
the officers themselves are taken aback
when such a thing is done. Actually,
they did not expect so much. Certain
of them were getting just Rs. 600 or
Rs. 700 or Rs. 800 as increase per
month, whereas the NGO's ang others
who were clamouring for a long time
for increase in pay were told all the
time that they should keep quiet, be-
cause the country was passing through
a serious crisis and so on and so
forth; in {his manner, all sorts of
arguments were put forward to ask
them to keep quiect.

The straight question that [ want to
ask of the hon. Minister is this: Are
we going to get the best men to the
services only on the basis of giving
fat salaries? Or are we in a position
to attract the best men to the services
on the basis of something else also?
Can they also not be told that they
are doing a very important service in
the building up of the country, and
that they should not look so much to
comforts and salaries and scales and
allowances etc, but they should also
be inspired by some other ideals and
some other aims as every citizen in
this country is, to undertake heavy
responsibilities and to carry out their
work? That aproach is lacking as far
as the Government are concerned.
Otherwise, 1 am sure they would not
have taken this particular step and
they would not have taken the other
step of revising the entire salary
scales of IPS and IAS officers.

Compared to the olg officers jn the
service, actually the IPS and IAS
cadre gets much more. My informa-
tion is that there is evep an unhealthy
rivalry, a kind of bad relationship in
many places between these two cate-
gories becausé of the deep gulf in
emoluments between the previous
officers, the old officers, who came up
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by seniority, and the new recruits, I
do not at all say that the new rec-
ruits, most brilliant people who are
coming up, should get the same as
the old people who have come up by
promotion.

Mr. Speaker: The question here so
far as the amendment of this particu-
lar rule is concerned, is very limited.
He should not go into the general
question of the salaries and all that.
Here the amendment is about the
special allowance, that instead of 300
it should be 200.

Shri Vasudevan Nair: I agree with
you. I was trying to find fault with
Government when I referred to this
because this is not an jsolated inst-
ance.

Mr. Speaker: Today we are con-
cerned with a limited question.

Shri Vasadevan Nair: I will con-
fine myself to that.

1 agree with Shri Harish Chandra
Mathur when he says that a few
officers are getting Rs. 2000 and
Rs. 2,500 etc. and over and above that
they are getting a special pay and
actually, there is no valid reason now
to increase the special salary. He has
said it is now time to reconsider the
question of special pay itself So at
such a time, it is al]l the more sur-
prising that Government have gone
in for increasing the special salaries.
So T agree with him that the entire
question of special salaries should be
reconsidred, and at least this provi-
sion for increasing the special salaries
should be dropped.

Dr. L. M. Singhvi (Jodhpur): My
submissions are very brief because cf
the limited framework of the ques-
tion raised by Shri Harish Chandra
Mathur., While I am unable Lo sup-
port the Resolution as it stands at
present, I would like to endorse the
move for an investigation and inquiry
into this provision for special pay,
how it operates, how many employees
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are awarded the special pay and what
special pay and under what different
categories it is being given to various
employees in the country. Then aione
we could come to a definite conclu-
sion. It would be wrong to arrive at
an arbitrary reduclion in the amount
of the proposed special pay under the
amendment in the Notification with-
out proper scrutiny.

It is true that conditions have
greatly changed. Secretariat jobs are
today considered far more attractive,
partly because of the provision for
special pay as also because of a
vantage position for wire pulling. The
provision for special pay is often
being used as an excuse and as a
spring-board for patronage whenever
politicians or high-ups in the official
hierarchy decide to extend such
patronage. Special pay is often justi-
fied as a compensation. I would like
to pose the wquestion: compensation
for what? Is it a compensation to
the administrative official for having
an excursion in the administrative
jungles of Delhi or some such place?
Or is it a compensation for arduous
work ani unhealthy climate? The
facts, as we know them now, do in-
dicate that this purpose of providing
compensation is not being fulfilled by
the provision for special pay today.

Therefore, instead of supporting the
Resolution as it stands, 1 would like
to submit that an inquiry is called
for into the whole question of this
provision for special pay. We would
like the Minister to tell us how many
employees are being given special pay
today, what are the total financial im-
plications of the provision for special
pay as it operates, and then only to
arrive at what would be a rational
approach to this whole problem. For
this, I would like to support the
move for the constitution of a ~om-
mittee, not of administrative officials,
but of non-officials who have ex-
perience and who can probe into the
matter with greater impartiality than
is possible to expect among the officials
themselves who are directly affected.
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With these words, I support the
move for the constitution of a com-
mittee of enquiry ‘into this matter.

Mr. Speaker: Dr. Melkote, Shri
Sinhasan Singh seems to be half-
hearted as to whether he should
stand or not.

Shri Sinhasan Singh (Gorakhpur):
Yes, 1 wanted, Sir, not half-hearted.

Dr. Melkote (Hyderabad): I stand
to support the motion made by Shri
Mathur.

The fact is this that looking back—
and when I say looking back 1 am
referring to the times before inde-
pendence—there was a time when
many of the Secretaries did not like
to go and work in the secretariat
offices. They felt they were more like
badshahs in the districts as Collectors,
and a kind of inducement was offer-
ed them to come over to the vities
where they were asked to work.
In many of the small places they felt
the cost of living was not great, and
therefore if they came over to the
cities they had to be paid a little to
come and work in the secrelariat.

When I looked into the matter,
when, I asked the secretariat stafl
about these matters, I was given to
understand that vis-a-vig the Collec-
tor the position of the secretariat siaff
was also the same, and therefore many
of these people wanted to stay away
in the districts instead of coming to
the towns. So, in order to induce
them, such a kind of allowance was
given of about Rs. 200 to the lower
cadre and about Rs. 300 to the higher.

When this allowance was given,
people wanted to stick on to the cities
because they made a little money, and
by the time they became senior they
had a number of children to educate,
and when they got them fixed wup,
they found it to be most convenient
to stick on to the cities and the secre-
tariat rather than go back to the
districts.
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This seems to be history of this
allowance. Now it is being perpetuat-
ed. We do not understand why this
should happen for the simple reason
that once these people come to the
citics, they do not want to go back,
though the status of the Collector and
the officer in the secretariat are al-
most equated. This perpetuation has
gone on for long. People do not want
to go back as heads of districts any
longer, and they stick on here and
they  manoeuvre. This is a thing
‘which has got to be looked into.

Added 1o this, now many of thesc
Secretaries in the States are expected
to come and serve in the headquarters
in Delhi. So, there are three tiers—
District Collectors, Secretaries in
many of the Stales and the secretariat
staff at Delhi in the Centre. Now, the
position vis-g-vis each of these, so
far as emoluments are concerned, is
just about the same, but this exira
allowance in the States as well as in
the Centre here is what is causing
concern to many of us. People who
once come to the cities now do not
want to go back as Collectors. The
reverse was the case in ancient times,
that people wanted tp stay on in the
districts and did not want to come
back to the cities and to Delhi. But
now, on account of this extra emolu-
ment, they are feeling secure, and
they do not want to go back. This
15 a position which is causing a lot of
heartburning, because many of the
people in the districts who would like
to come {o the secretariat have been
deprived of that chance. The posts
in the districts are increasing in num-
ber and that in the cities is getting
smaller. This extra allowance and
facilities that are given has been the
main cause,

We would liketo plead that in the
disiricts also new colleges are being
started and educational facilities are
there. In view of this, whether we
should do away with this allowance
is a matter which we have got 1o look
into. There is a plea that a commit-
tee should be appointed which can go
into the whole question and examine
it. That is all that I have to say.
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Shri Sinhasan Singh: The amend-
ment in gquestion refers to the pay-
scale and it seeks to add to the emo-
luments but not on a uniform scale.
Those who draw a special pay of
Rs. 250 will benefit as it is sought to
be increased to Rs. 300, Those who
are given Rs. 200 are not given any
increase. Those who are getting
Rs. 250 are given Rs. 50 more. The
argument given is that this  special
pay is given for certain considerations.
That may be in the old days. 1t is
to be seen whether those considera-
tions apply today or not. I think you
will agree that city life has become
cheaper, minus the houses, than the
village life. Delhi is cheaper in every
matter., Milk is cheaper herz, other
things are also cheap here. Every-
thing is available. When you go tlo
the village everything is dear. At
subsidised rates we get milk cheap
at the cost of the public. I challenge
anybody. [ say that city life is far
cheaper than the village life except
for housing.

Delhi city has now been upgraded
to class A status along with Bombay
and Calcutta and the allowances that
a persondraws had been increased on
that account. Now, what is the justifica-
tion for increasing this amount from Rs,
250 to Rs. 3007 There must be some
justification. Then again it is given
only to persons who are drawing
higher scales of pay. For instance, if
an Under Secretary gets Rs. 200, his
allowance is not to be increased but
if somebody else gets Rs. 250, it is to
increased to Rs. 300. The poorer men
are not getting more; those who are
getting more will get more. The Zene-
ral accusation has been that the rich
are getting richer and poor are getting
poorer. The poor may not be getting
poorer but the rich are still getting
richer and it is so in the services also.
Why is this thing? This question of
special pay and allowances should
be examined at greater length. Hon.
Members have suggested that u com-
mittee should be appointed. It was
not known whether Class I, L.A.S. and
LP.S. officers belong to the Central
Government or whether they belong
to the provincial services. The Pay
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Commission has given a finding. When
the questions were raised whether
IPS, LAS. and ICS. scales of pay
should be considered  along
with the higher scales of pay,
the reply was that they were neither
Central Services nor provincia! Ser-
vices and so they should be exempted
from those pay scales and so  they
were exempted, These classes of ser-
vices are above any considerations.
They are higher services and they
get higher pay cverywhere. They
are the best engineers, they are the
best mechanics, they are the best in
all fields.... (Interruptions).

An Hon, Member: Engineers are not
paid that scale.

Shri Sinhasan Singh: That is what
1 say; the I1.C.S. men go and displace
engineers also; where engineers or
managers are required, they go; they
are politicians also: they are every-
where, I think somebody must have
suggested this to the Government.
They are not chary about spending
money because we get cheap money;
we spend money like anything......
(Interruptions.)

Mr. Speaker: Is he helping the Gov-
ernment to get more?

Shri Sinhasan Singh: 1 am saying
this with a heavy heart. We must be
chary of spending money like this.
Even Ministers do like that in furnish-
ing their houses; that has increused
from 22,800 to 32,000 or something like
that. This increase is everywhere.
Why is money go cheap? We are taking
money from outside; we should be a
little miserly in doing things like
this. This should not be increased.
Government should consider this
from the point of view of the coun-
try’s poverty. Should these allow-
ances be increased like this? Should
we be liberal in everything? 1
wholeheartedly support the motion
of Shrl Hatish Chandra Mathur. Gov-
ernment should consider it. Such
rules are, I think, made without con-
gideration of Parliament and thus it
gbes on increasing. It has ctome be-
fore this House as incidentally. Shri
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Harish Chandra Mathur has cailed
our attention to this. Otherwise, they
will be getting these allowances al-
ready. My submission is that this
should be considered in a calm way
and we should see whether there is
justification for such increases. If
there is any justification, why should
not the allowances of people getting
Rs. 200 be increased? Why would not
the allowances of people getting
Rs. 100 be increased? Why should
it apply to people who get a higher
pay? 1 think the hon. Mirister will
consider it in thal spirit and accept
the motion of Shri Mathur,

Shri D. C. Sharma (Gurdaspur): Sir,
1 want to represent one or two points.
We Members cf Parliament receive
deputations occasionally of lower
division clerks and upper division
clerks and assistants and all thosc
persons. Their contention is that the
Second Pay Commission has been
very generous to the officers in the
higher salary brackets; it has not
been so good to the persons who zre
drawing very low salaries. In fact
there are some persons who say that
the Second Pay Commission has in a
way lowered the salaries that they
were getting hefore. That is the cri-
ticism that is levelled against the
Second Pay Commission by persons
who belong to the lower ranks of the
services.

At the same time they suggest that
the persons who are holding superior
posts have got much more from the
Second Pay Commission perhaps than
was their due. There may be some
justification for this, there may not
be any justlfication for saying this.
But the fact of the mafier is that the
Second Pay Commission has added
to the inequalities of salaries and
allowances in certain ways. It has
not done so all along the line but in
certain ways it has increased the dis-
parity that existed between one grade
and the other grades of services.

As if this was not enough our Gov-
ernment makes use of the rule
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making-power to provide that kind of
—if I can use that word inequity
again. 1 do not see the reason why
Government is so keen to give more
to these persons who are already
drawing fat salaries. Why is the
Government keen on keeping those
persons contented and not keen on
keeping those persons contented who
are drawing paltry salaries? Bentham
said that democracy is the happiness
of the greatest number. Here our
Home Ministry sometimes, not always,
practises a kind of democracy which
makes for the happiness of a few and
for the discontent of the many. 1
need not go very far to prove it. Here
is this rule.

Here is a case in point. What are
they going to do? In the first place,
they are going to make the migration
to Delhi very, very attractive for peo-
ple. 1 find that people who are hold-
ing very good jobs in the States want
to come 1o Delhi. When I was elect-
ed Member of Parliament for the first
time they thought that I was going
to do something very big. Of course
they know now what I am, but at that
time, some very big person holding
a very high job said to me, "“For
God's sake, take me to Delhi” Why
do they want to come to Delhi” Be-
cause Delhi means salaries, allowances
and amenities and so many things. It
means also a good social life. That
is why people want to come to Delhi.

Here is the Home Ministry making
the passage of those persons from
the mofussil towns to Delhi more
comfortable and more paying. Do
they want that the State Governments
should be deprived of the talent that
they have already? If such rules are
brought into vogue, what happens is
this, that every man who is holding
a high job in the States will be pray-
ing to God, “Oh God, send me to
Delhi so that I can earn more”. Shri
Datar does not understand my logic.
Of course he .would not. Why is it
that the special pay is increased to
Rs. 3007 It is mandatory. The rule
says, “it shall be....” Of course all
rules perhaps have that mandatory

tive Service (Pay)
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power, but hene Rs. 300 is being given
to those persons who are already
getting Rs. 250.

Now, if the rule-making power im-
plies any kind of charity, it should
imply charity for the greatest num-
ber, and not charity for the few. We
are in the midst of a very big move-
ment for urbanisation in this country.
Not only sociologists are worried about
this, but our Planning Commission
has also drawn attention to this. If
urbanisation is taking place in the
field of industry and in other fields,
our Home Ministry is trying to make
it possible for our civil servants also
to come to Delhi to add to the stream
of those who want to share in the
urbanisation of this country. I thank
Shri Harish Chandra Mathur for
drawing our attention to this pro-
blem.

I think we had a discussion the
other day on some measure and the
whole House opposed it. Unfortu-
nately, only the Deputy Minister was
present at that time and I said. “What
is the good of saying all these things
because the Deputy Minister is not
in a position to withdraw it.” That
is what happened, When we said that
votes should be taken, they said, “We
will wait and take votes at 5 O'clock.”
Then the Law Minister arrived and.
said, “we have postponed taking a
vole because we should consider the
matter again.” A similar situation has
arisen today. I thank you, Sir, for
giving us this chance to voice our
feeling against this inflated salary
being given to these persons. I wish
the Home Minister himself had been
here to reply {o this debate and say
something. I think it is his responsi-
bility to tell us why this rule has
been framed, and it is his responsibi-
lity to tell us that this rule should
be withdrawn. I do not think that
the Minister of State—whom of course
I respect—is in a position to say it.

I say this rule should be with-
drawn and withdrawn in the name
of social justice, withdrawn in the
name of efficiency of the administra-
tive services and withdrawn in the-
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name of the States which also want
to have good personnel to man their
services. This rule will affect the
interests of the States very badly, and
I think it should be withdrawn. We
should not go out of our way to make
the Central services the golden-edged
services in this country. We should
not do that. So, there is a good
case made out for withdrawing this
rule.

Shri U. M. Trivedi (Mandsaur): Shri
D, C. Sharma just now said that the
rule should be withdrawn. There is
no amendment by him to the motion
that has been moved by Shri Harish
*Chandra Mathur. You do not care to
look into your papers.

Mr. Speaker: Order, order.

Shri D. C. Sharma: You lack into
your papers. I know you are iiTitat-
ing because you are the leader of the
party...... (Interruptions).

13 hrs.

Shri U. M. Trivedi: I know you arec
in the habit of abusing......

Mr. Speaker: Order, order. The
‘hon. Member should address me.

Shri U. M. Trivedi: I am sorry.

Shri Bade (Khargone): He says, he
is so much irritated because he is the
‘leader of the party. That is the
.allegation he is making.

Mr. Speaker: Here inside the House,
we ought to use moderate language.
"We should show accommodation to
‘each other.

Shri U. M. Trivedi: I never wished
“to Irritate him, but I wanted to draw
‘his attention that he is an experienc-
ved Member of 10 years......

Mr. Speaker: The hon. Member has
got his attention now. He wanted to
draw his attention, but that has been
done too much now.

Shri U. M. Trivedi: We must be
thankful to the mover that he has
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been able to focus the attention of
the House on this gquestion. Reaily
the attention of the whole House
must be focussed on other matters
also. There are provisions in the
various Acts that rules must be placed
on the Table of the House. They
practically go unnoticed. There is
no method by which Members come
to know them, unless they are very
alert and want to find out what parti-
cular rules are made.

1 will make the complaint before
you, Sir, that somchow when these
rules are made and published in the
gazette, we, Members of Parliament
do not get copies in time, with the
result that they remain unnoticed and
we are not able to lay our hands on
them or to get these matters discussed
in this House. Some of us are not
eVen getting our gazette uptodate. I
do mot know why this mistake has
crept in.

I would like to say that it is a
very moderate substitution that is
sought to be made. Already we are
counting every little pie and we are
having a national savings scheme. So
far as the Parliament is concerned,
the Minister for Parliamentary Affairs
wants us to sit till 6 or 6.45 in order
to save money. We were scheduled
to sit till the 29th of this month, but
in order to save the allowances for
7 days, we are adjourning on the 22nd.
But when this question of paying to
the services is concerned, the rule is
made without any consideration to the
pockets of the Government. Why this
munificence is being shown at the
cost of the country, I cannot under-
stand. Already we have clamoured
that the emoluments of certain
higher officers are very dispropor-
tionate to the emoluments that are
paid in the lower cadres. Therefore,
the emoluments must not be increas-
ed to such an extent as to create a
greater gulf. Therefore, it is very
meet and proper that this amendment
must be looked into by Government.

The Minister should not merely
try to repeat the rule that is there.
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The notes must have been prepared
by the office and he may be ready
with the reply that what Government
has done is quite right. But this
position must be studied, whether it
is in the country’s interest thzl these
rules should remain as they are or at
least this reasonable amendment
should be made. It is not unreason-
able and from all sections of the
House, the feelings have been voiced
that this amendment must be acecept-
ed,

With these words, 1 submit that
this amendment may be accepted.

The Minister of Stafe in the Minis-
try of Home Affairs (Shri Datar): Sir,
the motion that has been  brought
forward by my hon. friecnd requires
to be read in order to understand the
limited nature of the debate. All that
has been laid down in the notification
is that for the figure Rs. 250, the
figure Rs. 300 should be substiuated,
under the heading “C-Posts carrying
pay above the time-scale...” I would
point out presently how it concerns
mainly two posts. It is not proper
unler these circumstances, lo cover a
wide range of subjects dealing with
enhancement of pay in  general or
with the super-time scale and the
special pay, as a number of hon.
Members did. In the earlier part of
his speech, the mover confined him-
self more or less to this motion, but
subsequently towards the end of his
specch, he also could not resist the
templation of going into the general
question of the tenure of 1AS officers
in the States and %o on. He made a
complaint that there has been consi-
derable dissatisfaction amongst the
the members of certain classes of
officers over w!.ut he called the giving
of unwarranted benefits to those who
came over recently.

So far as the general question is
concerned, though it might not be
relevant, I would like to deal with
it, with a view to remove the mis-
apprehensions, The All India Ser-
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vives Act was passed in 1951, under
which it was open to the Government
tn make rules, to nolify them and
place them on the Table of the House.
Accordingly, the first set of rules were
made in 1954 and they were all placed
on the Table of the House. When-
ever there have been any changes
after 1954, up 1o now, all the changes
in the rules have been invariably
placed on the Table of the  House.
Therefore, my hon. friend's complaint
thut rules are merely published in the
Government Gazelte is not correct, T
wis very happy to find in this Houge
and in the other House there were
occasions when the rules notified by
the Guvernment were fully debaled
upon. Therefore it would not be
proper to say that the rules are made
and {he attention of Parliament is not
drawn {o them.

A sugpestion of a pgeneral nature
was made that a committee or com-
migzion should be appointed. May
1 point out that only some years ago,
the second Centiral Pay Commission
had been appointed and amongst other
things, they went into the question of
the super-time scale of pay and also
special pay. They have dealt with
this question very exhaustively and
pointed out how under certain cir-
cumstances, it 1s essential to give
super-time scale of pay or special pay.
They have also mentioned the various
categorics of Government servants
who have been given special pay.

The tolal number of Government
servants and the number of posts that
carry special pay have also been men-
tioned by the Central Pay Commission,
That would show that Government
have no partiality for any particular
category of Government servants. It
depends upon the tpye of work that
they do and the extent of responsi-
bility they have to carry. It would
be founi that at lower levels also
special pays have been given, I am
quoting them here. This is from the
Central Pay Commission's report. In
Class I, the total number of posts is
10,391. As against this, the number
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of posts that carried special pay was
only 888, So far ag Calss II posts
were concerned, as against 19270 posts
there were only 721 posts that carried
special pay.

Shri Harish Chandra Mathur: My
hon. friend is unnecessarily wasting
time over this. I myself quoted these
figures when we discussed it last time.

Shri Datar: I am pointing this out
to remove the misapprelension that
a number of hon. Members have. The
speech of Shri Sinhasan Singh and
also the speech of another hon.
Member lent support to the view that
the Government were trying to give
more to the highly paid servants and
they were not looking after the lower
gervices. That was the charge levell-
ed.

Shri Harish Chandra Mathur: Even
these figures will substantiate it.

Shri Datar: Let thc hon. Mcmber
wait. So far as Class III posts were
concerned, as against 5,53,163 posts
there were 12,217 posts which carried
special pay. In respect of Class IV
posts also there were special pavs in
the case of 730 posts out of a fiotal
of 6,93,318 posts.

In these circumstances, Sir, it would
be entirely wrong to say that super
time-scales and special pays were
being given only to certain classes of
government servants who had been
already receiving fat salaries. May I,
in this connection, invite the attention
of the hon. House to the report of
the Second Pay Commission where
they have dealt with both these classes
of pays—super time-scale of pay and
special pay. There they say:

“The central idea of a sepcial
pay is that it is the most satis-
factory way of compensating such
addition to work or responsibili-
ties or such greater arduousness
of duties as is recognisable enough
to merit additional remuneration,
but not so considerable or in some
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cases of such a permanent nature
as to justify placing the post in
question in a higer pgrade. In
other words, it is, broadly speak-
ing, a flexible system of differen-
tialed remuneration between two
grades, In some cases however,
other factors also come in. For
instance, in the case of officers
of All Imidia Services appointed
to rosts of Deputy Secretary or
Under Secretary the grant of spe-
cial pay is connected partly with
the system of special pays in
the States (from where the officers
arc drawn for limited periods)...
....In a considerable proportiion
of cases in which a special pay is
now allowed its withdrawal
might necessitate putting the post
in question on a higher scale of
pay—which may not be less ex-
pensive, but which may have the
effect of putting premium on seni-
ority at the cost of merit or of
causing heart-burning among the
senior empoyees”,

Under these circumslances, you will
find that the case for a special pay
has been examined by the Central Pay
Commission. As the House is aware,
there were a number of non-official
members on this Committee includ-
ing my colleague. They went into
the whole gquestion only two or three
vears ago and they came to the con-
clusion.. . ...

Shri Harish Chandra Mathur: They
have said that it musl be gone into.

Shri Datar: They came to the con-
clusion that special pays will have to
be given in certain cases where there
were additional duties or responsibi-
lities. These are the factors which
ought to be taken into account.

So far as this case is concerned, it
is only the small quantum of increase
from Rs. 250 to Rs. 300 that is under
consideration. In 1954, when the gene-
ral rules were framed so far as the IAS
and IPS officers were concerned they
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were laid on the Table of the House.
Under these circumstances, a question
arises as to whether there is any need
for any special commitiee or commis-
sion to go into this question. My
submission to this hon. House is that
the problem that we have before us
is of a limited nature. Even the gene-
ra] problem so far as the payment of
special pays is concerned has been
considered by no less a body than
the Second Central Pay Commission
and {hey have set their seal of appro-
val upon it. May I, therefore, point
out to you, Sir, that there is no case
for the appointment of a commission
to consider this question in all its
aspects.

Coming Dback to the very limited
question that we have before us, 1
would like {0 invite the attention of
this House to the IAS Pay Rules
Schedule IIT of those Rules mentions
the special pays and the present posi-
tion 1! is now further limited to only
two posts. In respect of two posts
the special pay that is allowed is
Rs. 250. Those two posts are: (1) the
Director of Adminisiration, Civil
Avistion Directorate; and (i1)  the
Director of Admustration, D.G.S.&D.
These arc the only two posts in res-
pect of which it was considered that
it would be proper that the special
pay should be enhanced from Rs. 250
to Rs. 300, May I also point out
that if these posts are held by a mem-
ber ¢f the Central Government the
scale of pay that attaches to these
two postsis Rs. 1300-1600, and if thesv
posts are held by an IAS officer that
IAS officer would be in the senior
time  scale of Rs 900—1800.
Tha' means a senior time scale officer
would rise only with Rs. 900 even
thougn ultimatey he may come to
hold one of these two posts, You
will find that the senior time-scale
starts from Rs. 800 so far as IAS
officers are concerned, whereas the
time-scale for a Central Government
officer holding one of these two posts
starts with Rs. 1300. So it was con-
siderej that if an IAS officer were to
come over to the Centre, naturally
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he would come over to a post reco-
gnisable in equality or parity with that
of a Deputy Secretary—Under Secre-
tary at an earielr stage, but Deputy
Secrelary at the highest stage. Deputy
Secretary's special pay is Rs.300.
Therefore, a question arises as to whe-
ther when these two posts of Direc-
turs to which I have already made
a reference are held by IAS officers
the special pay of Rs. 250 should be
attached or it should be Rs. 300.

I have already informed the House
on a number of occasions that the num-
ber of reversions on tenure basis to the
State Governments has been rising
considerably. It js pot that all the
officers who come here are kept here.
Thev have 1o g back, and a large
number of officers are now going than
used to be the case formerly. You
will kindly also note that we have
no TAS or IPS cadre for the Centre.
We have no! been maintaining any
separate cadre at all.  All that we do
is to borrow officers on tenure or
deputation basis from the  States.
There ought to be some attraction for
them. We have to take that also into
account. E\'en now nt‘CESiOnS ﬂ!’isﬂ
where we do not get a sufficient num-
her of officers from the States to
come over to Delhi. Coming over to
Delhi is not necessarily a matier full
of amenities. There are  certain
inconveniences and hardships as well.
Therefore, there was a time we found
it very difficult to induce such all-
India service: officers to come over
to Delhi.

Shri Khadilkar (Khed): Are there
no allurements?

Shri Datar: That is what I am try-
ing to point outl. In spite of the alleg-
cd allurements there were a number
of cases where we could not get offi-
cers at all to come over to Delhi. That
is the reason why Government consi-
dered that the whaole position should
be rationalised. Let us assume that
two such officers come over to Delhi
out of whom one is appointted as a
Deputy Secretary and the other as
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Ditector of Administration in the
Civil Aviation Directorate or the
D.GS. & D. You will find that if
some officer with the requisite quali-
fication and expericnce comes over to
Delhi and he has taken over the post
of a Deputy Secretary in the Govern-
ment of India, he draws an amount of
Rs. 300 as special pay, but were he
to get one of these two posts, then he
would be drawing only Rs, 250, It
was considered that these two posts
were generally comparable to  the
post of Deputy Secretary and, there-
fore, the quantum of special pay
ought to be the same, so far as these
two officers and those who were
working as Deputy Secretaries were
concerned. That is the only reason
for bringing in this rule. 1 would be
very happy if the hon. Housc under-
stands the limited nature of the rule
fhat we have made. There are iwo
posts which are more or less equiva-
lent to the post of Depuly Secretary
but, on account of cerlain circum-
stances, the special pay that was
attached to them was less by Rs. 50
compared to that jrawn by a corres-
ponding officer, namely, a Deputy Sco-
retary. S», all that has been done by
the present rule is to enhance the
amount of special pay from Rs 250 to
309, because it js only fair to confer
the same benefits in respect of these
two officers also. It has been stated
in the present Schedule I1I of our rules
that they would be entitled only for
Rs. 250. Now I will give an analogy
which is likely to happen. Suppose
two IAS officers of the same experi-
ence were to come to Delhi.  If by
accident one of them is appointed to
one of these two posts, he would be
getting a special pay of Rs. 250 where-
as the other officer would be getting
a special pay of Rs. 300 as Deputy
Secretary. Government have tried to
remove this anomaly. Under the cir-
cumstances, and especially in view of
the fact that general questions are not
involved in it, I would request hon.
Members not to press this. Here T
would respectfully submit again that
general questions about enhancement
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of pay, payment of special pay etc.
arc not involved here at all.

Mr. Speaker: If this amendment of
Shri Mathur is accepted, it would
affect only two officers?

Shri Datar: Virtually so, because it
has been stated so. There are only
two cases where a special pay of
Rs. 250 is offered. All that we have
done is this. If any of these two
posts is occupied by an IAS officer,
then he should be entitled to a special
pay of Rs. 300 instead of Rs. 250.

Shri Harish Chandra Mathur: May
I i ite his attention 1o the funda-
mental rules, to which 1 referred to,
under which o special pay can  be
given only under those¢ three con-
ditions,

Mr. Speaker: That is a different
thing. Shri Mathur should realise
that, according to what the hon
Home Minister has stated, it is intend-
ej to give this facility only to the
incumbents of these two posts who
wou!l o'herwise be getting only
Rs. 250. It i< with a view to remove
an anomaly this rule has been brought
into force. Otherwise, if an officer
with some qualification is brought
herc us Deputy Secretary, he would
be drawing a special pay of Rs. 300
whereas the same officer, if he is ap-
pointed in any of these two posts, he
would be getting only Rs. 250, It
has been brought on par, so far as
the ¢ two posts are concerned.

Shri Harish Chandra Mathur: My
amendment was that, in the first place,
it should be brought down to Rs. 200,
not even Rs. 250, because special pay
is not warranted at all

Mr. Speaker: The rule that he has
referred to and which he wants to
amend would affect only these two
posts.

Shri Harish Chandra Mathur: We
do not want anybody to get it.
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Mr. Speaker: That is a different
thing. Now may 1 put it to the vote?

Shri Harish Chandra Mathur: Have
I not a chance to say a few words?

Mr, Speaker: Yes, if he wants.

Shri Harish Chandra Mathur; The
hon, Home Minister did not at all
refer in the fundamental rules to
which 1 referred to. My first  point
has been that they are not entitled
not only to Rs. 250 or 300 but even
Tor a single pie. Then I said that
special pay can be graniled only under
fundamental rule 9(25), wherein some
conditions  have been  laid down—
No. 1, No. 2, No 3 and so0 on. These two
posts do not fulfil any of those condi-
tions, So, the incumbents of  thesc
posts are not entitled to anyv special
pay. My hon. friend has not answer-
¢l that point

Then, a question of principle is in-
volved in it. It is not a question of
one post or two posts. 1 started my
speech by saying that 1 would not
have wasted the time of the House for
a  paltry sum of Rs. 50 or 100. 1
have come before this House becausc
they are going in a wrong direction.

My hon. friend, the Home Minister,
has quoted copiously from the report
of the Pay Commission. But I do not
think he has quoled the relevant
portions. He said that the Pay Com-
mission ha« stated:

“We should sugpgest that there
should be a periodical review
of the special pays.”

He  says that they have examined
the whole thing. Their very last sen-
tence says:

“But, on the evidence before
us, it has not been possible to
examine all cases with a view
to determining whether onc or
the other arrangement would be
more satisfactory and whether
the rate of special pay in some
nases require revision.”
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He says they have gone thorough-
Iv intno it and they have come to a
particular conclusion. What is thei1
convlusion?  Their conclusion is that
thesz matters must  be  reviewed
peridically.  They had no time, no
cvidence to go into this matter and
<0 they said that it should be exa-
mined later on.

My hon. friend then quoted at the
outset from the report of the Pay
Commission to suy that it is not the
higher slubs that are benefited. I
raised  the same  discussion a vear
carlier and T quoted these very figures
to show that the percentage is more
at the higher slabs,  That was the
whole trend of my argument, I never
said that i no case there is juslifica-
tion for a special pav. 1 said thal in
cerfain cases o special pav may be
required,  But where is the justifica-
tion for a special pay in the Secre-
tarial?  Further. none of the condi.
tions mentioned in the fundamental
rules have becn fulfilled. This ques-
tion should not be reviewed or re-
cxamined only by those who have
vested interests, who are affected by
it. Who has examined it? Who is
soing 1o examine it next? That is
the  review  which has been  held
perindically?  No roview at all.

Mr. Speaker: It is general
question,

Shri Harish Chandra Mathur: I do
not think there is any justification
for the Government to perpetuale a
wrong which they have made. 1 will
not permit them 1o be a purty to the
increasing disparities which are there,
There is no reason for it; there is no
justification for it. I do not want it,
It is only a symbolic amendment. I
know it will create difficulties, but I
want to create difficulties for the Gov-
ernment and foree their hands {o go
into the entire matter again.

Shri Datar: May I peint out one
correclion? He has made a reference
to the fundamental rules. So far as
those rules are concerned, they do not
apply ipso facto to the IAS officers
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because the IAS and IPS officers have
got a special body of rules. They are
governed only by those rules.

Mr, Speaker: But he says he wants
to create difficulties for the Govern-
ment. Then how can I help? May I
put it to the vote now? 1T hope a voice
vote is sufficient at this stage

Shri Tyagi (Dehra Dun): It s
enough. They know they have mot
got a majority.

Shri Prabhat Kar: 1t is not our
motion. Further, all thosec who have
spoken have supported it, including
his party men.

Mr. Speaker: He can make an
appeal to them, but I cannot say any-
thing, The question is:

“This House resolves that in
pursuance of sub.section (2) of
section 3 of the All India Services
Act, 1951, the following amend-
ment be made in Notification
No. GSR 101, dated the 27th
January, 1962, making amendment
in Schedule III to the Indian
Administrative  Service  (Pay)
Rules. 1854, laid on the Table on
the 26th April, 1962, namely:

For 300, substitute 200.

This House recommends to Rajya
Sabha that Rajva Sabha do con-
cur in the said resolution.”

The motion was negatived.

13.29 hrs.
DRUGS (AMENDMENT) BILL

Mr. Speaker: The House will now
take up consideration of the Drugs
(Amendment) Bill.

Shri Khadilkar (Khed): On a point
of order, Sir. Generally, a copy of
the Bill is circulated to Members
before its introduction and it contains
a statement of Objects and Reasons.
In this particular case it so happens
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that no Statement of Objects and
Reasons is attached to the Bill.

Shri U. M. Trivedi (Mandsaur): In
the Bill as introduced in the Rajya
Sabha it is there, but the Bill as
introduced has not been circulated to
us The Bill as passed by Rajya
Sabha has been circulated to wus.
Therefore we do not know the objects
and reasons of the Bill.

Mr. Speaker: That must have been
circulated earlier.

Shri U. M. Trivedi: Not to this Lok
Sabha.

Mr. Speaker: It has been circulated,
I am told.

Shri U. M. Trivedi: Not in the Third
Lok Sabha. It must have been circu-
lated before.

Shri Hari Vishnu Kamath (Hos-
hangabad): No, it is not herc,

‘The Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): Sir,
it is the intention of the Government
to bring the import, sale and manu-
facture of cosmetics under the pur-
view of the Drugs Control Act of
1940.

Shri U. M. Trivedi: Sir, this Bill
is= Bill No. XXII of 1961. So, it must
have been introduced in the Rajya
Sabha when the previous Lok Sabha
was there. This was taken up in the
Rajva Sabha and we have got this
Bill only us passed by the Rajya Sabha
in which the statement of objects and
reasons is not there

Mr. Speaker: At this moment it can
only come in this form.

Shri Tyagl (Dehra Dun): Since
this question has arisen, may I request
vou that in future in cases where Bills
come from the other House you might
attach a page wherein the objects and
reasons might be given. I think in
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future that could be repeated in one
page.

Shri Bade (Khargone): May I sub-
mit that in the Bill the statement of
objects and reasons is  given on
page 7. So, 1 do not know what the
objection of my learned friend is.

Mr. Speaker: He may kindly just
satisfy his hon, colleagues then. This
difficulty has arisen only because the
dissolution of Parliament came in
between, otherwise the Bill as intro-
duced would have been here and every
hon. Member would have been given
a copy of it. But because the new
Parliament wus elected in belween,
some hon. Members are feeling that
difficulty, namcly, that they have no
knowledge of it and thevy have not
reccived a copy of it. But nothing
irregular has happened. That is the
normal course. But it could be con-
sidered that if such a situation arises,
perhaps the old copies might also be
circulated.

Dr. D, S. Raju: Mr. Spcaker, Sir, it
is the intention of the Government. . . .

Shri U. M. Trivedi: Should we pro-
ceed with the Bill in that case?

Mr. Speaker: Why should we not?
There is nothing irregular in it

Shri U. M. Trivedi: Wec have not
studied the objects and reasons.

Mr. Speaker: That is not my fault.

Shri U. M. Trivedi: Whose is it
then?

Mr. Speaker: The Bill had been
put before the two Houses. It had
been introduced and circulated also
to hon. Members. What can I do after
that? Now it must come in the form
in which it has come. It cannot come
in any other manner.

Shri U, M. Trivedi: The point is. ..

Mr. Speaker: That is a different
thing. Even when it has been passed
by one House a new suggestion is
being made that it should also contain
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the statement of objects and reasons.
This is what is being wanted now.

Shri U. M. Trivedi: No, Sir; that is
not my submission. My submission is
that this is the Third Lok Sabha
which is an entirely new Lok Sabha,
although many of the old hon. Mem.
bers have been re-clected.  That s
another thing. Now I do not say that
Bills can never be introduced in the
Rajva Sabha. Bills can be introduced
in the Rajva Sabha, but when they
are brought before the Third Lok
Sabha, the Third Lok Sabha must be
apprised of what the Bill is. That is
why it is necessary that the state-
ment of objects and reasons ought to
be supplied.  Either both the copies
ought to have been supplied.,....

Mr. Speaker: Shri Bade said that
there is a reference to that also.

Shri Tyagi: Objects and reasons are
not the main part of the Bill.

Mr. Speaker: That is a different
thing altogether.

Shri Tyagi: The Bill itself is expla-
natory enough. It is only for the
fucility of hon. Members to enable
them lo see it at o glance that the
objects and reasons are given; other-
wise, the whole thing can be studied
from the clauses.

Mr. Speaker: That is not the point.
Normally it is a settled fact that with
the Bill there is alwavs the statement
of objects and reasons., We are not
discussing here whether the statement
of objects and reasons is necessary
or not. We concede that it is neces-
sury. It has becn done alwavs That
i5 there. The Bill mav have been
introduced in the Rajva Sabha but in
that case also it is placed here also.
The difficulty that hon. Members are
expericneing is that. Normally, when
it is introduced there, even if it be
courtesy, a copy is placed here and
hon. Members do get copies from the
counter because that facilitates their
understanding the clauses of that Bill
and what the objectives are. Because
that helps them, they are wanting it.
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| Mr. Speaker]
Bui there is nothing irregular mow.
Therefore 1 said that we can proceed
with it, though I will see that in
future that might be done.

Dr. D. S. Raju: Mr. Speaker, Sir, 1
beg to move:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajva Sabha, be taken into con.
sideration.”

If you like, T will make a statemoent
now or I will reply comprehensively
in the end.

Mr, Speaker: Some statement is to
be made now as to what the clauses
are and what is sought to be done

Dr. D, S, Raju: It is the intention
of the Government to bring under the
provisions of the Drugs Act, 1940... ..

Shri Prabhat Kar (Hooghly): In
the case of sections which are sought
to be amended, the original sections
ought to have been given.  While
dealing with the amendments now we
hive to go to the Library, get the copy
of the original Act and see how the
words have becn changed. It is not
only the aunslion of the statement of
objects and reasons but also of the
clauses, namely, what amendments to
the original scctions are given.

Shri Hari Vishnu Kamath: The Bill,
as introduced in the Rajva Sabha,
does contain the sections of the princi-
Pal Act to which the amending Bill
refers, But in the absence of that
Bill as introduced in the other House,
we are handicapped. To that extent

the discussion will be rather ineffec-
tive.

Shri Prabhat Kar: So many sections
are sought to be amended.

Shri Khadilkar: It can be rectified
it the hon. Minister makes a general
statement giving the background.

Mr. Speaker: That is exactly what
I have asked him to do. He should
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give us the background and what the
changes to the sections are that have
besn brought about. He will explain
that.

Shri U. M, Trivedi: There is one
thing more. In clause 6 and other
clauses we find that the words used
are “standard as may be prescribed”;
that means, standard prescribed under
the rules which means that provision
for delegated legislation is there. 1
do not know how it is indicated and
under what section this delegated
legizlation comes. What is the memo-
randum about this delegated legisla-
tiom? Tt is entirely missing from this.
That will ereate another difficulty.

Mr. Speaker: | do not think there
would be any difficulty, if we just
allow him to give us the information
that is nceoded here. After that we
shall consider whether there is any
real difficulty with us or not

Dr. D. S. Raju: It is the intention
of the Government to bring the
import, sale, and manufacture of
cosmetics under the purview of the
Drug Act of 190. This industry of
cosmetics has been making very rapid
strides and since the difficully of the
forcign exchange also came in, the
industry has  received a  further
impetus.  In this country of ours we
have been receiving complaints from
various sources that cosmetics are
producing deleterious ecffects, It has
been known that colours are used in
cosmetics.  Some toxic drugs, such as,
alkalis, acids and somc coaltar deri-
vatives arce also used in cosmetics.

When this question was gone into
further we received complaints from
sn manv States From Calcutta, the
Jabalpur hospital, Gujaralt and even
from the Irwin Hospital here we had
complaints that therc were cases of
dermatitis and ulcers of the lips and
allergic manifestations. So, this
question was again referred to the
Central Council of Health which met
last vear. They discussed this ques-
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tion of cosmetics and they also came
to the conclusion that provisions of
the Cosmetics Act should be incorpo-
raled in the Drugs Act.

This question was referred to the
States also. Almost all the State
Governments have accepted the pro-
position that this question of cosme-
tics should be brought under the pur-
view of the Drugs Act of 1940. Seo, 1
am sure that hon. Members will agree
that there is sufficient justification for
including cosmetics in the Drug Act.

Hon. Members know that cosmetics
cover so many wvarieties, for instunce,
hair dyes, nuil pelish, lipsticks, rouge
and depilators. All these eome under
the purview of cosmetics. So, this is
the background.

If hon. Members raise any objec-
tions or suggest any amendments,
will reply later.

Shri Hari Vishnu Kamath rosc—

Mr. Speaker: Woere there  any
chanpes made by the Rajva Sabha in
the Bill that was introduced in the
beginning there? Now we have only
the Bill that has been passed by the
Rajya  Sabha.  The hon., Minister
should also refer to that and say what
has happened there because we do
not know what happened there.

Dr. D. S, Raju: The amendment is
only to add the word “cosmetics”
after the word “drugs” in all the
sections.

Shri Hari Vishnu Kamath: There
are other amendments also.

Mr. Speaker: So no changes were
made by the Rajva Sabha? The Bill
has come out as it was introduced
there?

Dr. D. 8. Rajn: Vo= Sir nn changes
have been made.

Shri Hari Vishnu Kamath: 1 can
undersiand  the Deputy Minister's
difficully, because he was not in the
other House at that time. He is
labouring under some difficulty—I can
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appreciate it. This House would cer-
tainly be thankful if the Senior Minis-
ter were to enlighten it on this matter,

Mr. Speaker: Has any hon. Member
any information whether any change
has been made in any of the clauses
by the Rajya Sabha?

Shri Bade: 1 have got the Bill as
infrcduced in Rajva Sabha.

Mr .Speaker: 1 have also got it
with me. I only wanted to know
whether any change has been made
in it

Shri Khadilkar: There was  one
amendment—I do not remember,

Mr. Speaker: i musit be the

amendment changing the year 1961 to
1962!

Shri Tyagi: May 1 make a submis-
sion?  In cases where Bills come from
Rajva Subha, and there are amend-
ments aceepted by Rajya  Sabha,
would suggest to vour Secretariat to
see o it that those words which have
heen added or deleted muy be under-
lined as is being done in the case of
reports of Select Coinmitters. That
would enable us to sve at a glance
what amendiments have been made in
the Bill by Rajva Sabha,

Mr. Speaker: Even then what
the original was cannot be known.

Shri Prabhat Kar: There is one
difficulty. We do not know whether
any amendments have heen accepted
by Rajva Sabha. An enquiry will
have to be made.

Mr. Speaker: There is no difficulty;
the only diffieully is that Members
are not prepared to sit and the House
has no other business.

Shri Prabhat Kar: We are prepared
to sit. There are several Members
who want 1o speak.

Mr. Speaker: Then we can continue,

Shri Bade: Sir, on a point of order.
While the Statement of Objects and
Reasons appended to the Bill as
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[Shri Bade]

introduced in the Rajya Sabha con.
‘tains a reference to the resolution of
the Central Council of Health held at
Jaipur, it is missing in the copy of
the Bill as passed by Rajya Sabha.
There are so many members who
have not studied the original Bill.
Therefore they cannot effectively
criticise this Bill.

Mr. Speaker: The Jaipur Resolution
is not verv material. We have to
consider the Bill as it has been
brought before the House.

Shri U. M. Trivedi: I would like to
draw vyour attention to one fact
Sections 10 and 22 of the original
Drugs Act refers to certain notifica-
tions, which involves delegated legis-
lation. Therefore a memorandum
regarding delegated legislation must
accompany the Bill

Mr. Speaker: All that this Bill seeks
4o do is to add the word “cosmetics".

Shri U. M. Trivedi: Sir, the point
is this. “From such date as may be
fixed by the Central Government by
notification, in the official gazette, no
person shall import drugs which are
not of standard quality”. We would
now be adding the word “cosmeties”
after the word “drugs”. When this
definition is changed, some delegated
power is bound to be taken. I am
in your hands: 1 only wish to point
this out. Somehow or other the draft-
ing of this Bill is so bad that I do not
see the purpose of such drafting,

Mr. Speaker: Thal is a different
matter. He may help in making the
draft better.

Shri Tridib Kumar Chaudhuri
(Berhampur): May I point out that
this is not merely a minor amend-
ment. [ looked up the proceedings
of the other House where the Senior
Minister said that it is not really a
minor amendment. It is really a new
Act.

Mr. Speaker: 1 am not saying it is
#a minor amendmerrt.
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Shri Tridib Kumar Chaudhuri: I
would refer you to clause 6 of the
pruposcd Bill.  Here in relation to
cosmetics it is said that the standard
would have to be preseribed, and
prescribed under the Act means
“preseribed  according to the rules”.
That means we arc delegaling power
of making rules in relation to an
entirely new subject which was out-
side the purview of the Bill.

Shri Khadilkar: May I make a sub.
mission? From the Bill that is before
us it appears that the only amend-
ment is the inclusion of cosmetics.
Whatever delegation or rule-making
power was necessary was taken by
the original or the parent Act.

Shri  Tridib Kumar Chaudhari:
That was for the drugs. But now you
are toking the same powers in rela-
tion to cosmetics. Cosmetics and
drugs are not the same.

Shri Khadilkar: In case some new
rules are to be framed and there has
to be a delegation of powers, which
1s very doubtful—because I have seen
the proceedings relating to the origi-
nal Act—it appears that under the
original Act the rule-making powers
were taken  already. No new rule.
making powers are necessary to
implement the Acl, at least as it
apprars from the Bill. And there
were no arguments to this effect in
the other House also.

Mr. Speaker: That is a different
thing if no arguments were made. But
hon Members want  some iime,
berause  thev know that we are
adjourning tomorrow, And there is
an agenda fixed for tomorrow. So, if
hon. Members want, I will take it up
al three o'clock. We may adjourn till
then and in the meanwhile those hon.
Members who want may have copies
of the Bill as it was introduced and
look into ijt.

Shri U. M. Trivedi: I suggest, Sir,
that we may proceed with this instead
of breaking off We mav continue to
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sit up to five o'clock and we may in
the mean time look into the Bill

Mr. Speaker: It is all right then.
Motion moved:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be taken into con-
sideration.”

Shri Tridib Kumar Chaudhuri:
Sir, 1 have an amendment.

Mr. Speaker: He mayv move it

Shri Tridib Kuomar Chaudhuri:
Sir, 1 beg to move:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be referred to a
Select Committee  consisting  of
11 Members, namely, Dr. R.
Banerji, Shri Priya Gupta, Shri
Jaipal Singh, Shri Hari Vishnu
Kamath, Shri Harish Chandra
Mathur, Shri N. Sreekantan Nair,
Dr. Saradish Roy, Pandit K. C.
Sharma, Shri  Sinhasan Singh,
Shri K. K. Warior. and the
Mover with instructions to report
by the last day of the first week
uf the next Session.”

An Hon., Member: No ladies?

Mr. Speaker: Has he got the per-
mission of all the Members whose
names he has read out?

Shri Tridib Kumar Chaudhuri: Yes,
‘Sir.

Mr, Speaker: All of them have
given their consent?

Shri  Tridib Kumar Chaudhuri:
Yes, Sir.

Mr. Speaker: Amendment moved:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be referred to a
Select Committee consisting of
11 Members, namely Dr. R.
Banerji, Shri Priva Gupta, Shri
Jaipal Singh, Shri Hari Vishnu
Kamath ~ Shri Harish Chandra
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Mathur, Shri N. Sreekantan Nair,
Dr Saradish Roy, Pandit K. C.
Sharma, Shri Sinhasan Singh,
Shri K. K. Warior and Shri
Tridib Kumar Chaudhuri with
instructions to report by the last
day of the first week of the next
Session.”

The original motion as well as this
amendment are now before the
House. [ will call the hon. Member
later. Shri Prabhat Kar.

Shri Prabhat Kar: Mr. Speaker,
Sir, so far as the gmendment of the
Drugs Act is concerned, in this
amending Bill, along with the drags,
in every clause, cosmetics has heoen
put in. As the hon. Minister has
stated, because there are adulterations
in the manufacture of these cosmetics
which are being widely used, it has
become necessarv to have a machinery
for this purpose, so that thoze who
use cosmetics mav not suffer from
various diseases as has been found
from the various authorities in diffe-
rent parts of the country.

So, far as the Bill is concerned a2nd
the amendment is concerned, it iy no
doubt welcome, in the sense that
with respect to all these adulterants
resulting in wvarious diseases an at-
tempt is being made by the Health
Ministry to check the same.

I was wondering first what was the
necessity of bringing the cosmetics.
Thereafter [ realised that today cos-
metics are being used so widely.
I do not know, but there is perhaps
a competition to look prettior, and
with a view to that we find today that
all sorts of cosmetics are being used
by the ladies.

Shrimati Yashoda Reddy (Kurnool):
By men also.

Shri Prabhat Kar: It is not only in
big cities but it has even gone to the
villages also.

Mr. Speaker: The statemont s
challenged. It im said that cosmetics
are being used by males also.
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Shri Prabhat Kar: May be so.

Mr. Speaker: Mr. Prabhat Kar does
not use them.

Shrimati Yashoda Reddy: Nor do I

Shri Prabhat Kar: 1 am not saying
simply that men do not use them. We
would like that the women folk in
our country use cosmetiecs. We do not
like them to look drab, we want them
to look quite fair. So there is no
question of saying that the ladies
should not vse cosmetics. Because 1
is not only a question of today. Even
in the olden days cosmetics have been
used. Cosmetics and the fairer sex go
together. I do not want 1o quote
the poems, but in the days of Kalidasa
and from Tagore's poems you will find
that cosmetics were used. But in
those days they used the cosmetics
from nature. [t was either th~ flower
or other things that were used.

Shri Khadilkar: Pon, betelnut
Shri Tyagi: Perfumes.

Shri Prabhat Kar: It helped them.
Today it is the lipstick, rouge and
snow and cream. And so many com-
panies have started manulacturing
these things.

I was just wondering how simply
by amending this Act the hon. Minis-
ter and his Ministry are going to
check this, I do not know whether
the hon. Minister has seen that even
in the railway compartments people
sell cosmetics, snows and creams, and
the ordinary people are also today
competing with our modern girls liv-
ing in the city who move in Connaught
Place and other places and they also
feel that they must buy snow  and
cream.

13.55 hrs.
[Srr1 MurcHANy Dubk in the Chair.]

As a resull of applving these
snows and creams, what is the net
result? There was some publication
the other day in the press which
said that the use of these things tells
upon the skin and upon the health.
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I was wondering whether simmply by
inciuding this word ‘cosmetics’ the
purpose will be served. Because, to-
day adulteration is the order of the
day. Whether it is drugs, cosmetics
or food, cven baby food, all these
things are adulterated, All  these
things come under the purview of the
Health  Ministry. Why <o  much
anxiety pure and simple for the cos-
metics? Of course I would like that
it should be included. But what
steps are thev going to take to stop
this type of adulteration in these
things which are being used by the
common man? For that there is none
today.

In regard to drugs, we have known
that in wvials of streptomyecin we will
find chalk dust, and in quinine viais
we will find distilled water, and
various other things. There have heen
deaths because of the use cf these
spurious drugs. And you will find
that this is rampant in the big cities.
Unless there is a clause here to have
a proper and effective machinery for
this purpose and unless there s a
deterrent punishment, simply extend-
ing the scope of the Act will not lead
to a fulfilment of the purpose  for
which this is being done. It is really
something tragic.

Dr. D. 8. Raju: The whole machinery
of the Drugs Act is there.

Shri Prabhat Kar: In spite of that
you know what is going on in  the
countiry. If the hon. Minister remains
satisfied that the whole machirery is
already there, T would only like him
to visit one of these big places in
Calcutta and see exactly how these
spurious drugs arc being prepared
and how they are sold. You will find
even in the dispensaries which are
well known dispensaries, even they
cannot exactly find out whether a
drug is spurious or not. And it is
being used. At a time when a man
is in need of an cssential drug, when
it is a question of life and death, if
instead of streptomycin you tind chalk
dust in the vial or if instead of
quinine injection or some other injec--
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tion you find distilled water is there,
simply by saying that the machinery
is there is of po use. The machinery
has been found to be ineffective.

Particularly in the case of cosmetics,
as 1 have pointed out, these are sold
in the street footpaths, in the railway
compartments, and they are  being
purchased by the common 1men in
their anxiety to become fair and to
change the colour of their skin  or
look beautiful. So, how are they
going to check this? Unless there
is a proper machinery for this pur-
pose 1 do not think the purpose of
this amendment will be served.

1 was referring to the question of
deterrent punishment. Today  they
have said imprisonment for a mini-
mum period of one yvear and a maxi-
mum period of two years. Ii has been
poinied out thal because of the use
of these spurious drugs lives are at
risk. If a man commits murder, he
is given capital punishment or im-
prisonment for life. Ewven. there
might have been some motive behind
the murder. But here is a deliberate,
cold-blooded attempt on the part of
the persons who manufaeture these
spurious drugs. And they are allow-
ed to go scot-free after serving a
term of two years or paving a fine of
Rs. 500. They earn g few lakhs of
rupecs by selling the spurious drugs.
and our hon. Minister says that there
is a machinery and the machinery is
compelent to cope with this situation.

The hon. Minister is anxious now
to exlend the scope of this Act and
bring in cosmetics. I do not know
how cosmetics can be included under
drugs. It may be that where it is a
question of a hair oil which can stop
falling hair, that could perhaps be
brought under drugs. But T do not
know about other things, how you
will bring rouge and lipstick within
the definition of ‘drug’ and under
the purview of the Drugs Act. Any-
way, you may include it, but the
most important thing is, when we in-
clude it we must have the machinery.
What is the machinery? To that the

hon. Minister has not said anything,
and in the Bill there is nothing fur-
ther than what is contained in the
original Act. And there is no attempt
even to change the penal clause and
to increase the punishment so that a
really effective measure could be
guaranteed by means of this amend-
ment. There is nothing of that
kind. Today, you are simply amend-
ing the Act by the inciusion cf the
word cosmetics. 1 do not think simmple
inclusion of the word cosmetics would
be sufficient. At least it was expect-
ed that he would amend the Drugs
Act and bring a comprehensive Bill
so that all the lacunae and loopholes
that arc existing today are plugged
and at the same time, the penal
clause is made more stringent and a
deterrent punishment preseribed, so
that any one may know that it may
go even up to li'e imprisonment.

14 hrs.

Shri Tyagi: In the case of osmetics,
it is only 1 year and not two.

Shri Prabhat Kar: The hon. Minis-
ter is anxious to bring in cosmetics
so that they may not cause further
diseases. Mention has been made
of dermatitis. Not only that. We
know that even in the vermilion which
is used in our parts by married ladies,
which s a sizn of a married lady,
chalk dust has been found ani we
know what has happened in those
cases. Here, there is no attempt to
amend the penal section, which is
most important. I would suggest to
the hon. Minister that instead of
simply moving this Bill for including
cosmetics, the most important amend-
ment about punishing those persons
who manufacture spurious drugs and
also this type of cosmetics which
breeds diseases and wrecks the health,
in a rigorous way should have been
brought forward. That is more im-
portant. It should have been done
in this Bill. There is nothing of that
kind.

Shri D. S. Raju: Your point is that
the punishment is not adequate.
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Shri Prabhat Kar: I think the hon.
Minister will agree with me and [ am
quite sure the whole House will agree
with me. Think of a situation where
an only son is on the death bed and
he is being administered spurious
drugs. The man who commils the
crime is let off with 2 years rigorous
imprisonment. That is the maximum.

Dr. D. S, Raju: We are ‘alking of
cosmetics, not of spurious drugs.

Shri Prabhat Kar: I am speaking
of amending the Drugs Act. There
is nothing except cosmetics. You say
that the Bill has been amended. The
punishment that is there for drugs is
three years. The punishment for
cosmetics is 1 year. You are anxious
to bring in cosmetics so that the
persons may be punished. What is the
punishment? Fine of Rs. 500.

Dr. D. S. Raju: Imprisonment for 1
year and or fine up t9 Rs. 500

An Hon, Member: Or onc year.

Shri Prabhat Kar: To a man who
sends hls agents in all the railways,
what is Rs. 500 or 1 year? Anv one
of his men may be put into jail. So
far as he is concerned, he earns a
huge amount at the cost of the kealth
of our womenfolk.

Shri U. M. Trivedi: Why do you say
all? One in a lakh: good ladies do
not use them.

Shri Prabhat Kar: I do not know
what Shri U. M. Trivedi is saying.
If you go, even in our villages, vou
will find.

Shri U. M. Trivedi: Not in my side.

8Shri Prabhat Kar: Maybe you are

lucky. It is not so in the whol= of
India.

Shri U. M. Trivedi: Cosmetics in
the villages: what ig their income?

Shri Prabhat Kar: Take the hair
oil. He has no idea of the use of
cosmetics in the wvillages. 1 would
have to say most humbly that hon.
Members who say that cosmeties are
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not used in villages, have not visited
villages. That iz all I can say.
Nowadays all sorts of cheap cosme-
tics are being used. They are most
dangerous. In the cities, the people
who purchase them know the diffe-
rent makes and thev purchase from
good shops, shops which are reliable.
In the villages, they purchase from
the common man, These are sold in
third class compantments, particu-
larly ladies’ compartments in  the
railwavs and they are purchased by
ladies whe have no knowledge about
how these things are prepared. This
position is serious.

As [ was pointing outl, the most
imporiant thing is to have a deter-
rent punishment. In this country,
¢vervthing is adulterated. Water: 1
am not blaming anybody; here in
Delhi., we had the epidemic of jaun-
dice because of impurc water

An Hon. Member: Air.

shri Prabhat Kar: 1 do not know.
With the blasting of atomic bombs,
even air is becoming impure. Milk:
1 am quite sure, milk which is the life
of the baby, which builds the nation,
is impure and adulterated. You will
find nowadays in onc szer of milk
perhaps half a scer of waler and that
also, if we are lucky. Drugs adultera-
ted: fond adulterated; cosmetics adul-
terated. 1 am saving all this because
they all come under the Ministry of
Health

Shri Tyagi: Political parties are
adulterated.

S*ri Prabhat Kar: Yes. That is the
position. 1 am glad that the amend=
ment has been brought in. My only
complaint is that the penal section
should be made more rigid and the
machinery should be tightened. 1 am
afraid. with the inclusion of cosme-
tics, it will be very difficult for the
present machinery to bring all those
persons who commit this type _or
offences to book. In the Financial
Memorandum of the Bill that has
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been introduced, they have said that
it is not necessary for increasing the
expenditure  because the present
machinery will be able to carry on
this work. I do not think that would
be possible. It is not like drugs sold
in dispensaries. These things are
sold in places where perhaps, the
Inspectors will never visit. In the
Financial Memorandum in the Bill
which wag introduced in the Rajya
Babha, it is said:

“It is proposed to amend the
Drugs Act, 1940 so as to bring
cosmetics  within  its  purview.
The intention, however, is nor-
mally to leave the control over
the manufacture, sale, etc. of
cosmetics to the Statea Govern-
ments and to introduce an enabl-
ing provision in the Act for the
Centre to step in only when
necessary or expedient. No sepa-
rate additional staff, supervisory
or on the analviical side other-
wise than already provided for,
is  therefore proposed to  he
appointed. .. ..

and therefore, the question of addi-
tiona] cxpenditure does not arise. I
do not know whether that is possible.
Rather T would suggest to the hon.
Minister that it is better that more
staff are appointed so that the pur-
pose for which the Bill has been
brought before the House is fulfilled,
and a real machinery is set up so that
the mischief-mongers, the persons
who are really criminals, those who
commit this type of crimes, may be
caught and deterrent punishment in-
flicted upon them. The Penal clause
should alse be amendeg accordingly.

Shri Tridib Kumar Chaudhuri: Mr.
Chairman, this is one of the series of
piecemeal amendments that we have
been making from time to time to
the Drugs Act of 1940. Within the
last few years, within the last one
decade we might say, we passed one
amendment in 1949, and another
amendment in 1950; the major amend-
ment that was made to the original

JYAISTHA 31, 1884 (SAKA) (Amendment) Billj2296

Act was made in 1955, Then, there
was another amendment in 1960, This
proposed amendment which we have
now before the House has been hang-
ing fire for the last year and a half.
Now, the Government has come at
the fag end of the session with an
important piece of legislation like
this, and asks us lo pass it post haste
without properly scanning all the
provisions. In the other House also,
there was some demand for reference
of this Bill to a Select Committee.
Although no formal amendment was
moved, resentment was expressed by
some hon. Members that this Bill was
not referred to a Select Committee.
Moreover, there is the larger question
of codifying and making comprehen-
sive the entire Drugs Act.

In the United States of America,
from whose Act a lot of provisions
have beren lifter bodilv in the propos-
ed Bill, they have a comprehensive
Food. Drugs and Cosmetics Act. In
other countries, also, foods, drugs
and cosmetics, both in the matter of
administration and in the matter of
prevention of adulteration are all
ireated more or less comprehensively,
and they are administered by the
same authority. We have also here
a single authority, namely the Health
Ministry. But, somchow or other, so
far as the question of legislation is
concerncd, we have not thought as
yvet of any comprehensive legislation.
Even with regard to the limited field
of drugs, it is a shamefu]l matter that
up til] now, so far as the standards
are concerncd, with regard to drugs,
we have to follow the British pharm-
acopeia and the British Pharmaceuti-
cal Codex. Although we have the
Indian Pharmacopoeia, and I under-
stand that the second edition of that
standard work is under preparation,
I find that the Indian Pharmacopoeia
finds no place in our Drugs Act,

I have referred to the United Stales
Act. 1 would now like to read out
before vou the definition of the term
‘drug’ in the Federal Food, Drugs
and Cosmetics Act of the United
States. It is as follows:
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[Shri Tridib Kumar Chaudhuri]

“The term ‘drug’ means (1)
articles recognised in the official
United States Pharmacopoeia,
official Homocopathic Pharmaco-
poeia of the United States, or
official National Formulary or
uny supplement fo anv of them..”.

Here, we find that thev refer to  the
standard formularies of their coun-
try with regard to drugs and medi-
cines. But, up till now, we have
been following only what the British
Government have left us as a legacy.
that is, the British Pharmacepocia
and the British Pharmaccutical Codex,
although we have compileq our own
pharmacopocia and although in  our
country we were fortunate in hawing
such a great genius in the field of
pharmacy and pharmacopocia as Col.
Chopra.

I now come to the proposed amend-
ment proper. This  amending  Bill
brings in cosmetics within the pur-
view of the provisions of the Drugs
Act. Unfortunately, in the Bill as it
has come before us. there is no State-
ment of Objects and Reasons. But in
the original Bill as it was moved for
consideration in the Rajva Sabha, it
was stated in the Siatement of Ob-
jects and Reasons that it was neces-
sary:

“to cnsure that nothing is used
in cosmetics which may have de-
leterious effects on the health of
the pecople..

Then, the Statement of Objects and
Reasons goes om to mention certain
diseases which are caused by the use
of certain kinds of spurious cosmelics
or cosmetics prepared with harmfu!
and deleterious chemicals and synthe-
tic dves and so on. But, unfortunately,
the manner in which the Bill has been
formulated would hardly serve to ful-
fil or attain the objective which was
stated in the Statement of Objects
and Reasons in the original Bill as it
was moved for consideration in the
Rajya Sabha.

Now, I shall cometo the definition
of cosmetics as proposed in the Bill. T
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need not read it out, but it has been
lif.ed bodily [(rom the United States
Act, word for word, and even punctu-
ation for punctuation, But when it
comes to laying down the standards
and preventing the deleterious offects
about which Government are so con-
cerned and when it comes to seeing
that the people who use these cos-
metics are not subjected to any harm-
ful effeets, I find that the Bill does not
go far cnough. I find that the whole
oubjeet of this Bill is to prevent im-
tation of certain well-known patent
cozmelies or to prevent the zale of
spurious cosmetics under the labe) of
thoze well-known patents. That is the
only one limited object which Gov-
crnment have in view, They have not
provided anything in the provisions of
this Bil] which would onsure that
nothing is used in cosmetics  which
mav have deleterious coffeets on the
health of the people. which is said to
bis the abject of the Bl

Now, T would refer to clause 7 of
the proposed Bill, and then also to
clause 13. In these clauses, misbrand-
cd cosmeties  are defined. In  these
clauses, it has been provided when
and how a cosmetic shall be dermed
to be misbranded for the purposes of
import and also for the purposcs of
manufacture, stocking, sale efc. Since
Government  have lifted bodily  the
definition of ‘cosmetics’ from  the
[Inited States Act, it would seem that
they would also have had the provi-
sions of the United States Act in this
regard before them, but unfortunately,
they have not cared to do so.

1 would read out the definition of
misbranded drugs as proposed in the
Bill before us. In clause 7 of the Bill
it has been provided:

“For the purposes of this
Chapter, a cosmetic shal]l be deem-=
ed to be misbranded—

(a) if it is an imitation of,
or a substitute for, or resembles
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or a substitute for, or resem-
bles in a manner likely to
deceive, another cosmetic; or

(b) if it purports to be the
product of a place or country
of which it is not truly a pro-
duct;

(c) if it contains a colour
which is not prescribed; or

(d) if it is imported under a
name which belongs to ano-
ther cosmetic; or

(e) if it is not labelled in

the prescribed manner; or

(fy if its label or container
bears the name of an indivi-
dual or company purporting
to be the manufacturer or
producer  of the cosmetic
which individual or company
is fictitious or does not exist;
or

(g) if the label or container
bears any statement which is
false or misleading in any
particular.”,

Similarly, in the other clause where
also this misbranding is defined, we
find more gr less the same provisions,
and, therefore, 1 need not read them
out again. If we look carefully at
these provisions we find that it seems
that the interests of certain manufac-
turers of certain well-known for-
eign, and 1 might also say, indigenous
cosmelic goods have in some way in-
fluenced the Government in defining
misbranding in such a manner that
the scope of the Bill is limited to the
pupose of prevention of imita-
tion of those well-known produets.
1 need not mention the names now.
Sometime back there was a certain
amount of agitation in the press also
relating to certain  well-known
brands of cosmetics, certain snows,
creams and other things. Everybody
knows their names. At least their
names are very well known to the
ladies of families.

Shri Tyagl: But the cosmetic
ladies are absent today.
1153 (Ai) LS—T7
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Shri Tridilb KEumar Chaudhuri:
May be.

Old bottles are procured by these
people from raddiwalas and kabari-
walas and they are used in selling
thése imitatlon cosmetics. This
should not be allowed.

In my view, the sole object of
the Bill, if the Government are
really sincere about it, should be
this. I do believe that that they
really want to secure this objective,
which was the recommendation of
the Central Health Council made in
Jaipur more than two years ago. [
think they want that nothing should
be used in ocosmetics which may
have deleterious effects on health.
This being so, they should have
taken a leaf from the US Act and
introduced the same provision as
they have made. 1 shall read part
of the US Act. This is what has
been provided in article 361 of the
US Act.

“Adulterated cosmetics: A Cos-
metic shall be deemed to be
adulterated: (a) if it bears or
contains any poisonous or dele-
teripus substance  which may
render it injurious to  users
under the conditions of use pros-
cribed in the labelling thereof or
under such conditions of use as
are customary or usual....(b) if
it consists in whole or in part of
any fiithy, putrid or decomposed
substance; (c) if it has been pre-
pared, packed or held under
insanitary conditions whereby it
may have become contaminated
by filth, whereby it may have
been rendered injurious to health;
(d) if its container is composed
in while or in part of any
poisonous or deleterious sub-
stance which may render the
contents injurious to health; (e)
it it is not a hair dve or if it
bears or contains a coal tar color
other than the one from g batch
that has been certifled......".
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[Shri Tridib Kumar Chaudhuri]

One would think that after the
reference to also and other synthetic
dyes used in the manufacture of
lipsticks etc. by Dr. Sushila Nayar
in the Rajya Sabha—she also refer-
red to the article by Dr. Rangalal
Sen which appeared in the Hindusthan
Standard—in 1959—that the Govern-
ment were anxious that these harm-
ful dyes, synthetic dyes and other
poisonous  substances  should be
banned and they wanted to ensure
that these things were not used in
the manufacture of cosmetics or in
the making of cosmetics. But un-
fortunately, the Bill that is before
us is only concerned with a very
narrow object. It does not, 1 make
bold to say, secure the objective that
was set forth before the other
House in the shape of the Bill's state-
ment of Objects and Reasons.

Of course, Government may take
shelter under the plea that they have
not come before this House with the
Statement of Objects and Reasons
and so they are not bound by that.
I hope that Government would not
take shelter behind that flimsy
argument,

Therefore, 1 want that the Bill
should go before a Select Committee
of the House.. Of course, 1 know
very well that the names 1 have pro-
posed may not commend themselves
to the hon. Minister or Government.
They may propose their own Select
Committee. But my whole purpose
in moving this motion is to emphasise
the point that a Committee of the
House must go through the provisions
of the Bill and examine whether the
objects that were stated to be the
intended objects of the Bill have
been secured by the provisions of the
Bill or whether they simply serve
the interests of certain well known
cosmetic manufacturers, certain well
known houses who more or less
monopolise the market provided by
the beauty culture of society ladies.
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Delhi is one of the largest markets
for cosmetics. Here you will find
one big shop run by one of the lead-
ing drug businessmen in this eity
goes by the name Cosmetics. If you
ever visit that shop, you will gee
that all kinds of things are sold
there.

So 1 want to ask Government a
straight question whether they are
really sincere in securing the pur-
pose they have stated as the real
object of this Bill or they are inter-
ested in protecting the interests of
certain  well-known  manufacturers
of cosmetic goods, forcvigners as well
as indigenous pcoplc,

Mr. Chairman: Shri Kamath:

Shri Tyagi: How is he interested
in this?

Shri Hari Vishnu Kamath: At the
outset, ] must express my surprise
that the Minister expected a rather
easy passage for this amending Bill.
He tried to impress upon the House
that the only amendment sought to
be made was the inclusion of; that one
magic word ‘cosmetic’, and he hoped,
therefore, that it would go through
without much  discussion. It is
rather unfortunate that the class or
section of the House which is more
interested in cosmetics than the other
section is poorly represented.

Shrimati Vimla Devi (Eluru): Men
are more interested.

Shri Hari Vishnu Kamath: I did
not mention the class at all. I do
not know that the cap fits you.
T did not even say ‘sex'; I said
‘section’.

Shri Nambiar (Tiruchirapalli):
They are very sensitive.

Shri Hari Vishnu Kamath: They
ought to be; nature has made them
s0.

An Hon, Member: But he has no
experience of it.
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Shri Hari Vishnu Kamath: It is
somewhat amazing that the Minister
who is, I believe, a newcomer to
Parliament, has refused to throw
light—or perhaps it was not within
his capacity to do so—on certain
features of the amending Bill as it
was introduced in the other place.
Before I come to that, I will dispose
of one other matter, and that is the
Statement of Objects and Reasons
which iz contained in the amending
Bil] that was brought before the
Rajya Sabha.

The Statement admits that there
are many units—it is not a question
of a few unils or siray units, there
are many units, the word used is
“many"—there are many units dis-
persed throughout the country where
even elementary  precautions—!ook
at the words uscd, very harsh and
very strong—where even elementary
precautions for testing raw materials
and obsorving  hygicnic  conditions
during manufacture are not taken.
In the face of this, I am at a loss to
understand why the Government has
been hesitant and reluctant to pres-
cribe stringent remedies, deterrent
punishment.

The other day in this House,
replying to the decbate on the Fin-
ance Bill and answering a point
raised by me that adulterators of
foodstuffs and of drugs and medicines
should be flogged in public, the
Finance Minister was pleased to say
that he does not believe in flogging,
but he does not mind hanging. I
said briefly then, “Hang them then, if
you don’t want to flog them". The
Minister who introduced this Bill in
the Rajva Sabha, Shri Karmarkar, I
remember once said outside the
House, putting adulterators of food-
stuffs and medicines on a par with
murderers, that the only way of deal-
ing with them was by capital punish-
ment if they were properly convicted
by the highest courts of law. But here
1 fail to understand the reason why
the Government has sought to even
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reduce the penalties which was
prescribed and stipulated in the
parent or principal Act.

14.33 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair.]

1 refer to sections 27 and 30 of *he
principal Act of 1940 which recom-
mended and stipulated a substantive
imprisonment of not less than one
year, and the magistrate or the court
was obliged to record the reasons in
writing if the punishment was to be
less than one year, and the maximum
punishment was for three years.
Here, after the statement of Gov-
ernment’s policy the other day by the
Finance Minister, by no less a per-
son than the Finance Minister, to the
effect that he does not mind hang-
ing adultcrators but does not want
to flog them....

Dr. D. S. Raju: The point is that
punishment is not sufficiently deter-
rent.

Shri Hari Vishnu Kamath: That is
the first point. I am coming to the
other points later on,

It is surprising that the Govern-
ment has sought to even reduce the
quantum of punishment prescribed in
the parent Act of 1840 and thereby
is cven indirectly sort of conniving
at thesc adulterators of drugs and
cosmetics,

1t is true that the Bill is limited
in scope, bui, Madam Chairman, you
will recollect from your vast experi-
ence in this House in the last ten
years or more, that whenever an
amending Bill is before the House,
not merely the Bill itself as such but
also the sections of the principal Act
to which it rerfers can also be discus-
sed in the House, can also be amend-
ed by the House, and therefore I have
tabled a few amendments in accord-
ance with that. But before I come to
the amendments themselves, I should
like to make a few other observations
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[Shri Hari Vishnu Kamath]

My hon. friend Shri Tridib Kumar
Chaudhuri was quite right in assert-
ing, in observing, that at this time
of day, even after 15 years of inde-
pendence, it is absurd, to use a mild
word,—] am amazed at my own
moderation—that we should still
refer, hard back, to the British
pharmacopoeia.

Look at the wording of clause 6 of
the Bill, regarding standard quality.
What is standard quality? It says:

“(1) For the purposes of this
Chapter, the expression ‘standing
quality’ means—

(a) in relation to a drug,
that the drug complies with the
standard set out in the
Schedule,,....",

The other day in the House, replv-
ing to a question of mine, the senior
Minister, who is absent today un-

fortunately, stated that an Indian
pharmacopoeia had already been
published, an Ayurvedic pharma-

copoeia was under way. After a
statement like that, I do not know
why the Schedule also is not sought
to be amended. The Schedule refers
categorically, clearly, definitely, to
the parent Act, ‘o the British pharma-
copoeia, to which iy hon. friend Shri
Tridib Kumar Chaudhury referred,
and in an amending Bill like this,
why should we have from wear to
year, or every three years, piecem:al
legislation to which my hon. friend
referred? It is derogatory I must say
to the prestige of Government, to the
authority of Government, that they
do not give adeguate thought to the
matter. When they come with an
amending Bill, why should they no%
have thought of other sections. the
Schedule and other provisions of the
parent Act which need amendment
and which could have been amended
at this time? On this occasion itself
you could have brought a more
comprehensive Bill, which you have
failed to do. And this slipshod, hap-
hazard manner in which the Govern-
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ment deals with legislation before the
House is certainly not a matter for
congratulation, not a matter for
gratification on the part of Govern-
ment.

14.37 hrs.
[Mgr. DeEPUTY-SPEAKER in the Chair.]

I do not know what the rea-
sons have been, what the reasons are,
for not bringing a comprehensive
Bill, whether there was not time
available after or before the elec-
tions. They were perhaps more busy
with the elections, they could not give
thought to drugs and medicines, to
the potential murderers of people, the
adulterators of drugs and medicines.

Dr. D, S. Raju: Cosmetics have not
murdered people.

Shri Hari Vishnu Kamath: 1 said
“potential” Moreover you your-
self have said.  that is rather
surprising again. he has not read the
Statement of Objects and Reasons. It
may be, something worse than mur-
der, that s, disficurement. For a
woman, perhaps disfigurement is
worse than death or murder. She
might look wpon disfigurement as
something worse, I do not think the
Minizter can contradict the statement
very authoritatively.

I should hke to touch only one or
two more pomnts, Section 10 of the
principal Act which is being sought
1o be amended, partially again, has a
proviso—please refer to it, Mr. Minis=-
ter, have you got the parent Act with
you?—the first proviso, not the second
one, which says:

“Provided that nothing in this
sections shall apply to the import,
subject to prescribed conditions,
of small quantities of any drug
for the purpose of examination,
test or analysis or for personal
use:".

This proviso has not been scught to
be amended. There is no amendment
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to this proviso at all. Wherever in the
Bill we find the word
“drugs” coming in, the word
“cosmetics” has also been auto-
matically tacked on, but here whe-
ther the Government does not want
deliberately to amend this proviso or
not i not clear, because the words
here are “for personal use”. If any-
body wants to import for personal
use  or test or analysis, what
will  happen to that importer or
that pcerson who can analyse or who
is competent to analyse or examine
that thing? Therecfore, 1 would like
the Minister to throw some light on
why certain provisisns of the parent
Act which do contain a reference to
drugs only have not been sought to be
amended by adding or inserting the
word ‘“cosmetics” along with “drugs”.
For instance. 1 will give one instance,
I will not go through the entire parent
Act. 1 would like 15 know why the
provisu to section 10 of the principal
Act has not been sought to be amend-
ed by adding the word ‘“cosmetics”
to the word “drug” also

Then, there is an amendmeny to see-
tion 27, The penalties should be made
drastic and stringent. But here  the
punalties that have been set out are
suught to be made lighter by the
amending Bill. 1 cited the Finance
Minister's categorical statement  here
that even hanging will be  justified,
and also the Prime Minister's  stale-
ment before he became the Prime Mi-
nister, in 1945 that black marketeers
and profiteers should be hanged by
the nearest tree. That should apply to
these potential murderers of people
such as adulterators of druegs, medici-
nes and foodstufls.

I should like to make just on¢ moare
point before I cloze. I hope the sche-
dule also will be amended by another
amending Bill if it could not be done
today. There are so many amend-
ments needed to the parent Act which
have not been done. My hon. friand
Shri Prabhat Kar has said that there
is nothing pure that could be obtain-
ed, not even air begause jt is conta-
mmnated by various nuclear blasts and
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bomb explosions in recent . Then
there iz a story which I read in the
papers sometime ago. A person want-
ed to commit suicide by taking poison
and he took a bottle which was label-
led, which was misbranded that it wus
a particular poison. He did not die.
When it was analysed later on it was
found that the poison itself was not
pure; it was adulterated and so he
fortunately survived. So, it is univer-
sal now adulteration of air, food,
water, drugs, medicines and almost
everything else.  This widespread,
pernicious and homicidal tendency
should be nipped in the bud by pres-
cribing stringent remedies and not
by a fine of Rs, 500 which an adul-
terator can easily pay and make it
up in a week or a month, Itisnore-
medy for the disease which is eating
into the vitals of our society and is
really killing people. Perhaps we do
not know the actual figures; they may
not come to the statistical organisa-
tion, as to how many people are be-
ing killed by these misbranded, adul-
teraied and spurious drugs.

There was a case in Parliament last
time. I do not know what it was due
10. The Doctor was given a clean bill
i health, a clearance certificate. But
within an hour of a penicillin injec-
tion by him, Shri Tripathi died. I do
not want to go into that because [ was
not a Member at that time. There
was a very elaborate report at that
time. Within half an hour of peni-
cillin being administered, he collapsed
and died. 1 am referring to Shri
Bishambar Dayal Tripathi; I had
known him for twenty years. It was
a personal loss to me. We do not
know whether that was also due to
some sort of adulteration or spur-
ious drug.

One more last point and I have
done. I have got three or four amend-
ments in my name. One is with re-
gard to the change of the word from
‘vermins’ to ‘vermin’. It is amagzing
that in 1840 when the Drugs Act was
passed by the Centra]l Legislative As-
sembly........
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Mr. Deputy-Speaker: He can speak
on his amendments later on.

Shri Hari Vishnu Kamath: All right,
Sir. At this stage of the first reading,
I would once again say that penalties
have been sought to be lightened. I
would ask why the standard still re-
mains with reference to the British
pharmacopoeia and why we cannot
move in the matter of amending ‘he
schedule. I shall only raise these two
or three points at this stage.

Shrimati Yashoda Reddi: Sir, first 1
would like to congratulate the Health
Ministry for having brought these
amendments forward. It is just one
more step in controlling adulteration
in food, in drugs and now in cos-
metics. Just as food and drugs, cos-
metics have also become important
today. It has become so important
that there are some people who would
forego a cup of coffee or a meal to buy
a tin of powder or a tube of lipstick.
Members may laugh because a lady
suys this but it is a fact . . .(Inter-
Tuptions).

Shri Hari Vishnu Kamath: No, no.
We appreciate that.

Shrimati Yashoda Reddy: It is a
fact today that we have got very
wrong ideas of health and beauty. No
doubt a woman should try to look
beautiful but certainly not at the
expense of health. Some Member
said that from the days of Kalidasa
women tried to look beauliful, There
is nothing wrong in it; one should.
But I object to it and say that it
should not be at the expense of health.
I congratulate the Government for
it has taken cognisance of the fact
that because of the craze for these
cosmelics people are going in for
cheap stuffs which are available at
all places. One hon. Member said
that cosmetics had not gone to the
village. But cven the village women,

- though they may not be educated, if
- a gentleman from the village is going
to the town and asks what the woman
there wants, the first thing she would
agk would be a tin of powder and
- then this, that and the other things.

JUNE 21, 1962

{Amendment) Bill 12310

It is not that I object to that. But it
has become such a bane on health and
one doctor said that when the women
patients came for examination, it was
not possible to find out their real
health with so much of lipstick and
so much of rose powder and so on.
The real pallor of the skin is not
known. Unhealthy skin is hidden.
This has been said by one doctor in
Rajya Sabha, a colleague of mine.
But what happens? By using  these
cheap cosmetics the face or the skin
becomes so spoiled that you cannot
stop using it. Unless you stop it you
cannot show your face for improve-
'‘ment. They have become so inter-
dependent. [ congratulate the Gov-
ernment that today they have taken
the firsy step of trying to control this.
But this is not all. As Shri Chaudhuri
has said in clauses 6 and 13 Govern-
ment have taken some precautions
that drugs should not be sold in mis-
hranded containers. They have taken
care to see that real or genuine stuff
should be there. They have said that
substituie things should not be put in
tins which appear to be genuine, But
the Government have failed to pay
greater  attention to  the contents
themselves. What are the contents
which go into the preparation of these
substitutes and under what conditions?
If they have looked into these things
also, they would take care to sce
that wrong things are not sold in
genuine bottles. Shri Chaudhuri has
pointed that you have not taken cog-
nisance of ihat.

1 would like to oppose one thing
that was pointed out here. Shri Tridib
Kumar Chaudhuri said that the Gov-
ernment is taking a special interest or
that the Government have been moved
in this matter by certain firms, etc.
1 do not agree with that remark. I
do not discredit the Government.
Government's intentions have been
very honest and I am sure that they
have not been trying to help any
particular private firm or private in=-
stitution.

As has been pointed out, no Gov-
ernment worl_.h its name shoul_d supply
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to the people food and drugs which
are adulterated. We have found that
in spite of all our Acts regarding food
adulteration and drug adulteration, so
much of adulteration is going on. I
40 not know where the mechanism of
Government is wrong. Certainly
something must be wrong somewhere,
when we see the amount of adultera-
tion that is going on in food and
drugs.

Even the other day, the hon. Health
Minister answered a question about
the adulteration of mustard oil with
some other thing and said that such
adulteration had caused a mysterious
discase, They are not able to find
out what is the cause—whether the
discase was due to insecticides or
some adulteration. In spite of all the
mechanism, in spite of all our Acts
of Parliament, you are not able to
control the adulieration.

Even now, by the mere introduc-
tion of this measure on cosmetics and
drugs you cannot have a more cffec-
tive control. You can have a beller
and more effective control only if you
have better methods of checking at
the very level where these things are
produced, namely, the production cen-
tres themselves,. Otherwise, I think
you will not be able to do much.

I would like to add one thing. As
one of my hon. friends herce said, the
culprits should be dealt with more
severely than now. When a murder
is committed, the offender is hanged.
In fact, a murder in many ways is far
more superior and merciful. One com-
mits murder and the life ends im-
mediately, But here, whether it is
adulteration of food or drugs or cos-
'metics, the victim suffers and under-
goes a lingering, painful death for
years and years. What do you do?
You have suggested a fine of Rs. 500
or—it is not ‘and'—mprisonment for
a term of years. In the case of mur-
der, the person commits the murder
on the spur of the moment, rightly
or wrongly, when his mental balance
is not correct. Then the punishment
is inflicted on him. But here, in the
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case of adulteration of cosmetics, etc.,
it is a case of cold-blooded infliction,
and just to make money, to exploit
the poor, uneducated people—and
most of our people are economically
backward—just to exploit human na=
ture, it is resorted to. So, I say
that the fine is very little. A fine of
Rs. 500 is not enough. When a fellow
makes thousands or lakhs of rupees,
he can pay a fine of Rs. 500 with closed
eyes. So, remove that fine and make
rmprisonment more rigorous and com-
pulsory. The imprisonment should not
be for one or twd years but certainly
il must be for not less than ten years.
Cancel the punishment with fine.

This is a thing where prevention is
better than cure. You must prevent
the offending person from making
money through these methods. Take,
for instance, the health of the people
of this country. We have to see that
the food or the drugs or the cosme-
tics  that are supplied are pure.
Adulteration is a very dangerous ten-
dency and it must go.

With these words, I welcome this
measurce.

Shri Khadilkar: Yesterday, the
House devoled some time to the men-
tul. intellectual or spiritual health
of our people. Today, we are devot-
ing more time for looking after the
physical health of our nation, But,
unfortunately, the Bill that has been
brought forward as an amending 'mea-
sure 1s a very halting one. 1 cannot
understand, when so many cases of
adulteration of food and distribution
and sale of spurious drugs and other
things are coming up, why only a
Bill to amend the existing Acl, espe-
cially with regard to the cosmetics,
is brought forward. So far as cos-
metics are concerned, women, by na-
turc from very ancient times, are
more or less in the habit of putting on
false appearances. It has become
their second-nature almost,

Shri Prabhat Kar: Why do you say
false appearances? It is used to look
beautiful.
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Shri Khadilkar: Unfortunately, hon.
friends like Shri Prabhat Kar and
others, when they see painted faces,
consider those persons as beautiful
That is the degeneration of our
society. Unfortunately, a face which
is painted or decorated is considered
beautiful, (Interruptions),

Shri Prabhat Kar: It is there from
the days of Lord Krishna. That was
what they said.

Shri Khadilkar: You should have
come forward with a comprehensive
measure. But you have only come
forward with a very limited purpose
That is my first submission. The time
has come when the Government should
have brought forward a very compre-
hensive measure, covering food adul-
teration, drug adulteration, etc., and
the selling of food and drugs. which
are harmful to the people, along with
cosmetics.

So far as cosmetics trade is con-
cerned, 1 entirely agree that it is
flourishing. Begause of the films, cer-
tain actors and actresses have become
more or less heroes and heroines to
those who go and visit the talkies and
other houses of entertainment. If you
happen to go to any cinema  house,
an advertisement about cosmetics
would be the first because it sells
and it gives an additional income and
it gives an additional income to a
well-known cinema actress if she
poses hereself in an adwvertisement
also.

Shri Hari Vishnu Kamath: It is a
racket,

Shri Khadilkar: 1t is a racket 1 am
coming to that. 1 was going to say
that. Therefore my submission is, in-
stead of trying to deal with it with a
very limited purpose or objective, you
ought to have come forward with a
comprehensive measure which is called
for. This is my first point.

My second point is thiss No doubt
we have found the cosmetics harm-
ful—whether it is lip-stick or rouge
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or nail polish; and so many other
things are there. I do not know all
those things. Only some cases have
come to light.

For the enlightenment of my hon.
friecnd Shri Prabhat Kar, I would
point out that I was reading some-
thing about the Soviet Union the
other day. Now, travel has been per-
‘mitted. There are no advertisements.
Those ladies who go outside the coun-
try or those gentlemen who go out-
side the country bring in from the
western and so-called free world cos-
meties, and it has become a rage with
the younger generation to use  cos=
metics and if possible to prepare them
at home. This is the society which is
imitating the west in a wrong man-
ner. Otherwise they do not imitate.
They have gol their own standards.
Why I am gquoting this is because, it
1s 4 sort of weakness in society, parti-
culurly for women and also the men
because the man feels more attracted
or attractive. This is what is happen-
ng

I would suggest that so far as this
measure 18 concerncd, il 1s nol going
1o deal with the problem as it should
be dealy with. First of all, the drugs
do not include if 1 remember rightly,
the ‘manufacture of ayurvedic or unani
preparations.  There also, there are so
many spurious drugs which are manu-
factured. You must realise that. That
15 @ more flourishing industry because
you have given some protection  and
because i1 1s a sori of our own ancient
system.  Therefore, you must include
the ayurvedic and unani preparalions
also in this measure.

As | said, adulteration has become
another industry in this country.
There 1s adulteration of children's
foods and adulteration of edible oils
with mineral oils, The hon., lady
Member mentioned one thing. It was
formerly also mentioned here once.
The other day, the hon. Minister of
Health said that if mustard oil is
mixed with minera] oil or something,
it leads to paralysis What happeng?
¥ou do not g to the dappts of the
manufacturer. After all, ultimately,
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the poor retailer will be fined a little.
There is no machinery, first of all, to
test the quality or the standards. Hx_we
you set up a machinery for testing
the standard of medicines or tinned
foods? That is the first step which is
necessary. The second is, there should
be a machinery for supervision, at
least in every municipal area or every
factory centre, not after distribution
but before distribution. Last year 1
pleaded here and the Minister as-
sured me that the quality of every
drug that will be sold would be pro-
perly tested. 1 know from my ex-
perience that poor people are chealed.
For sulpha drug, chalk powder manu-
factured into some sort of pill and
coloured is  suppliecd. When quinine
was very expensive, ordinary distilled
water was sold and doctors used to
mahe money by charging Rs. 3 to Rs.
5 per injection, but the paticny would
not get any relief or cure. This is the
state of affairs.

15 hrs.

The Health Ministry is supposed to
look after the health of the nation,
but it vemes forward with a Bill of a
very limited nature, because the lip-
stick affects an some measure  the
health of women who use it

Shri Sham Lal Saraf (Jammu and
Kashmir): Men also arc affected.

Shiiv Khadilkar: Men also are affect-
¢d, but they do not use it. This is a
wrong approach to the whole problem
A radical, dynamic and comprehen-
sive approach is called for. The Fin-
ance Minister was quoted that he
would like to hang somebody. But 1
know it for certain—I do not want to
go into details—that the intermedia-
ries necessary for manufacturing cos-
metics are provided by the Ministries
of Commerce and Finance. 1 am
going to prove it in this House. What
is the use of tall talk when it comes
to preaching morality and not practis-
ing it when you have got power in
your hand? 1 do not like this.

You go step by step. You want to
improve the health of the nation and
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you want to prevent what is harmful,
But you are preventing with all sorts.
of bad effects, resulting in the
growth of anti-social elements. Take
prohibition, for instance. You cannot
enforce morality by half-hearted
action. You cannot have freedom in
one part of the country to drink and
prohibit it in another part. ¥You can-
not have freedom in the services to.
drink and not for the ordinary people.
This is a wrong approach to the whole
problem. The main problem 1s one of
taking concrete steps to improved the
guality, test the standard and have a
machinery to supervise its distribu-
tion and sale and last but not least
in somg measure control the compo-
nents alsu. All these things must be
looked into.

People here say, “I congratulate the
Health Minister”. This has become a
formality. | cannot congratulate the
Health Minister, because you have
failed to apply your mind in this re-
gard 1 think it is a crime and on
that criame, some people are making
tons of money. I know some of the
pharmaceutical firms. Because they
cannot manufacture sythetic drugs,
some forcign formulas are tuken and a
little change is made. A little India-
nisation is made in the name with the
help of the doctors. The whole profes-
sion of doctors has been commercia-
hised.  You go to one doctor, he will
preseribe the same drug. You go to
another doclor and he will also pre-
scribe  the same drug.  Ultimately
doctors become selling agents of  the
big manufacturing concerns, This is
the state of alffalrs of the pharmaceuti-
cal industry in this country. How can
vou deal with this problem in this
lrmited manner?

Therefore, 1 would plead that the
time has come; it is not too late. It
has not penetrated into the villages,
particularly cosmetics. Here in Delhi
we are getting very cheap milk. But
if you go to the South, we pay Rs
1-4-0 for a seer, whereas we get here
milk for 10 annas. Have you realised
what harm is done to the younger
generations if the milk is adulterated
there? You come forward with such:
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a Bill. With this Bill, can you deal
with this problem? Some bureaucrat
‘probably thought that this is good and
it will have some effect. They thought
they have done their job and at least
‘their conscience will be quiet for the
time being. 1 am not looking at this
problem from this angle.

1 do not want to support the sug-
gestion made by my hon. friend, Shri
‘Tridib Kumar Choudhuri, because if
‘you send the present Bill to the Select
Committee, what changes can you
suggest? I want a comprehensive
measure dealing with the drugs, food,
cosmetics, ete, in all its aspecls—
machinery for testing, laying down
standard and enforcement machinery,
which is equally importani, particu-
larly at the port level.

1 may tell you one instance. There
was a case of adulteration of food in
Kerala because of contamination with
some other powder,

Shri Hari Vishnu Kamath: Folidol.

Shri Khadilkar: I was visting Bom-
bay and Madras as a member of some
committee. Are your health services
of such high standard that when
foreign materials come in, they are
being inspected and rejected proper-
ly? Have we gol that incorruptible
machinery everywhere at the ports?
We have none. The port health
authorities can be bought over easily.
1 know so 'many instances. There-
fore, I would urge that morc stringent
measures are necessary at the port
level, from where these things come.

We talk so much about our planned
~development, food and other things.
Food is & necessily and we get it from
other countries. There is no harm in
that for the time being, during the
time of crisis. But why cant you
have a blanket ban on all cosmetics
.and foreign drugs which are not ab-
_solutely curative? I know from my
own knowledge that except for four
.or five drugs such as antibioties, all
.other drugs are not curative; they are
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more or less palliative. There is a
certain amount of psychological relief,
because we have become drug-addicts.
We use drugs simply because the wo-
man in the family feels that the child
will go to bed properly or she herself
will get a little 'more invigoration
during her period of pregnancy
through the drugs. It is purely psy-
chological. So, unless it is prescribed
that it is a life-saving thing, I would
urge a complete ban on drugs which
are not curative.

Lastly, 1 would like to say a few
words about the punishment. As some
Members have said, our experience is,
usually some fine is imposed. 1 fcel
that these manufacturers of adulte-
rated food or drugs—I would call them
merchants of death—must be  very
severely punished. They must be sent
at least to the prison for some term,
so thal they may be brought down in
the public eye. If such a provision is
not made, I do not think this is going
1o help in any way to reduce the use
of cosmetics or improve the standard
as repards the manufacture of cosme-
tics and other things.

Therefore, my humble submission is,
it is a wider problem which should be
tackled very seriously. So, you should
bring forth a measure which is all-
comprchensive, to protect the health
of the nation.

Shri U. M. Trivedi: Sir, Shri
Khadilkar and some of my other
friends have laid great emphasis on
this punishment clause. 1 do not
know whether they have been actua-
fed with a desire that everyone living
in our country must be severely
punished. Otherwise, they would not
have made this suggestion. Section 27
of the original Act, provides as fol-
lows. Whenever a drug is adulterat-
ed in any manner, then the provision
1s:

“Whoever himself or by any
other person on his behalf manu-
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factures for sale, sells, stocks or
exhibits for sale or distributes
any drug,—

(a) deemed to be misbranded
under clause (a), clause (b),
clause (c), clause (d), clause
(f) or clause (g) of section
17 shall be punishable with
imprisonment for a term
which shall not be less than
one year...... "

Where it is a case of adulteration of
a drug, where it is a case of mis-
branding of a drug, where the offence
15 for sale, stocking or exhibition of
a drug, then the punishment provid-
ed is imprisonment. It is provided:

...... which shall not be less
than one year but which may ex-
tend to three years and shall also
be liable to fine;”

I do not think a more deterrent sen-
tence can be provided. Adulteration
of a drug is quite a distinct affair as
comparcd to mishranding of a cos-
metic. I do not know whether cos-
meties are drunk or eaten. 1 have not
heard about cosmelics being eaten or
drunk. The only suggestion that has
been made in the Statement of Ob-
jects and Reasons is that the use of
some cosmetics or direct contact with
such cosmetics leads td dermatitis. 1
am nol ene for the encouragement of
these cosmetics. Some of my hon.
friends said that the use of these cos-
melics is increasing in the villages. It
may be so in Bengal where poverty
is very great. But in the whole of my
State 1 do not think I have come
across the use of any cosmetic by any
woman, I come from a village, I live
in a village and I am elected by vil-
lagers, My contact is entirely with
villagers numbering 8,55,000. I do not
know of even a single woman using
cosmetics,

Shri Sham Lal Saraf: Not even
.spap?

Shri U. M. Trivedi: Soap is not in-
cluded here; that is the beautiful part
" wof it S
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Shri Sham Lal Saraf: That would
come under the rules.

Shri U. M. Trivedi: Soap is exemp-
ted. Soap is purposely exempted
under this. So my suggestion is this,
that even though we might wax elo-
quent upon this point and say that
the sentence must be very heavy,
there ought not to be, in my opinion,
a sentence even of a heavy fHlne of
Rs. 500,

What are cosmetics? For whom
are cosmetics meant? If cosmetics
were an essential commodity, its im-
port would have been allowed. On the
contrary, we are closing down all our
doors for import of cosmetics. We
are not here to encourage cosmelics.
We do not want it. If there is any-
thing, these are things which lead to
glamourous appearance and show by
women which is not very desirable in
our country at this stage. Therefore,
unless and until a particular result
is proved by the use of a particular
cosmetics the maker of such a cos-
melic should not be in any manner
penalised. Those who want to use
rosmetlics may use them. Who says
they should use them? If they develop
dermatitis, let them have it. What
harm is there? 1 for one will not
suggest that a bigger punishment than
what has been provided in the law
must be provided at this stage.

Now 1 come to the criticism on the
whole drafting of this Bill. The
Drafismen were alleged Lo be better
in those days, in 1940, than what they
are today. But I find the very fun-
damental of drafting missing from
this, The definition clause is very
meagre. The word 'misbranded' s
not defined. At the same time, after
having not defined it, iwo particular
sections are taken to define the word
‘misbranded’. Why two sections are
necessary to define the word “mis-
branded' passes my comprehension. I
have never come across any law
where a word is given two different
meanings in two different sections in
the same Act. Anybody who knows
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interpretation of law, what a defini-
tion is, how a preamble is written,
how a law is made, will come and
tell you that this is not the method of
drafting a law. Therefore, when this
law was being amended, the Ministry
ought to have seen to it that these
drawbacks were taken out of this. In
section 9 it is said:

“For the purposes of this Chap-
ter a drug shall be deemed to be
misbranded—

(a) if it 15 an imitation of, or
substitute for, or resembles
in a manner likely to deceive,
another drug, or bears upon
it or upon its label or con-
tainer the name of another
drug, unless it is plainly and
conspicuously marked so as
to reveal its true character
and its lack of identity with
such other drug. or

(by if it purports to be the pro-
duct of a place or country of
which it is not trulv a pro-

duct; or

-

if it is imported under a nume
which belongs to  another
drug: or

(¢

(d} if it is so coloured, coated.
powdered or polished that
damage is concealed. or if at
15 made to appear of better
o+ greater therapeutic  wvalue
than it really is: or....”

So it is said here:

“For the purposes of this Chap-
ter, . ...."

Then in section 17 it is said:

“For the purposes of this Chap-
ter a drug shall be deemed to be
misbranded—

(a) if it is an imitation of, or
substitute for, or resembles
in a manner likely to deceive,
another, drug, or bears wupon
it or upon its label or con-
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tainer the name of another
drug......

The same definition is given over and
over again. There is the repetition
of the same thing. What purpose is
served by this. Sir, it passes my com-
prehension. Why do you not define
the word ‘misbranded’ in the wvery
beginning itself?

The other thing is, in making this
amendment of the words ‘standard
quality’, in one casc ‘standard qua-
lity’ 1s defined and in another case
when you use the word ‘cosmeties’
you want to leave the door open as
wide as possible for prosecutions {o
be indulged in. Nobody will know
what will be the prescribed rules.
How is a man who wants to manu-
facture any cosmetic for the purpose
of trade or commerce to know what
will be the limitations upon him?
There 1s no schedule given. In the
case of drugs you have a schedule.
You say that a drug must conform
to a particular specification laid
down 1n the schedule. In the case of
cvosmetics vou will prescribe the rules,
and that prescription will change
from day to day, from month to
mondh, from year to year, from Seu-
relary lo Seeretary and from Minis-
ter 1o Minisler, We do not know on
whose advice you will act while pres-
cribing these rules

Therefore. Sir, this is a vague law,
Il creates vagueness and  anomalous
positions. They must be cut down at
their very roots. They should not
open out doors for the sake of merely
prosecuting people. There may be
very bona fide persons. Youngsters,
sometimes, coming out as graduates
and not finding any means of employ-
ment may indulge in the manufacture
nf these things and may try to market
those commeodities. They may be
taken unawares and they may fall
into the hands of your police who
may launch prosecutions against them
tq the great detriment of the nation.
The very initiative of those young-
sters might be killed like that.
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Then, Shri Kamath was very right
when he pointed out that the proviso
to section 10 of the parent Act should
be there. It says:

“Provided that nothing in this
section shall apply to the import,
subject to prescribed conditions,
of small quantities of any drug
for the purpose of examination,
test or analysis or for personal

use,

Why is it that this proviso has not
been incorporated so far as cosmetics
are concerned” 1 caanot understand.
We will learn by methods which
others are employing. Things are
changing. As our Communist friend
says. every woman wants lo use a
cosmetic.

Shri Warior (Trichur): Every man
wants for himself and for every
woman.

Shri U. M. Trivedi: 1 thought he
was referring to every woman. I am
a man, I 4o not use any cosmetic.

Shri Warior: There are more cos-
meties in the barber shops than in
other places.

Shri U. M. Trivedi: I do not know.
I do not go to a barber shop. my bar-
ber comes to my piace. My point is,
this proviso is very essential. Why
was it considered necessary in a Drug
Act? Suppose a man wants for his
persunal use a particular type of drug
It might be costly and yet he migh!
be able to import it with the help of
the Government. or through some
other method he may be allowed to
import it. Or, there may be some
woman who wants a particular type
-of cosmetics for her personal use; or,
for the sake of argument, a man
wants to use some particular type of
cosmetics. Let him import it. But,
for the sake of technical education,
that can be received by the analyst
and tests carried out about the com-
ponents or ingridients of drugs. How
can that be prevented, so far as these
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cosmetics are concerned? On the
contrary, it is a thing which gives us
a good amount of foreign exchange.
It should be encouraged. When the
world moves, we should move with
it. It is not possible to have a check
on it. When we have not been able
to check prohibition, 1 do not know
how we can check the use of cosme-
tics. So, when these things are grow-
ing up when it is being imported for
personal use, test or analysis or exa-
mination, what I suggest is that this
proviso must be applied. 1 do not
know whether the Minister will agree
with me and make the amendment at
this stage to include the proviso. Now
that the Minister is talking with
somebody, he will not listen to what
we are saying. [ only want to im-
press upon him the necessity of mak-
ing this amendment.

Another peint which 1 would like
to make is about the provision in
section 15 which says:

“No court inferior to that of a
Presidency Magistrate or a magis-
trate of the first class shall try an
offence punishable under section
13"

Now, section 13 is a very simple sec-
tion. It says:

“Whoever contravenes any of
the provisions of this Chapter or
of any rule made thereunder
shall, in addition to any penalty
to which he may be liable under
the pravision of section 11, be
punishable with imprisonment
which may extend to one year, or
with fine which may extend to
five hundred rupees, or with both.”

So, under section 13 the punishment
is only an imprisonment of one year or
a fine of five hundred rupees. So, I
do not see why the case should go to
a Presidency Magistrate or a first
Class Magistrate. Because, as has
been narrated by some of my friends,
these things are sold even in trains,
even in fairs and melas. So, why
should they be dragged a long dis-
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tance to a first class magistrate wha
is probably available only in the dis-
trict headquarters?

Mr. Deputy-Speaker: The hon.
Member should now conclude.

Shri U, M. Trivedi: I will con-
clude my arguments. My first point
is that there is no need whatsoever to
make any alteration in the penal
clause. At the same time, there is a
great necessity for making the pro-
viso applicable to cosmetics also. So
far as I am concerned, 1 will say that
it was not necessary to put cosmetics
along with drugs and create more
complications than serving the public
at large. If necessity for such a law
has arisen, then it is a different mat-
ter. Now a necessily for such a law
has not arisen. If one or two women
suffer from dermatitis, it is not neces-
sary that a law of this penal nature
should be put on the statute book.

Mr. Deputy-Speaker: I am calling
the Minister to reply at 4 O’'Clock. So,
I request hon. Members to be wvery
brief.

Shri C. K. Bhattacharyya (Rai-
ganj): It is not a fact, just as the
previous speaker has stated, that only
one or two women have suffered from
the use of cosmetics. I have myself
seen very renowned artistes suffer-
ing from skin diseases in their face
by prolonged use of cosmetics and
running from India to Europe for
treatment of those particular diseases,
sometimes with success and some-
times without success. So, it is neces-
sary that there should be some check
on the way the cosmetics are pre-
pared and allowed to be sold in this
country,

Another point which has been raised
is that the use of cosmetics is not so
prevalent in our country and these
are not of much use in the villages. I
have myself gone into the interiors
of Naga Hills. Even in those inte-
riors of Naga Hills 1 found cosme-
ties being sold on a large scale, al-
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most on as large a scale as they are
sold in the cities. 1 made enquiries
as to how this could happen I
learnt that the women there had
become particularly fond of those
cosmeties and they would go to the
urban areas, particularly to Kohima,
to have things exchanged for cosme-
tics. So, it is not a fact that cosme-
ties are not much in use.

1 was feeling very glad when 1
found my friend, Shri T. K. Chau-
dhurj taking interest in cosmetics;
though he has not obliged the other
sex by taking one as a partner, he
has obliged them at least in the
matter of having a check on the cos-
metics that they use.

Shri D. C. Sharma (Gurdaspur): He
is a noble man,

Shri C. K. Bhattacharyya: Yes, he
is. Shri Khadilkar was telling us
something about the use of cosmetis
in our country. What I would parti-
cularly try to impress upon the
Health Minister is that this difficulty
in the use of imported cosmetlics, or
cosmetics made or prepared out of
imported ingredients, can be avoided
if we can revive the use of cos-
metics according to Indian tradition.
It is not a fact that we had no cos-
metics. We had. We had almost a
tradition in the use of those cosme-
tics. Shri Chaudhuri pointed out
that the present Bill is designed on
the names of an American  Act. If
that is so, then ther: must be some
necessity of having the Bill modi-
fied, because the cosmetics as used
there must be different from ccsme-
tics as used in our country. Here we
have a different tradition al-
together. The question of traditions
has been raised because Shri Khadil-
kar was telling us that women were
in the habit of going out under false
appearance, But, if the use of cos-
metics were to be prevented on that
ground, much of Indian poetry wm_:ld
lose its beauty and much of Indian
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of it depends on how the cosmetics
were used and how they are applied
to beautify faces of a particular sex.

Shri U. M. Trivedi: Not
rated?

Shri C. K. Bhattacharyya: In that
there was no chance of adulteration,
for Kalidasa says:

adulte-

g1 AR AR aEnAT fagq
AT AATRITIH TFAHA A1

the face was beautified with the
pollens of Lodhra flowers. In that
there is no chance of adulteration.
You get things from the nature direct
and use them directly. So, if we
could revive our Indian tradition, if
the hon. Minister with the help of
the Minister of Culture can help to
revive the Indian tradition in  the
use of cosmetics, much of the present
difficulties would disappear. The hon.
Minister of Culture might be helpful
to the hon, Health Minister in this
matter,

In the matter of paste, instead of
snows and creams we have

FTEHIT ®7 -fafaadar

That is how Todi Ragini is described.
AmT-FIrsaw-agafez
- -

The whole body is besmeared with
kashmir, that is, kumkum and karpur
mixed up together. She has bes-
mearcd her budy with that, That s
certainly more beautifu] than all these
cosmetics put together which are
imported. 1 wish this tradition could
be revived.

1 may go further. You may put a
different type of paste, namely,
IZA-HTE-TATH Sandal, agaru
and kumkum mixed up would give
you a paste that would be much
higher in quality and much helpful
for health. These are mnot only
pastes for use as cosmetics but these
are helpful for the health of the body
also.

JYAISTHA 31, 1884 (SAKA) (Amendment) Bill 12328

Shri D. C. Sharma: What about
Gurudev? I do not think he has
praised cosmetics anywhere,

Shri C. K. Bhattacharyya: I believe,
Shri D. C. Sharma was referring to-
Rabindranath Tagore. 1 wish he
could read Tagore's compositions on
these particular lines:

AT AATTT TAFT T ITATAAS:

how he had narrated his feelings
about the lines that the poets have
written,

Shri U. M. Trivedi: Shri
does not know Sanskrit.

Sharma

Shri Warior: Turmeric also is used.

Shri C. K, Bhattacharyya: My hon.
friend, Shri Warior, goes to turmeric.
That just suits the taste that he has
cultured for himself in the way that
he has developed his own philosophy.
But my philosophy does not lead me
to turmeric in order to find out cos-
metics. My philosophy leads me to
other things like,

FieTT-F9 T-fafacazgr or

A AT AR
My philosophy would lecad to these
ingredients. His philusophy would
lead to turmeric.

Shri Hari Vishnu Kamath: He is a
warrior |

Shri C. K. Bhattacharya: So far
as beauty culture is concerned, beauty
culture depends not only on the use of
cosmetics but it depends on some-
thing else. The poet definitely nar-
rated that beauty culture would
depend on the entire spiritual ex-
cellence shining through the face, not
besmearing the face with particular
type of cosmetics. That I would
suggest tp the persons who are in-
terested in cosmetics So that their
beauty might shine through their
face, the beauty that lies within and
not the beauty as prepared or as ex-
tolled with the help of extraneous.
elements.
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0t ¥ (AN 9w G,
% fasr &1 am a1 g7 vAEAz faw
@r T ¢ AfeT @ A F oy 2,
i wrwidfoe §) ft odwe For @
o g awz ¥ v or g7 omfE
®r or Er | FIaATEAR A A7 w0
A gE § & wr 1 g gE oA
feardr &, A fameiza snfaw 2,
FT Y 7 w7 T §F T FAATA A
e w73 § ) fafafer w0fam #
gl gro A F I FT AT T
w1 IAE! 719 ¥ RAQ F7 A IAR
ardt faar 7 I¥ qz AT ;A U7
ST AAT AT E | AL wRAiAa E,
¥ srqv FAf7T Fr gmT FY 30 7
#19 1 F778 7 T FT FI0F T4 3909
aF | frac 3 fedr =7 F 9@ A
FITAM FATAT I E AT oA AT
I TET & | TAFD A ®aw feaar Zr afew
AT W1 TEFATT F7F 2 § A7 7
& 1 gaq ®1% Mg 1 A7 977 2
Frdfern &1 & Tgaz Fv7 7 fam
gg fa= wmaa ®r arw 7 A0 Avar
waT @, gz R AwA | OAZD wivAT 2
g g Arg 3L 3 7 A w0 oA
T4z ¢ Az TrA off & = g @y
i § | g A7 faargar 2

“The question of regulating the
manufacture of cosmetics  was
discussed at the last meeting of
the Central Council of Health
held at Jaipur in October, 1960.”

teSo F AFYTH AT OF Fr%a g
oY &z wrafaa arE 59 1 377 7
g¥ma faqr ar, St TEImA 9w
fieaqr qr, 3a% sma § 97 F faw
aw g fag A @ E TAT FA A d
#7 TSETRT T Lo FI TA( 2 AifR
TH 9WIT § o~

“The Council is of opinion that
in order to safeguard the health

of the people suitable control
should be exerciseq over the
quality of toiléet preparations in-
cluding cosmetics. The practica-
bility of such control being exer-
cised by an amendment of the
Drugs Act should be examined.”

Z8.T 1 FMY wEa 7 Fa 2 fF
THF 92 F1 AN IFEGEA AIAT L
2, IHE!I VAT § AT FT MAA T WA
aF gqe7 74t fFar § 1 #9174 fFar 2,
7 | A w2 EEATE | TR AR
™ 9T R -

“The Central Council of Health
having given careful thought to
the present position with regard
to the manufacture of all types
of medicines, is unanimously of
the opinion that time has grrived
for measures being taken for the
regulation and control of the
manufacture, distribution  and
sale of all kinds of drugs, inclu-
ding ayurvedic, unani, homoeo-
pathic, etc.

The Council considers that a
beginning should be made im-
mediately for the standardisation
of the drugs through the prepara-
lion of separate Pharmacopocias
for these drugs. Until such time
as adequate standards can be laid
down ang regulatory provisions
evolved accordingly, the Council
recommends that as preliminary
steps, the following measures
may be adopted:—

(1) the manufacture should be
carried out under hygienic
conditions:

(2) the raw materials used for
the preparation of the medi-
cines shoulq be properly in-
dentified and tested;

the formula or the list of
ingredients should be dis-

(&

—
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played on the label of every composition of medicine; 5 subst-

container.

The above may be achieved
by suitable amendments of the
Drugs Act, 1940."

¥ U4 & UAIAZ A AT FF
Faa FEaferg & F9T J grT AT
WA g, =9 2 F7 99 I 38t
FTWE | FAE

“Some amendment should be
made and the quality of toilet
preparations including  cosme-
ties..."

g4 FIT FE@ grar Tifgd #@
F a=37 797 § A 7 fawdc wifed,
=H&1 &1 440 77 faq & Amar a4 E
o7 TAF( FAT FAO £, T2 G4 AR
FINF  F FAT FL | TF AWAT
gIeg 4 ®27 & (% 1a0 727 73 FITAA-
Y & T 79 & oA fafew &
F7ifF F4%1 FT FrE TN
T wefidiga & ATRAT FTAT 9I0 TH
qr, I9 aT IS 39 Frhdem 7
F=17 & faw, 9z oqzq§z aar @1 E |
IfF i FOAATT A9F WA &I
geAr a9 faar %37 49, #I 334
gmi  FF FrEmar = ad
¥ 4, 59 AEF 4T AT samfTai
F fzdi & w0 F77 & fan 79471 gz
HTAT T §, OHy wEr ZA 5 1 az faa
g mHIA & A fgmigT &, 3w
fasg wrar 3 1 3z faoesa A 9wT
2 -

“An Act to regulate the im=

port, manufacture, distributicn
and sale of drugs.”

wq 3 1 HifwT Feaa Feawamdr
HzA ga fargmn & -

“Any substance wused in the
1153 (Ai) LSD—8.

ance used to stupefy or poison”
A wmAfer Al s &) ew
@A wigdfew 7 W §, A aw
I qfrenda & N foeg ol @
FwaleaT &1 difm w8 ag & o
‘N‘I’ﬂ -

“Purporting to improve beauty,
especially that of the complexion.”

g8 ® AT F@ &N
Z 99 WX 3 H 490 FF 2 | A1 TG
¥ T & fooraw F w2 omam g,
394 (g6g o1 &7 sydfeaq 1
TR & WATA WA X FEAT g
AfagEa Fi gemr FTAT § 0 Far
widfean s EFToa faar gar &,
AR AZ WIAT £ 0 97 §W GHIT (34T
gaTR -

o

cosmetic’ means any article
intended to be rubbed, poured,
sprinkled or sprayed on, or in-
troduced into, or otherwisc app-
lied to, the human body or any
part thereof for cleansing, beau-
tifying, promoting....”

AF 7 AM  mamsenfzz §
TAHIA K AT WY FHA AT Al
Am Wl 31 TIEAT FF § | AN
FI TATETLE TR ATH( (0dAT FrAafzaa
i A1 &, faafees &, snre &, w0
g, M F1 wmT 399 mfaT &7 fRar
g1 A3 AT av fameae g, 3480
afg @zr W 41 395 FEdfem o
T8 ) fam 7T W a1 W w0
IHRifiTT AT § A1 3IFAD AR IA
TZAFTAAR

“'Horse' includes elephan!s,
monkeys and al]l these things.”
M aw@ H WN e TRARA
FI @R & | Oz g9 FEHTA 2 A
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@ T ® FEA F1 B & § AW
& fasgar & 1 gwEn A1 &, TEE
fegai ¥ wrarg F framl sran mn
21 WA TEE TEE ARTE fEar
2\ faq a7z § W A F1 naEgE
faar 2, 56 A7z & wmsr =nfzd 4r
f& s zasr o vaEEE FE 0
A & ATq ey 2, A1 owww amd wEr
¥ 3z o9 F ¥ osEae i Tifzg
bccnujc il‘ ‘:s also ) ht:smc'.:m_:djl
AT AFT @A &, BN F2T U AT A
w1 A AR g, T vy fead
qEd WER AT & AN A=A FO|
Fg ofi T F w1 wAm | 38 fag F
g g fF 37 &1 91 shwfem @ a2
I ETEATEITE |

afadz & T X AT B FAT
2 fr SfF senferm Ot & 39 7 337
TEE LA g1 T & 39 A7 3a % fag
gifees afmede g1 =fzz 1 afsa
9§ wIertw & FIa Wt afqeaz
FAFAE AR AT |

“it should not be less than one
year."”

gt arg frar mar @ fe afz 3
F wEeTLAA F1 AN UF ATA K AAC
&4 & 9347 1 @F AEmA 20 F E
dfFa wa 9t Faafom & ag F
WASHZ FTAT VAT § TH A AW IA A7
o, T A A A I AE:

“he may be awarded imprison-
ment for onc year or fine or both”.
9 UFT ¥ 1 gifers gifaud gz
7! feewad 27 &0 a1 f&w

“he should give a sentence of
at least one year”.

SA @ A FAafsarmar g
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dY §T9 59§ e &) qrEY
& wf § fF adr w7 wigd § wifAaa
AT AFAT B | TG g FfESe
AN O T FE F ifga FLO aT
qFRH FAM TH F gfaq & Fifigaq
T F( AT TE FET L E | T ATAA
¥ ILE WSl FA, FEEfzAE qT
Tg farm @ & Tsar @,
a1 78 7 qfas F1fmaea € 3 g
T | THE1 T E F gaqaEe afmae
AFT FTE { ATE TAAM AT qG
SHM | I A7 q TATEET &7 gl
i & | aEt 2§ oar fuad #iaq
FAaal W (999 Thgmes aw
34 & AT & | 97 7T ag
KM | THTFT & Fifaea &1 ara
frm &7 T2 TEIE F1 WFAT

Even if he remains absent for one day
AEIHT A% 1 I |

T & A 7 g WT FAT AT8AT

&

ifs Al gz g % A4 wwi
97 ga7T gifadq sEeziaa aar a1
AT @ Al AT G g | ag
AT FTIT IAAT TAT R AT qGT Aol €
wrgatt  fxfarm ww  afegwa
# faars § 1 ag 7gq gfeedr fdcs
fam g 1 fF ggr geqa fear mav &

Shri Gauri Shanker (Fatchpur):
Sir, 1 fail to understand how this Bill
which is before us has been named as
the Drugs (Amendment) Bill, I have
gone through this Bill, and I find that
there is absolutely no amendment in
the parent Drugs Act. Only, ‘cosme-
tics’ has been added everywhere. So,
if a separate subject is being added,
and it is still called the Drugs
(Amendment) Bill, I am surprised
how it can be done like that. 1 find
one thing. Our Government is in the
habit of showing certain good things
which they actually don't do but
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which they intepd to do. In the same
same manner, probably they want to
show that they are undertaking this
amendment of the Drugs Act. But
actually we find that there js abso-
lutely not an iota of amendment any-
where in the parent Drugs Acr. So
my first objection is that this should
not be donc in this manner, by the
Drugs (Amendment) Bill. If the Gov-
ernment wants to legislate with regard
to cosmetics, some scparate Bill should
be introduced for that purpose.

My second objection is this. It is a
pity that the Government is thinking
of legislating with regard to this cos-
meties affair when, as has been point-
ed out, there is so much adulteration
and adulteration has become the
fashion of the day, not to say of drugs,
but everywhere, in food, milk and
other things. Ewverywhere we find
that this adulteration is increasing,
and there is absolutely no attemnpt
being made to check it.

1 agree with what Mr. Kamath has
said that there should be deterrent
punishment. But the unfortunate
thing is that there is no machinery
properly set up actually to check the
adulteration. I find that the machi-
neries which are at present doing it
are not effective. So we have first
of all to introduce effective machinery
at least at every district level, if we
are seriously thinking of doing away
with adulteration.

As regarsd this cosmetics matter,
most of the cosmetics are meant for
external application. They would not
be so much injurious to human health
as adulterateq food or spurious drugs
are. So I think it would be better if
the Health Ministry comes forward
and introduces a comprehensive
amendment to the parent Drugs Act.

Then again, as has been pointed out,
this is against the preamble which
has been given here. The cosmetics
have nothing to do with drugs. These
are two different subject-matters al-
together, and they have got no con-

nection with each other. So, if you
are introducing a different subject-
matter, and you are giving in your
preamble that you are amending the
Drugs Act, I think it cannot stand
legally also. So, if you look into your
preamble and the parent measure
which was passed, you will find that
you are not in a position to bring this
amendment which has been introduc-
ed in this House.

I would, of course appreciate and I
would like that strict measures be
adopted to check this over-growing
adulteration. There are many cases,
and I would point out just one case.
1 know of a very big businessman
dealing in sweets and other things at
Lucknow. 50,000 rupees worth of
blotting puper was used in preparing
rabi and balai which werp consumed,
by the public. And what happened?
A case has been registered and he is
being called upon to pay only a fine
of some thousand rupees which has
been imposed. That is no punishment
at all. If they are carning thousands
and lakhs of rupees and are called
upon just to pay a few thousands, that
would not remedy the evil.

So in this matter, as some of the
Congress Members have also pointed
out, it is very necessary for the Health
Ministry, which is the custodian of
the health of this nation, to bring
such measures to sce that we are
able to check adulteration. It is
really a great pity that even after
fifteen years of Independence we are
not able to get any pure drug i~ the
market. Adulteration is increasing in
every commodity, and I find that there
is absolutely no measurc ever con-
templated by Government to really
check such things.

1 would not take much time. I
would simply say this that the intro-
duction of this Drugs (Amendment)
Bill—I do not know how far the name
itself is proper—but even with regard
to its subject-matter, as I have point-
ed out, it is not going to give any
relief. If the Government is seriously
thinking of legislating about cosme-
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[Shri Gauri Shanker]

tics, let them bring forward a sepa-
rate Bill and this Bill, as has been in-
troduced before the House, be with-
drawn as it is the most ineffective
BilL

Shri Warior: Sir, 1 want only to
clarify the position when I interrupted
my friend Shri C. K. Bhattacharyya by
saying that turmeric can be used. It
is not only a disinfectant but also a
beautifying element which is used ir
South India at least, as I know, by
women, especially at marriage times.
Even the marriage invitation cards
are pasted with turmeric paint. That
is why, in all sincerity, I only wanted
to add to what my friend Shri C. K.
Bhattacharyya was saying. In India,
even from the olden times not only
women but men also have been asing
this beautifying material, especially
on festive occasions and marriage
occasions. So, there is nothing wrong
in my view that our men and wormen
are using them whenever occassion
arises. Nowadays,

Shri C. K. Bhattacharyya: Is that
only turmeric or turmeric mixed with
0il? As we know, it is taileharidra.

Shri Warior: Turmeric without oil:
with water or without water, as
powder can be used. That is cven
considered as a sacred offering to
Mother Kali.

In the speeches made here, mainly
the attack was focussed on our
womenfolk. 1 was wondering why
this un-chivalrous spirit has pervaded
this House so much, Nowadays, if
you look at the college hostels of
students—] mean male students—ycu
will sce that they are spending more
time for make-ups than actually cur
girl students some air combs, some
hair makes, and moustaches—it will
take one hour for them in the morn-
ing to make it. Why all this attack
against our women who, naturally,
are not so immodest to attack men
on this score Simply they are not doing
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that, we should not take advantage of
that, and have such an attack on our
womenfolk. They are naturally in-
terested, not in attracting men, but
in making men also happy. By na-
tural, hereditary conviction, they
thought that it is their duty not to go
about ugly, dirty. They want to be
tidy. They want to be beautiful. Not
for their own sake; it is a sacrificial
sentiment, for the happiness of men-
folk especially. You enjoy every-
thing like that and then in an August
Assembly like this, come down with
an attack upon them. This is most
un-chivalrous—the unkindest cut of
all,

Dr. L. M. Singhvi (Jodhpur): Sir,
the gallant Warrior has"turned intoa
veritable Aesthete,

Shri Warior: Whether I use such
expressions or not is not the main
point. This is a very serious point.
Many of us heard atlacks on women
in this House. 1 wanted just at least
to minimise that.

Cosmetics is now becoming very
prevalent in India not only in the
urban areas, but even in the suburban
arcas. I am rather amazed at Shri
Trivedi saying that he is not going to
the barber shop. I do not know whe-
ther he is summoning the barber to
his house for monthly hairdress. Go
to a village barber shop. You will
find Himalaya boquet, cuticura power
and other things. This is not exclu-
sive to the urban arca. Even in
suburban areas, even in the villages,
it is coming. 1If it has not come in
certain parts, it will surely come.

The difficulty is, here in India, this
trade also is more or less monopolised
by certain big houses like Lever
Brothers or for that mautter Tatas or
some other people, They seem to
have complete mastery, sway uover
this trade. That is they are always
objecting to small manufacturers
coming up in this trade as well as in
80 many other trades. As a matter of
fact, in the adulteration of even
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Vanaspati which had been pointed out
by expert chemists of the Lucknow
university or somewhere else, ro
action has been taken. It was im-
possible for the Government to take
any action because these houses were
more powerful than even all the coer-
cive machinery of the Government.
With regard to vanaspati, question
after question have been put in the
Lok Sabha.

Mr, Deputy-Speaker: His time is
up; he need not go to vanaspati.

Shri Warior: I will come to drugs:
from food to drugs.

Mr. Deputy-Speaker: Ile must
finish now.

Shri Warior: This is a very impor-
tant matter. When these big houses
arec doing this business, we cannot
take any proper action to curb their
nefarious activities. It is the small
holders who are going to suffer. That
is the main objection. No penal clause
should be added to the Penal Code
without giving sufficient guarantee of
protection to the small holders and
small manufacturers, not only of
cosmetics, but all other substances.
Hence, this Bill will only help more
corrupt practices as far as the coer-
cive machinery of the Government is
concernced and more coercion fo the
small manufacturers and protection to
the big holders, At the same time,
the people will not be protected.

Dr. Melkote (Hyderabad): Mr.
Deputy-Speaker, 1 shall be extremely
brief. There are only three points
that I would like to press for the
consideration of the House. People
have expressed some romantic senti-
ments, But, the point is whether this
House would welcome some kind of
quality control with regard to the
manufacture of cosmetics. That is
the main point for consideration. So
far as quality control is concerned, I
am sure this House would agree that
there should be quality control. T will
certainly give all the support that I
could give so far as this Amending
Bill is concerned.
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There are some objectionable fea-
tures with regard to this which I
would like to place before the House
for consideration. They are two in
nature. One is with regard to the
opinions expressd by the officials
themselves. During the tour of the
Health survey and Planning com-
mittee in the wvarious States—I hap-
pened to be one of the members—we
went round and collected evidence.
The officials themselves said that the
implementation machinery is woefully
lacking. When we pass an Amending
Bill like this in this House, it may
look perfectly all right, from the
point of view of the Government that
they have done something of a very
reasonable nature. But, this House
would like to know whether the Gov-
ernment has sufficient machinery, even
as it is, without this amendment
being brought in, to examine the
spuious nature of so many drugs and
so many other things in the country.
So far as cosmetics are concerned,
they have been manufactured galore
by manufacturers. If, as it is, you
are not able to implement the Act
that is in force, I do not see how
by enlarging the scope of this
Act, you can work it properly. So
far as the objective is concerned, it
is perfectly right. But the Govern-
ment has not given the answer t{hat
they arc going to increase the im-
plementing machinery  sufficient to
be able to cope with the work.

The third point is this. There are
two aspects of the case: (i) cosmetics
prepared by chemicals ang (ii) cos-
metics generally used in India, which
do not conform to the type of che-
micals that are wused in western
countries. If this is going to hit at
the cosmetics that have been manu-
factureq in India and that have been
in use for a long time, it would be
going beyond the scope of the Bill
How arc they going to analyse these
things. To what extent they would
be in a position to assess and to what
extent there will be regard for the
use of Indian and European type of
cosmetics—about these, there has
been no clarification, If that clarifi-
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[Dr. Melkote]
cation is coming in, and if we are
assured that there should be suffi-

cient implementing machinery, I
would personally say that this is a
very welcome Bill ang it should be
approved.

Dr. D. S Raju: Mr. Deputy-
Speaker, I am grateful to hon. Mem-
bers for the very wvaluable contri-
butions they have made to the dis-
cussion on this Bill which js before
the House.

Mainly, their objections and their
criticisms have been levelled against
certain aspects with which T would
like to deal. I am glag that Membcrs
have not taken objection to the use
of cosmetics as such. I am glad that
most of the Members have accepted
the nccessity op utility of some of the
cosmetics, It has become  perhaps
our way of life, and a part of our
culture. Therefore, these could not
be avoided, Actually, the objection
that could be raised is to the part
that they play in injuring health. As
has been mentioned carlier, cosme-
tics, when they are adulterated, do
cause injury to health. But, 1p label
these injuries in the same catlegory
as drug poisoning or food poisoning
will be going too far. We have had
cases of dermatitis. some mild ulcers
of the lips and some allergic mani-
festations due to the use of cosmetics.
Bul these cannot be classified on the
same footing as drug poisoning or
food poisoning. Drug poisoning and
food poisoning are quite different,
they could cause death, they are
much more lethal and much  more
poisonous. But cosmetics as such
have not produced such serious dele-
terious effects as might endanger life.

16 hrs.

That is the reason why so far as
the punishment is concerned, it has
been limited to onc wvear's imprison-
ment andlor Rs. 500 fine for the first
offence under the provisions of the
Act as applied to cosmetics which
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come under its purview. Apart from
that, this is the first time when we
are bringing cosmetics within the
purview of this Act.

As soon as this Act is enforced,
the manufacturers have got to obtain
licences. That means that they have
got to employ technical personnel,
they have got to have clean surroun-
dings, they have got to have standard
equipment for manufacturing these
cosmetics ang so on. So, the very
fact that we are making it incumbent
on them to obtain a licence would
bring in all those changes which are
matcrial to improving the quality of
the cosmetics. As and when we find
that the provisions of this Act are
inadequate, we shall come forward
with provision for greater ang deter-
rent punishment. But, for the time
being, we feel that this punishment
of onc year's imprisonment andlor
finc of Rs. 500 is adequate enough to
prove as a delerrent,

Shri Harj Vishnu Kamath: Not at
all.

Dr. D. S. Raju: Then, some hon.
Members have stated that there is no
adequate machinery to deal with the
crimes under this Act, but I would
like to point out that under the pro-
visions of the Drug Control Act, we
have quite a number of drug inspec-
tors; we have about 108 drug inspec-
tors all over the Slates, whose duty
it is to go and get samples at  very
odd hours and at odd moments; they
have got the liberty to visit any
manufacturing premises they like.

Shri Hari Vishnu Kamath: Are they
trained in cosmetics also? Will they
be trained in cosmetics also?

Dr, Melkote: May I know how
many such factories are there manu-
facturing such things?

Dr. D. 8. Raju: I am talking about
the machinery that is already there
in the country to implement the pro-
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visions of the Act as it applies to
cosmetics. The drug inspectors are
there, and they can go and collect
samples and get them examined at
the wvarious laboratories which are
there in the country; there is one drug
laboratory at Calcutta, there is ano-
ther at Lucknow, and there is a third
onc at Bombay, and another one is
going to come up in, I think, Gujarat.
So, there are already laboratories
where the drugs and cosmetics can
be examined and identified.

There is alsp the recent provision
which has been made, that the Cent-
ral Government can increase the
number of analysts and also drug
inspectors, as and when the occasion
arises. Some hon. Members have
stated that there is no adequnte stafl.
That is why I am mentioning this and
saying that there is alrcady provision
in the Drugs Act for increasing the
number of analvets and drug inspec-
tors.

Now, there is a technical advisory
board. 1 can understand that now
there are no standards laid down for
cosmetics, But, the technical advi-
sory boarg will lay down the stand-
ards for these cosmetics. So, that
difficulty also will be removed.

Dr. M. S. Aney (Nagpur): Will the
hon. Minister tell us whether addi-
tional staff, such as inspectors and
others, are going to be appointed for
the purpose of carrying out the pro-
visions of this Act?

Dr. D. S, Rajo: Additional analysts
can be appointed, and the Central
Government are authorised to appoint
them.

Dr. M. S. Aney: But money is not
provided for in the budget any-
where.

Dr. D. S, Raju: As and when neccs-

sary, probably we can ask for some
more money later on.

Shri Warior: No financial memoran-
dum has been added to the Bil] which
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has come to us as passed by Rajya
Sabha. But the memorandum which
had been appended to the Bill as jt
was introduced in Rajya Sabha shows
that you have financial provisions
for additiona] inspectors ang others.

Dr. D. S. Raju: Under the provi-
sions of the Mug Act, we have got
staff, and we have got the power to
appoint additional staff  whenever
necessarv.  So, there is no extra
machinery required for cosmetics.

A suggestion has also been made
that this Bill should be referred to a
Select Committee. It is felt by Gov-
crnment that the Bill involves only
minor amendments, That is why a
Sclect Committee is not considered
necessary. If any occasion arises, and
if the circumstances demand that
this measure should be widened and
made more comprehensive, then, we
shall come forward with a request to
refer the Bill to a Select Committee.
But, at this stage, we fecl that a
Select Committee is not necessary.

These are some of the main objec-
tions which have been raised by hon.
Members. Of course there are one
or two minor points which have
been raised by  Shri Hari  Vishnu
Kamath. He raised a point about
vermin,

Shri Hari Vishnu Kamath: That
will come in the course of the
amendments. But what about the pro-
viso to section 107

Dr. D. S. Raju: I think I have
touched upon the main  objections
raised by hon, Members and I do
feel after listening to the speeches of
hon. Members that they have directly
or indirectly supported the Bill.

Shri Prabhat Kar: The only thing
is that it is inadequate.

Dr. D. S. Raju: So, I request hon.
Members to pass this Bill.

Mr. Deputy-Speaker: I shall now
put the amendment moved by Shri
Tridib Kumar Chaudhuri to vote,
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[Mr, Deputy-Speaker]
The question is:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be referreq to a
Select Committee cogsisting of
11 Members, namcly Dr. R. Ban-
erji, Shri Priva Gupta, Shri
Jaipal Singh, Shri Hari Vishnu
Kamath, Shri Harish Chandra
Mathur, Shri N. Sreckantan Nair,
Dr. Saradish Roy, Pandit K. C.
Sharma, Shri Sinhasan Singh.
Shri K. K. Warior, and Shri Tri-
dib  Kumar Chaudhuri, with
instructions to report by the last
day of the first week of the next
Session.”,

16.07} hrs.

[MR, SPEAKER in the Chair]

Shri C. K. Bhattacharyya: My lon.
friend Shri Tridib Kumar Chaudhuri
is a coafirmed bachelor, but he is so
much interested in cosmetics that he
wants a division gn this.

Division No. 9]
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16.08 hrs.
The Lok Sabha divided

Shri J. N. Hazarika (Dibrugarh):
My machine did not work. I am for
‘Noes'.

Shri N. P. Yadav (Sitamarhi): My
machine also dig not work. I am for
‘Noes'.

Shri Gahmari (Ghazipur): My
machine also did not function. I am
for ‘Noes'.

Shri  Arunachalam (Ramanatha-
puram}): My machine also did not
work. I am for ‘Noes'.

An lion. Member: My machine cid
not operate. 7 am for ‘Noes'.

Shri Bade: My machine was nol in
order. I am for ‘Ayes’.

Dr. L. M. Singhvi: My machine plso
did not work. 1 am fur ‘Ayes’.

Shri Gokaran Prasag (Misrikh):
My machine did not werk, I am fur
‘Aves’.

16.98 hrs.]

Bade, Shri
Badrudduja, Shri
Berwa, Shri
Bhuwani, Shri
Chaudhuri, Shey Tridib Kumar
Dasaratha eb, Shri
Guouri Sharkar, Shri
Gokaran Prasad, Shri
Gupta, Shri K. R.
Juipul Singh, Shri
Kachhavaiyae, Shri

Achal Singh, Shri
Aney, Dr. M. §
Ankineedu, Shri
Arunachalam, Shri
Bokliwal, Shri
Balakrishnan, Shri
Banerjee, Dr. R,
Basumatari, Shri

Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.

AYES

Kamath, Shri Hari Vishnu
Kar, Shri Prabhat

Karjce, Shri

Mahato, Shri Bhajahari
Marandi, Shri

Mchta, Shri Jashvant
Misrs, Dr, 71,

Mohan Swarup, Shri
Muzaffar Husain, Shri
Nair, Shri Vesudevan

NOES

Bhargava, Shri M. B.
Bhathar, Shri
Bhattacharyys, Shn C. K.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brii Raj Singh=Kotzh, Shri
Chakraverti, Shri . R,
Rhanda, Shrimati Jyotsna
Chandak, Shri
Changdrasekhar, Shrimati |

Pandey, Shri  Sarjoo
Rajaram, Shri

Roy, Dr. Saradish
Shastri, Shri Prakash Vie
Singh, Shri ¥. D.
Singhvi, Dr. L. M.

Soy, Shri H. C,

Suraj Lal, Shri

Vithram Prasad Shri
Warior, Shri

Chaturvedi, ‘hri §. N.
Chaudhry, Shri C. L,
Chaudhuri, Shri D, S.
Chavan, Shri D. R,
Chavda, Shrimati

Chettiar, Shri Hamanathan
Das, Shri B, K.

Dass, Shri C,

Deshmukh, Shri B. D..
Deshpande, Shri
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Dhuleshwar Meena, Shri
Dube, Shri Mulchand
Dubey, Shri R, G.
Gahmari, Shri

Gajraj Singh Rao, Shri
Hanumanthiah, Shri
Harvani, Shri Ansar
Hazariks, Shri J. N.
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagjivan Kom, Shri
Jedhe, Shri

Jena, Shri

Jyotishi, Shri ], P,
Kadadi, Shri

Kamble, Shri
Kanakasabai, Shri
Khadilkar, Shri
Kindar Lal, Shri
Kotoki, Shri Liladhar
Krips Shankar, Shri
Kureel, Shri, B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N, R,
Luxmi Hui, Shrimati
Mahadeo Prasad, Shri
Mahudeva Prasad, Dr.
Muhtab, Shri
Muheshdatia, Shri
Mandal, Skri ¥. P,
Maruthiah, Shri
Mathur, Shri Harish Chandra
Mehrotra, Shri B, B.
Melkote, Dr.

Mr. Speaker: The result

Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri G.
Moraks, Shri

More, Shri K.L
More, Shri §. S.
Muthiuh, Shri

Naidu, Shri V. G.
Maik, Shri D. J.
Maik, Shri Meheshwar
Mehru, Shri Jawaharlal
Niranjan Lal, Shri
Oza, Shri

Paliwal, Shri

Pandey, Shri Vishwa Nath
Pann  Lal, Shri
I'aramasivan, Shri
I'atel, Shri Chhotubhai
Patel, Shri N. N.
Patel, Shri I R,
I"atel, Shri Rajeshwar
1'atil, Shri D. S,
Patil, Shri M. R.
Patil, Shri T. A.
Prahhakar, Shri Naval
Pratap Singh Shri
Raghunath Singh, Shri
Raju, Shri D. B
Raju, Shri ). 8,

Ram Subhag Singh, Dr.
Rananjai Singh, Shri
Rane, Shri

Rangs Rao, Shri

Rao, Dr. K L.

Rao, Shri Krishnamoorthy

of the

‘o, Sbri Thirumala
Ray, Shrimati Renuka
Reddiar, Shri

Reddy, Shrimati Yeshoda
Roy, Shri Bishwanath
Sahu, Shri Romeshwar
Samanta, Shri §, C,
Samnani, Shri

Saraf, Shri Shyam Lal
Sen, Shri P, G,

Shah, Shri Manabendra
Sharma, Shri Shri A.P.
Sharma, Shri D. G,
Sharma, Shri K. C,
Shashi Ranjun, Shri
Shastri, Shri Romanand
Shea Nargin, Shri

Shree Naroyan Das, Shri
Siddunanjappa, Shri
Singh, Shri D, N.
Singh, Shri K. K,
Singha, Shri ¥. N.
Sinha, Shri Satya Narayan
Subhoraman, Shri
Subramanirm, Shri C.
Sumuet Prusad, Shri
Tahir, Shri Mohtmmad
Thimmiih, Shri
Tiwary, Shri D. N,
Tiwary, Shri R, §.

‘Tula Ram, Shri
Tulmohun Ram, Shri
Upadhyaya, Shri Shiva Dutt
Varma, Shri Havindra
Vetma, Shri B,

Yadab, Shri N, P.

(i) Page 1, linc 19, after “Compo-

Division is: Aves 31; Noes 139.
The motion was negatived.

Mr. Speaker: The gquestion is:
“That the Bill further to amend
the Drugs Act, 1940, as passed by

Raya Sabha, be taken into consi.
deration”.

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 2 and 3 stand
part of the Bill”.

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Shri Hari Vishnu Kamath: I beg to
move:

nent of "insert—"any”. (3).
(ii) Page 1,—after line 19, add—
‘(b) in sub-clause (ii) of clause
(b) for the word ‘vermins”, the

word “vermin” shall be subs-
tituted"’, (5).

May 1 say straightway that I amn op-
posed to the definition of the word
‘cosmetic’ as Jaid out in this Bill? Un-
fortunately, for lack of time, 1 could
not devise a better definition fur the
word ‘cosmetic’,

Mr. Speaker: He is only opposed to
the definition and not te cosmetics,

Shri Harl Vishnu Kamath: I have
got an amendment also. The basic,
fundamental objection to the defini-
tion is this. I am convinced that
the definition of ‘cosmetic’ as some-
thing which cleanses, beautifies and
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[Shri Hari Vishnu Kamath]
promotes attractiveness is philoso-
phically and fundamentally wrong.
Unless this is accompanied by some
sort of inner process,—inner cleanli-
ness,—no amount of cosmetic can
beautify or cleanse a person.

Mr. Speaker: We should discuss
legislation and not philosophy.

Shri Hari Vishau Kamath: You
know very well that philosophy is
the basis of all laws.

Anyway, my amendment is a ver-
bal amendment which 1 scek  to
insert, namely, the word ‘any’ after
‘componcnt of'. The clause as it
stands reads: ‘includes any article
intended for use as a component of
cosmetic’, If my amendment is
accepted by the House, it will read
as follows:

‘includes any article  intended
for usc as a component of any
cosmetic’.

I think it is better English. I do not
know whether the  Minister  will
accept it, but T am sure the Heonse will|
even if the Minister Jdoes not. The
House will compel the Ministxr 1o
accept it

Shri Bade: ]I beg to movce:

Page 1, ling 19, add at the end—
“Kumkum, ash, mendi, kajal and
all other articles which are used
or applied at the time of religious
or social functions”. (4).

WA Heger A,z faw o
“wrgfzg” & oy sEAm A -

‘“Cosmetic" means any arlicle
intended to be rubbed, poured,
sprinkled or sprayed on, or iniro-
duced into, or otherwise applied
to, the human bedy or any part
thereof for cleansing, beautifying,
promoting attracliveness, or alter.
ing the appearance, and includes
any article intended for use as a

component of cosmetic . . .%

SR aferF e
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‘but does not include soap’.

F7ag waene faar g fr ew &
arT 4 7% 7 fagr um -

“Kumkum, ash, mendi, kajal
and all other articles which are

used or applied at the time of
religious or social functions”,

A & 70 47 & f§ @fcx wfs /e
ar fefoom v & w93 AR
£ WIS F QOAITE, FTAS §N ATeA A
{TET U3 EAEW §W EHIE WA fx
2AT |

Dr, M. 8. Aney: Why not exclude
haridra?

st @Y TN H AM FI TFAS AT
fFm mv 2 1 "9 o3 Frmfm g,
afFa 97 F1 oA fFar T 7
% arzm g fr 2w & ava oAy fex
AT & wA AT atirg § fav ferm
St Fid e £, 3T Ff neewTT
Fr A afzr | ffaeT sFoew
97 A1 AEIRZ TIA T M w4
a Wa-AT TJErT 7 qar frag
21 97 #r WA & fAm 3R
& T FT AQIT FIAT Aizwa v
# mafam Tt oo oEe R F
a7 aar fasq # | T 5 g7
was faw gqmwa | Az U3 greet
Soum 2 | far § 9 0 Sovm
Fare grr 2, fa3 %1 5ot § gaear
F E | ZAI WET OF AT &
Tifag arIET A AWAT WA @ )
37 #7 TEAl ¥ QT T 34T
@ifzn 1 “FEaEE” &Y sfwdm
AT g F7 T AL & 5 99 0 39
st F1 gwAE 3T fomr g, S
@, qr, forem ar & #1 a1 &)
# =z g f gngw, wadl 91 Fow
Mz F AN ORFHL FET Afgw
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& o £ 7@ g 6 wATT T A EE
HAEAz F1 AAT FTAT |

Shrimati Yashoda Reddy: May I
just say that sindoor is not a part of
cosmetics? Kumkum is not consider-
ed as a cosmetic in parts of South
India. It is a part of the religious
custom of Hindus to use it in  mar-
riages. It is not a cosmetic. That
should also be excepted, apart from
the question of whether he is accept-
ing it or not accepling it.

Shri Bade: 1 have included Kum-
kum in the exceplions.

Mr, Speaker: He has included it In
the exceptions.

Dr. D. S. Raju: It has been found
ithat in certain cases Kumkum also
contained toxic substance. So also
in the case of certain preparations of
kajal, they werce found to contain
certain poisonous substances.

Shri Hari Vishnu Kamath: What
about my amendments?

Dr. D. S. Raju: No, I am noi{ accept-
ing them,

Mr. Speaker:
three together?

May I put all the

Shri Hari Vishnu Kamath: Separ.
alely.

Mr. Speaker: The question is:

Page 1, line 19, after
of" insert “any™. (3).

‘componcent

The motion was negatived.
Mr. Speaker: The quesiion is:
19,—add at the end—

“Kumkum_ ash, mendi, kajal
and all other articles which are
used or applied at the time of
religious or social functions.” (4).

Page 1, line

The motion was negatived.
Mr. Speaker: The question is:
Page 1, after line 19, add—

‘(b) in sub-clause (ii) of clause
(b) for the word ‘“vermins”,

Drugs JYAISTHA 31,
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the word “vermin” shall be
substitued.” (5).

Shri Hari Vishnu Kamath: I would
like to say something on this. There
need not be voting and division on
this. It is so simple. If a dictionary
can be brought you will find that
“yermin” has no plural as “vermins".
That is hopelessly bad English.

Mr. Speaker: Then it is for the
Minister {o accepl.

Shri Hari Vishnu Kamath: He
knows English, all right, but we may
bring a dictionary. The dictionary
will support the amendment. There is
no word as “vermins” at all, “Vermin"
for singular and plural is the same
word.

Mr, Speaker: Both mcan the same
thing.

Shri Hari Vishnu Kamath: But
there is no word like “vermins”,

Dr. D. 8. Raju: There ic in the
Oxford Dictionary, the bigger dic-
tionary.

Shri Hari Vishnu Kamath: Here if
we have got a dictionary .

Mr. Speaker: Cun I order him to
bring a dictionary to me and decide
it? It is for the House.

Shri Mari Vishnu Kamath: May I
submit that it is up to you, that you
arc the custodian here of the rights
of the House, and you are very well
versed in these matters. On  this
simple matter if you give a ruling
that *“vermins” is wrong English, not
merely wrong but absured English, it
is ridiculous, it is not FEnglish at
all, . . .

Mr. Speaker: Order, order. It
depends upon the House. 1 cannot
give myself as much credit as has
been given to me by Shri Kamath.
I would rather submit to the supe-
rior judgment of the House. They
have heard the arguments on both
sides. So, I leave it to the House.

Shri Hari Vishnu Kamath: It is a
matter of getting a dictionary. It is a
question of the English languaga.
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Mr. Speaker: Dictionary English is
also to be decided by the House
because they can frame bad laws as
well as good laws, whatever they
like. It is for the House to decide.

Now I will put the question.

Shri Prabhat Kar: We cannot make
a word that is not in the dictionary.

Shri Hari Vishnu Kamath: It is not
English.

Mr. Speaker: It is for the House to
reject it. 1 cannot pronounce judg-
ment that it is not English. It will
ultimately be the House that would
decide it. Even constitutional pro-
pricty is decided by the House.

Shri Priyva Gupta: It is regarding
the meaning of a word.

Mr. Speaker: Mcaning of words
also. Arguments have becn given on
both sides. The House has heard it.

Shri Hari Vishnu Kamath: May I
ask one thing? If the word “mans”
instead of “men” appecars in a Bill,
suppose the Minister supporls “mons",
would you allow it?

Mr, Speaker: That is a different
thing.

Shri Hari Vishnu Kamath: Man—
men; vermin—vermin.

Shri Khadilkar: What is the exact
amendment, we do not know, and his
arguments we do not follow.

Shri C. K. Bhattarcharyya; Accord-
ing to English grammar, the word
“yermin”™ ig always plural, it does not
require the addition of an “s", it is
always plural.

Dr. D. S. Raju; That is wrong, Sir.

Mr. Speaker: The Minister has
heard it. What is his reaction? All
round it is being felt that “vermin”
is plural in itself and it does not
require an “s" after it. What is his
reaction then?

Dr. D. S. Raju: It is used in both
plural and singular according to the
Oxford big dictionary. It is given

JUNE 21, 1962
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there. It can be used both as singular
and plural.

Mr. Speaker: Then I put the ques-
tion to the House.

The question is:
Page 1, after line 19, add—

‘(b) in sub-clause (ii) of clause
(b) for the word “vermins"”, the
word “vermin” shall be sub-
stituted.” (5)

Shri Priya Gupta: On a point of
order, Sir.

Mr. Speaker: That 1 have no right
to put it to the Ilouse? That is the
only thing that is before the House
now. What is that the hon, Member
wanis?

Shri Priya Gupta: The point of
order is whether the word “vermin”
having its origin in English language,
and the meaning of the word having
been accepted to be the meaning
given by the English ie. in plural,
we can derive any other meaning out
of that? Has the House got this
extraterritorial jurisdiction to change
the meaning thereby?

Mr. Speaker: There is no question
of the House having any extra-
territorial jurisdiction in this respect,
but I being an Indian and not an
Englishman, I put te all other Indians
here present to interpret it as they
like,

The question is:
Page 1, after line 19, add—

‘(b) in sub.clause (ii) of clause
(b) for the word ‘“vermins”, the
word “vermin” shall be sub-
stituted." (5)

Those in favour will say “Aye”.
Some Hon. Members: Aye.

Mr. Speaker: Those against will say
I(Nn".

Some Hon, Members: No.
Mr. Speaker: The “Noes” have it



12355

Shri Hari Vishnu Kamath: The
“Ayes” have it. It is bad English,
it goes against the grain.

Mr. Speaker: He cannot argue on
merits now. If he wants to challenge
a division, I am prepared.

Shri Hari Vishnu Kamath: Yes, Sir.

Mr. Speaker: Let the lobbies be

cleared.

In the first instance, it was rather
out of order, the amendment itself,
because that sought to amend the
parent Act, and not the amendment
that was before the House. The
amending Bill was not being amend-
ed here. There was nothing. It was
not ancillary that it should be amend-
ed. But anyhow, now that it has been
admitted and we have gone so far I
would not rule it out. But when I
saw it I found that it was quite in a
different sub-clause of that clause and
it is not being sought to be amended
in the Bill

Shri 8. S, More (Poona): May I
muke a submission? If it is ipso
facte out of order can we take it in a
mistaken way? Then it is likely to
be one of the precedents which will
be binding.

Shri Dasappa (Bangalore): Cannot
a r~ 't of order be raised at any
stage?

Mr, Speaker: The difficulty is this.

Shri Dasappa: Before the final
voting has taken place a point of
order can be raised.

Mr. Speaker: The difficulty is this.
It has been held as not out of order
because the wvoting also has taken
place. We have gone so far. Now we
have almost accepted that it is not
out of order.

Shri §. S. More: The final seal of
approval of the House is not yct given
as far as that amendment is concern-
ed. Under certain wrong impressions
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we took this particular course and
have reached this stage. I was try.
ing to read the Bill and find out where
the word ‘vermins’ has been used
which is sought to be amended but I
could not find it out and I thought it
was my mistake. Therefore, at this
late hour, when the right of my rais-
ing a point of order has not yet
ceased, I am raising this point and I
say that it is out of order. If an out
of order amendment is accepted for
amendment, the risk is that your
ruling is likely to be a precedent and
we shall, so to say, be opening the
doors for chaos to come in when we
shall be discussing so many Bills. So
many past rulings are also therc that
the principal Act cannot be amended
like this.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): If
the point has been raised and if you
had given a ruling that it is not out
of order, then perhaps it cannot be
raised again. But when the matter
has not been raised and is being
raised for the first time at particular
stage, I submit it is open to you even
now to consider whether it is out of
order or not and then give your
ruling.

Shri Tridib Kumar Chaudhuri: I
was just trying to point out to you
that in this House, in the previous
Parliament, that is, in the first Parlia-
ment, if T remember aright, there is
a precedent when the parent Act, some
portions of the Prevenilive Detention
Act  were amended; Government
agreed to the parent Act also being
amended.

Mr. Speaker: That is a different
thing.

Shri Priva Gupta: On a point of
explanation, Sir. Let it be verified
whether in the original print of this
Act it was singular or plural, with ‘s
or not. We might have reprinted it
here; it may be a compositor's or
proof reader’s mistake.

Shri C. K. Bhattacharyya: May 1
submit one point, Sir? Even the
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Highest Courts revise their own
judgements. When they find that it
has proceeded on a wrong basis, it
is done. 1If you, Sir, as a presiding
officer of this august House think that
anything that you have stated or
ordered has proceeded on g wrong
basis you yourself might review your
own order.

Shri Hari Vishnu Kamath: Sir, 1
will submit two points for your con-
sideration.

First, when the principul Act is
sought to be amended, then any sec-
tion of that Act is sougzht 1o be
amended, when the whole section is
open to amendment by the House.
When a sub-section of the old Act is
sought to be amended by the Treasury
Benches, any part of that :ub-section
can be amended by the House also.

Secondly, I invite your attention to
rule 367 of our Rules, regarding divi-
sion. Sub.rule 3 of Rule 367 that is
on page 155—relates to this. We have
reached that stage now, as adumb-
rated in sub-rule (3) of rule 367. It
says:

“If the opinion of the Speaker
as to the decision of a question is
challenged, he shall order that
the Lobby be cleared.”

That you have done, Sir, now. The
House has reached that stage under
your orders. Now, at that stage,
what have we to do? The next sub-
rule, 367(3)(b) reads:

“After the lapse of two minutes
he shall put the gquestion.”

What is enjoined upon the Speaker?
He ‘shall’ put. There is no other
question that arises now.

“....he shall put the question
a second time and declare whe-
ther in his opinion the ‘Ayes’ or
the ‘Noes' have it.”

So, Sir, you have no option before
You, and you have got to put it 1o the
vote of the House.
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Dr. M. S. Aney: Under the provi-
sions of the procedure a review of
the order c¢an be asked for under
certain conditions. You are a lawyer,
Sir, and many hon. Members are also
lawyers here. After the first order
has been given on a certain considera.
tion, if a new point arises or if new
material that was not available origi-
nally but discovered subsequently
becomes available, on the basis of
that a review can be asked for. The
hon. Members who have made these
points have shown that we are pro-
cceding under the assumptioh that
this word also is somewhere in the
Bill which is wunder consideration.
Now we find that it is not in the Bill
that is under consideration but it is
only in the parent Act. So, this is a
new material that has been discovered
and if vou think that it is proper
maderial you can order a review of

the order in spite of what has been
done.

Shri S. S. More: The argument
which Shri Kamath is now advancing
citing certain rule is fallacious and
deceptive, if I can use those two
words. The rule has been framed on
the assumption that the procedure
followed up to that stage has been
legally valid and correct. If there is
some ab initio difficulty, if it is an
inherently wrong proposal and it has
been taken up, I should think the
Speaker has all the powers to correct
the procedure.

Shri Mulchand Dube (Farrukha-
bad): Clerical mistakes can always
be correclted without refercnee to the
House. It is a case of a clerical
mistake.

Mr. Speaker: The first thing is,
there is no clerical mistake. I would
point this out to Shri Dube that it is
not a question of any mistake having
occurred which we can call only a
technical mistake or a clerical mis-
take. Therefore, there is no ques-
tion of correcting it.
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The second thing that has been
brought to my notice by Shri Kamath
is this. We have reached a stage
from where we cannot retract and
the Speaker has necessarily to pro.
ceed under Rule 167(3). That also
has no basis at all. Because, if I am
going on in these stages, then every-
thing proceeds as contemplated.
Then only T must go on. That is the
procedure laid down as to how I
should proceed. Then I have to go
further. It is not that if the basis is
taken out and the ground is wrong,
then alsn necessarily 1 am bound to
go further, So far as that is con-
cerncd, when it was challenged then
alone I can see. When 1 saw the
amendment, I found that in the
amending Bill there was no mention
of this word. I was trying to discover
where the word was which Shri
Kamath was trying to amend. Then
I looked into the original Act and
found that it was the other sub-clause
that was not sought to be amended
here. Shri Kamath as also some other
hon. Member had said that when one
clause is sought to be amended, when
one scction is sought to be amended,
then some other clause of the Act or
section is necesgsarily open for amend-
ment. That is not so. If it is ancil-
lary, if it is dependent on that and
if it follows as a consequence, cer.
tainly that is open to amendment.
Not all the clauuses of a saction be-
come open to amendment if an amend-
ing Bill only secks to amend one part
of that section. Therefore, it 15 not
necessary.

Moreover, I find Shri Kamath him-
self argued and Shri Priva Gupta also
said that this was a foreign language.
Probably the previous Act was passed
by the English themselves. They
were here; they had better judgment.
We need not enquire into that.

Legally also, I hold that this cannot
be amended under this amendment
when the amending Bil] does not refer
to it. Therefore, there is no need to
go on with that and it is held out of
order.
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Shri Hari Vishnu Kamath: You
retain bad English.

Mr. Speaker: There may be many
Acts. ... (Interruptions), Order, order,
Now, I shall put the clausc to the vote
of the House. The question is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5, 6 and 7 were added to the
Bill,

Clause 8—(Amendment of section 10)

Shri Hari Vishnu Kamath: [ beg to
move:

Page 3, line 15, for “ingrudient”
substitute “component”. (8)

The clause as it stands, and as it is
before the House, reads as follows:

“any cosmetic containing any
ingredient which may render it
unsafc or harmful for use under
the  directions indicated or
recommended;”

Here is the word “any” which the
Minister refused to accepi in the case
of clause 4. Anyway, let him have
his own way: I will not bather.

In regard to the present amend-
ment, I would like to say that the
word “compencnt” has been used by
the Minister himself in clause 4,
where it is said: “....and includes
any article intended for use as a com-
ponent of cosmetic...." etc. Please
sce line 19 at page 1. There, he has
used the word “component” and not
“ingredient”. So, in onc place he has
used the word “component” and in
another he has used the word “ingre-
dient”. This is not happy, legally
speaking. Often there have been legal
difficulties before courts 5f luw in re-
gard to the terminology. Unless you
use the same terminology or phraseo-
logy, there wil] be difficullics. You
Sir, having been an eminant judge, are
well aware what difficulties this could
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«create. Therefore, it is necessary and
«desirable that the same word and the
same nomenclature is  ecmbloyved
throughout an Act. When you say
““component” in one section, it is not
desirable to use the word “ingredient”
in another section of the same Act. I
hope this amendment will commend
itself to the acceptance of the Minister
and of the House.

JUNE

Dr. D. S. Raju: I do not know what
purpose it will serve. This is a subtle
distinction between the words.

Shri Hari Vishnu Kamath: You
yourself have used the word “compo-
nent” in clause 4.

Mr. Speaker: Is there any particular
purpose that the word should be
“component” in one section and
“ingredient” in another section? If
nothing different is intended, why
should not the same word be used
throughout?

Dr, D. 8. Raju: The word “ingre-
dient” comes so often in section 10 of
the Drugs Act and so to keep it as
such, we have used it. Otherwise,
there is no difference as such between
the two.

Shri K. C. Sharma (Sardhana):
Here, the word “ingredient” is proper,
and there the word “component” is

proper, Component of cosmetics
means something is added to the
cosmetics.

Shri HMari Vishnu Kamath: No.
(Interruption).

Mr, Speaker: Order, order.

Shri K. C. Sharma: Ingredicnt
means it is an essential part of the
thing. An attribute is a different part
of the thing. Attribute is something
different. We attribute to a man that
he is rational. That is one part; and
there is a different part of the man.
There is a difference beiween
“ingredient” and “component”.

21, 1962
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Shri Hari Vishnu Kamath: Attri.
bute is not the meaning of “Compo-
nent.”

Mr. Speaker:

question is:

Order, order. The

Page 3, line 15, for
substitute “component”.

“ingredient”

The motion was negatived.
Mr. Speaker: The question is:

“That clause 8 stand part of
the Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Mr. Speaker: Then there is an
amendment to clause 22, Is Shri
Siddananjappa moving his amend-
ment?

Shri Siddananjappa (Hassan); I

am not moving it.
Mr. Speaker: The question is:

“That clauses 9 to 22 stand part
of the Bill.”

The motion was adopted.
Clauses 9 to 22 were added to the Bill

Clause 23.—(New clause),

Shri Hari Vishnu Kamath: 1 beg
to move .
Shri S. S. More (Poona): May I

know whether the amendment was
properly circulated?

Shri Hari Vishnu Kamath: It is
printed. 1 am sorry that Shri 8. 8.
More who has wrilten a book about
parliamentary procedure—

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath:
to move:

Page 6, after line 28, add—

*23. Insertion of new seciion
38.—After section 37 of the princi-
pal Act, the following section shall
be inserted, namely:

“38, Every rule made under
this Act shall be laid before

I beg
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both Houses of Parliament, and
shall be subject to such modi-
fication as Parliament may deem
fit and proper”. (D)

There is no need for me Lo expatiate
or dilate upon this amendment, 25 it
asseris the supremacy of Parliument
over the exccutive or the Govern-
ment. It has been the habit of the
Government not  to lay the  rules
made under any Act, or amany o6 the
Acts, before Parliament for conside-
rolion and modification [ necessary.
Thereby the Government have sought
to usurp. under the rulelmaiing
powers the power, which zhould nos-
mally and fittingly be vested in
Parliament. 1 therefore commend this
amcndment for the acceptance of the
House and hope that it will be unani-
mously adopted by the House.

Dr. D. S, Raju: I am afraid 1 can-
not accept this amendment. for, sub.
section (3) of section 33 of the Drugs
Act as it stands alrcady contains a
provision requiring that the rules
made under the Act should be placed
for approval before both IHouses of
Parliament.

Shri Nambiar: Where is it given?

Mr. Speaker: The rule-making
power is given under the section. The
rules can be made only under the
section which gives power to make
the rules. “Every rule made under
this section shall be laid as soon as
may be after it is made, before each
House of Parliament....” and so on.
So, it is alrcady provided in the Act.

Shri Nambiar: If it is so, then the
amendment is redundant.

Mr. Speaker: Then, Shri Kamath
need nol press it

Shri Hari Vishnu Kamath: If it is
50, it is all right.

Amendment No. 9 was, by leave,

withdrawn.

Mr. Speaker: The question is:

“That clause 1, the Enacting

Formula and the Title stand part

ef the Bill.”

The motion was adopted.

1153 (Ai) LSD—9
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Clause 1, the Emnacting Formulg and
the Long Title were added to the Bill

Dr. D. S. Raju: I beg to move:
“That the Bill be passed.”

Mr. Speaker: Motion moved:

“That the Bill be passed.”

Shri Jaipal Singh (Ranchi West):
Mr. Speuker, Sir, it is rathcr late in
the day for me 1o say anything about
it, ¢xeept that I hope the hon. Minis-
ter or his successor will come forward
m due course {o rescind this amend-
ing Bill which is becoming an Act
and bring in two separate Bills so
that drugs are nol bracketed with
cosmetics.

Having said that, may 1 say, with
all respect to you, that this word
*‘vermins' 1s not an English word at
all? It has crept into the parent Act
i 1955, You were pleased to say
that the British ought to know their
own language better than us. On
examining the parent Act, I find that
this unfortunate  word crept in
through Act XI of 1855. The only
reason I am pointing this out is, I
do believe in  this country, there
have been  many, not  necessarily
today but through the ages, who
have spoken much better English
than the English themselves.

Mr. Speaker: 1 had thought that
perhaps it was contained in the Drug
Act of 1940. I have not been able
fo look it up just now,

Shri Jaipal Singh: It had crept in
in 1955.

Mr. Speaker: It wag amended
afterwards and maybe then too I
had over-ruled i1, not on this ac-
count, because the English made it
A referencc has been made and
therefore [ said it. Otherwise, I did
not want to contest that.

The question is:
“That the Bill be passed”.

The motion was adopted.
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Sari Nambiar: May 1 scck a
clarification? In future printing, can
they correct if as a clerical error?
Is it permissible?

Shri Jaipal Singh: It iz not a
clerical error.

Mr. Speaker: They cannot. Whn
it is passcd, of course, such
errors can be correcled by the
Speaker. But that was not  before
me. | could have done it if it had
been passed today. In the  third
reading or ¢ven in the ultimate
phase, it could be done. But now
when i1t has existed so long, it can
only be done by an amcending Bill.
not by me.

Shri Hari Vishnu Kamath: ile can
bring a Private Member's Bill.

16.53 hrs,

*ALLOTMENT OF C.I. SHEETS TO
STATES

Shri P. R. Patel (Patan): When in
1955 the Essential Commodities Act
was passed in thig House, the people
of the country thought that all con-
trolled commodities will be had al
controlled prices and the distribution
will be equitable. If we see seclion
3 of the Act, we find that the inten-
tion of this Acl was to secure equit-
able distribution and awvailability at
fair prices, cte. These things which
were aimed at, were never attained,
because the administration of the
Act was so bad that it could nol be
done. The administration had no
mind to distribute things cquitably.

16.54 hrs.

[MRr. DEPUTY-SPEAKER in the Clair]

Let us see whether the corrugated
iron sheets were ever distributed
equitably, 1 put a guestion and a
reply was given on 14th May, 19062
regarding the allotment of C.I. Sheets
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fo differeny slates and despatches to
the different States. 1 find therecin
that Gujarat was allotted in 1960-61,
22674 metric tons  of  corrugated
sheets. But the despatehes were only
of the order of 1844 metric  lons
much less, less by more than 20,0006
metrie tons.  In 1961-62, the allot-
ment to Gujerat was 37710 metric
ton: and the despatches were 2.221
metric tons—Iless by aboui 35,000
melric tons

Sir, I would like to refer to allot-
ments and  despatches 1o different
States. To West Bengal, in 1960-61,
the allotment  was 21,171 metric
tons and the despatches were 33,533
tons—more than the allolment. In
1961-62, allotment to West  Bengal
was 21.876 metric tons and despatches
were 31.292 metric tons. Ley us now
rake the case of Delhi. Allotment to
Dalhi in 1960-61 was 1.040 tons and
the despatches were 1,923 tons. In
1961-62. the allotment was 920 tons
and the despatches were 4,057 metric
tons.

I do not wani to take the figures
of other States. Bui 1 would refer
to my own district. T know what
injusticc has been done to my dis-
trict. Injustice has been done to
the whole of Gujerat, bui specially
to my district.

An Hon, Member: What iz that
district?

Shri P. R. Patel: Mehsana Distriet.

In 1960, the allotment to my dis-
trict was 1,401 tons. Indents were
put. but the despatches were ‘nil’.
In 1961, allotment was 4,041 tons
but  the despatches were ‘nil’. I
am referring to this maiter only with
one view. When the Controller who-
receives a high salary is a responsi-
ble servant of this Central Govern-
ment and he does these inequitable
despatches, what am 1 to infer? The
inference would be only that there
is  inefficiency or favouritism or
corruption. I am not inclined tlo

*Half-an-Hour Discussion,
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infer in favour of the first two
because I would not think that a
man of the position of the Controller
of Iron and Steel would be ineffi-
cient to this extent. 1 would not
say it was due to [avouritism even
unless I find some record of his near
relatives being obliged. So my only
inference is that  the unjust  des-
palches, incquitable  despaiches that
were done and more being given to
Bengal and Delly was only due to
corruption and nothing else. If the
people of Bengal, if the prople of
Delhi had got the advantage of more
C.1. sheets, 1 would have been very
happy. But the cexvess  despatches
that were given went into the black-
market. These  despatlches have
been given only 1o steckists to carn
more, to create blackmarket.  If this
can be donc by an officer of the
status of the Controller, the only
inference can  be  corruplion and
nothing else. We are talking that
corruption is at the lower Ilcvel.
Here is a case where corruption is
at the top. My fecling is that it is
the corruption at the {op that has
percolated to the lower strata. If the
top is honest, if there is integrily at
the top, then at the lower level also
there will be the least corruption.
Corruption is more in the country
because the top is corrupt. Here is a
case which I put before the Govern-
ment for taking strong action.

17 hrs.

Just after the passing of the Act,
we had the Iron and Steel Control
Order 1956, Under that Order,
Government issued three notifica-
tions, one on 12th May, 1956, another
on 2nd May, 1957 and the last one
on 20th January 1962. I am refer-
ring to these notifications just to
show how the loopholes were kept
for corruption and to allow black-
marketing. I will just refer to one
clause of this notification. As the
wording is the same in all the noti-
fications T would read only one.
Under this order. anybody may be
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given these corrugated sheetg if the
stock 15 held for a period exceeding
90 days from the date of actual
receipt by the said licensing authori-
ty of the first intimation of such
stocks and it remains uncovered by
permits or covered by permits  but
for which nc financial arrangements
have been made by the allottee with-
in the period of validity of the per-
miy issucd.  We know how permits
are issucd by the distriet  supply
officer.  Only the Controller  should
not earn, but the lower officials at
the district  level should also earn.
They arc authorised to issue permits.
They would  issue permits to some
persons.  Thev must  issue  permits
for all the stock, If the 90 days
period is over, then the registered
stockist is entitled to dispose of his
whole stock at his own will. The
only condition in the notification is
that it should be at the controlled
price. But he isx allowed to dispose
of it.

So. what they do is to issue per-
mits to fictitious persons or persons
who would never go in for these
corrugated sheets. Here is a case
where the registered stockist may
oblige the distict supply officer and
the district supply officer may oblige
the registered stockist. This is how
the game is being played now. If the
notification is amended to restrict
the frcedom of the stockist by saying
that whatever may be the period of
time, the registered stockist would
not be allowed to dispose of his
stock at his own will, he would not
ask for more quota than he could
dispose of.

This is what is happening in Delhi
also. When I was to my consti-
fuency. T was hearing the weeping
cries of my people that though they
could not gel corrugated sheets, thev
could be had in any quantity in
Delhi.

An Hon. Member: At double the
price.
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Shri P. R. Patel: | was just pursu-
ing it and I found out how these
things are done. The registered
stockists dispose of these to some
persons who are working as com-
mission agents. They give the bills
showing the control price and there-
by they save the income-tax and
sales tax and can pocket the exira
price or put it in {heir treasury.
The same would be quite good for
them. The commission agents  who
arc working here take 1 per cent or
2 per cent and just get the corrugat-
ed  shects from  these persons.
Naturally, the control price bill is
given. I am rather amazed to know
and am sorry to say that the Central
Government is sitting here, the Police
and intelligence officers are here, the
best officers of the countrv are here
and they must be moving in Delhi.
Do they keep their eves and cars
closed? When 1 could sec these
things, how did the Police and other
officers not see all these things?

Then the turn of the Police officers
comes. I am just narrating the story
that I have got. The Controller's
office is there, Then comes the Dis-
trict Supply Office. Now, vou see in
the open market after 90 days the
goods are disposed of. They go to
some persons. Anybody is allowed to
buv and sell under the notification.
There is absolutely no offence. What
do the Police officers do then? 1 have
got the record and I will give you the
story.

Mr. Deputy-Speaker:
1wo minutes more,

I+ Las only

Shri P. R. Patel: Yes, you will
please give me two minutes more. 1
hope the House will also agree.

Some Hon. Members: Yes,

Shri P. R. Patel: 1 gotl informa-
tion of the consignments of these
corrugated sheets. Only from the
Delhi Station from the 4th October to
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the 28th October, 1961, during the
period of 24 days 40 consignments had
been  booked. From this you can
understand what a big business is
going on. What do the Police officers
do? The consignments are there: <o,
they follow  the consignments. One
Police officer of the CID, a responsible
officer, followed the consignments and
wherever he got the money he released
the consignment and wherever he did
not get the money he brought it to
his chowki. T would like o know
whether there is any offence if it is
bought in the open market, There is
nothing like that.

Lastly, T would say one word.. ...

Shri  Harish Chandra Mathur
(Jalore): We can sit for another five
minutes.

Mr. Deputy-Speaker: Half-an-hour
discussion is a 30-minutes’ discussion.

Shri Harish Chandra Mathur: This
has been the practice in this House
that  half-an-hour discussions have
becn prolonged to two hours.

Mr. Deputy-Speaker: I do not think
so0.

Shri Harish Chandra Mathur: It has
bren so. What does it matter?

Shri P. R. Patel: There are two
enemies of democracy. Wherever
democracy has failed it has failed
because we could not check these two
enemies. One of them is corruption
and the other ig blackmarketing. In
Pakistan democracy failed because
there was corruption and blackmar-
keting. Everywhere in the world you
will find that failure of democracy is
due to blackmarketing and corruption.
Corruption and blackmarketing are
two friends. They are twins. One
cannot exist without the other. If
there is no corruption, there will be
nn black market. So, the mother of
black market is corruption, Our
eorrupt officers are responsible for
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this black market and the dissatis-
faction that is there in the country
against the Government is created by
the highly paid officers of the country.

Mr. Deputy-Speaker: There are
two hon. Members who have given
notice that they would like o ask
questions,

Sari Harish Chandra Maluu.: May
1 know what is the t'me whin  the
notice should he received b you®

Mr. Deputy-Speaker: At least before
the discussion is begun,

Shri Narish Chandra Mathur: That
is. before 1 ask o question I must
give you notice?

Mr, Deputy-Speaker: At lcast before
the discussion beging he must give
the notice,

Shri Harish Chandra Mathur: So
the ruling is that it should be one
minute before the discusson starts.

Mr. Deputy-Speaker: It must be a
reasonable time.

Shri Man Sinh P. Patel (Mechsana):
In view of the reply given to the
unstarred question which is under dis-
cussion, the fact is very clear, and my
friend has also said that {wo State
Governments. .. ... ..

Mr. Deputy-Speaker: What is the
question?  You cannot make a speech.

Shri Man Sinh P. Patel: Two Jates
have got additional quota. than the
allotted. What has happened to the
remaining portion, not dispatched as
per allotted quota in other States?
The presumption will be, as my learn-
ed friend has well explained. 1 would
only like to know what are the plans
of the Government to supply, in right
time, the allotted quota and to in-
crease the manufacture of these to a
sufficient quantum wherein we can
reach a stage of de-control to which I
devoted my whole attention during
the ten minutes of my speech on the
Demands of the Ministry of Steel and
Heavy Industries
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Shri P. G. Sen (Purnea): Here in
the towns we see one kind of sight
and when we go out of the towns we
see quitc a different sight. Now, in
our parts........

Mr. Deputy-Speaker: Please put the
question,

Shri P. G. Sen: In our parts fire
devastations  have been caused one
afler another, and the demands for CI
sheets have been all the more pres-
sing. I wouid like to know whether
Government is awure of the fuel and
whether they are going to supply it

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
Mr. Deputy-Speaker. ... ..

Shri P. R. Patel: May | bring to
the notice of the hon. Minister one
thing, that if he wants {o raid the
market he will get not less than 1 lakh
maunds of corrugated sheets,

Shri C. Subramaniam: Mr. Deputy-
Speaker, at the outset I should say
that when 1 passed this answer,
because it referred to facts and flgures
i did not scrutinise it with as much
care as I should have donc. Perhaps,
if 1 had done that, the suspicions
which arose in the minds of the hon.
Member would have arisen in my own
mind.

Shri P. R. Patel: s there no black-
marketing?

Shri C. Subraramaniam: Kindiy
wait. T did not interrupt you when
you were speaking,

Dr. L. M. Singhvi (Jodhpur): Sir,
the Minister also  must address the
Chair. He has no special privilege.

Shri Priya Gupta (Katihar): A
Minister has no special privilege.

Mr. Deputy-Speaker: The hon.
Minister may address the Chair.

Shri C. Subramaniam: | am sOrry,
Sir. T did not interrupt the hon.
Member. Let him have some patience.
After 1 have given the reply, if he
still has got some doubts I am here
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[Shri C. Subramauniam]

:n dispel those doubts, and if there is
any suspicion 1 would not hesitate to
arder any enguiry against anybody.
“herefore the hon. Member need not
20 with the impression that he alone
i« against corruption and black-
marketing and that all 1the Ministers
are for corruption and black-
marketing. (Interruption). Therefore,
the hon. Member may kindly hear me
and then, if he still should think that
there is something more 1o be ¢nguir-
ed into, I will not hesitate {o order
an enguiryv. Bul let him hear me
patiently before he wants lo sav any-
thing else.

1 said for anyvbody who goes through
ihose  figures  the suspicions  which
arose in the mind of the hon, Member
would ordinarily arisc: because, prima
facie 1t shows, as has beon pointed
out, that as far as Gujaral is coneern-
ed, as against an allotment of 22.674
ioms the actual despatches in 960-61
were 1,644 tons. And  in 1961-62
3%7.710 tons were the allotmenl. and
the despatches amounted to only 2,221
1ons.  Whereas, in the case of West
Benegal, as against an allotment, which
i¢ shown in this answer, of 21,17) tons
the despatcheg show 33,533  tons in
1960-61, and in 1961-62 as against an
allotment of 21 thousand and odd, ther
is a despatch of 31 thousand and odd.
So. naturally, anybody would draw
the conclusion that there is something
vitally and basically wreng. Thal is
why this half-an-hour debate was
raised and my attention wis drawn
to this.

1 am deeply indebled {o the hon.
Member for having raised this mat-
ter. Therefore, 1 took a good deal of
trouble to find out the answer for this
imbalance in respect of allotments
and despatches, Not only here; I
went to the office of the Steel Ccn-
troller at Calcutta and sat down with
the officers there and tried to find out
the explanation which they were
able to give for these disparities with
regard to allotments and despatches.
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I respectfully submit that there is
an explanation even though I also
felt that perhaps it does not explain
fully all the facts. Therefore, now, it
15 for hon. Members to decide. After
1 give what I have been able to find
out with regard 1o the justification
for this and how these disparities
have arisen, then, perhaps, we may
consider what tp do further.

An impressiog has been ercaled that
despatche; o certain States  have
been made at the expense of others
by comparing  the figures of allot-
ments and despatches given in the
statement Before  explaining ihe
actual position, it is necessary 1o ex-
plaia the procedure by which allot-
ments are {ranslateg Into despatches,
Allotments are made by the Iron and
Steel Controller with the approval of
the Ministry under the following two
broad  heads:  (a) Central  guotas
through sponsoring authoritics, for
vxample, Ministry of Defescr, Ral-
way P,n.'lrd‘ Developmeny Wiag, Cen-
tral Water and Power Commission.
This is what we call Central quota
relaling to the Central Ministries,
Then, (b) State quotas through Siate
stev] licensing authorities. On receipt
of bulk quotas, the Central sponsor-
ing authorities issue quota certificates
to individual consuming departments
or their contractors. In respect of the
State quotas, the State Steel jicensing
aulhorities jssue quota certificates to
regislered stockists in the States as
well as to individual consumers or
Government departments, The part-
ies or departments receiving quota
certificates through the sponsoring
authorities are then required to place
orders along with the quota certifl-
cates either on the controlled stock-
holders anywhere in India or on the
producers through the Iron and Steel
Controller. After booking the orders
of individual quota certicate holders,
the controlled stock holders lLave to
place bulkeq indents on the producers
through the Steel Control along with
the quota certificates. Stee]l Control
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serutinises the indents and the sup-
porting quota certificates and places
jndent on various producers izking
into account the nearncss of the pro-
ducer to the indentor, the see-
tions required and the load of orders
in the mills, On receipt of 1ndent
from Steel Control, the producers get
into touch with the indentors direct
and ask them to make finanol  ar-
rangements  and alsp the necessary
trade formalities, for cxample, saies
tax declaration, ete  After these for-
malitics are completed, the producers
book order for execuliog and jssue
works order or instruction: w  the
works 1y take action for rolling and
supply. This is how ullocatiors arise.

From the above it will be clear
that despatches cannot toke place as
soon as allocations are made. Unlike
other commodities ke cement, stecl
seclions are rolleg to order and to re=
quired specifications  because of the
large variety of the seetions ]‘L(‘[llil‘il.'d,
The partics receiving  quota certifi-
eater mut hank  arders Produccrs
have been given instructions o for-
low the chronology of the  works
orders for exeeution of the crders,
subject of course, to priority instrue-
tions issued from time to time. Stand-
ing priority  is accorded ‘o orders
emanating  from Defeace  services,
Radlwayvs,  certain Irrigation and
Power projects, Export promuation,
collieries, cle, A cortain percentage
of the production = curmaried for
exceution of priority orders depend-
ing on the loud of outstunding orders
and lhe balance is supplied 1o non-
priority indentors on the basis of the
age of their works orders, irrespective
of the States from which the indents
have been received. Ii is in the light
of what has been stated that figures
of despatches furnished to the Lsk
Sabha have to be examined.

A reference to Note No. 3 below
the statement furnished to the Lok
Sabha would reveal that while the
allocation figures pertain to the State
quotas, despatch figures were agaiust
&ll quotas, Central and States, and
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despatches to controlled stocl-lioiders.
The figures of despatches alsp repre-
sent despatches against current and
outstanding orders, Galvanised cor-
rugated sheet is an item which is very
much in shory supply. The producers
carry a heavy back log of orders and
a3 such there s considerable Japse of
time between allotment and  actual
supply. If a statement is prepared
with regard to actual dispatches {o
States as such excluding  dispatches
against  Central quotas, then, the
fipures do not look so distorted.
Therefore, 1 would like to give figures
with excluding  the Central quotas,
As already explained Central quotas
are given with reference to the Minis-
tries concerned. Thercefore if the dise
patch against that allocotion is taken
oul, ang only the allocations 1o the
States under the State gquotas are
taken into  account, then the hon.
Member will find that as against an
allocation of 22,674 tons in Gujarat in
1960-61  the despatche:  have been
1422 tons, and as  against an alloca-
ting of 37.710 tons in 1960-G1, the
despatches have been 1252 tons,

Then, 1f you take West Bengal,
the allocation is 21,171 tons; as against
this. the despatches for these quotas,
that is, the State quotas glone, come
1o only 6,250 tons.

Shri P, R. Patel: Is the quola fnr
the whole State, or js there any dis-
tinciion made between the State and
the Centre?

Shri €. Subramaniam: It s for the
whole State. I am coming to that. It
means the whole State quotas. I have
already made a distinction between
the Central quota and the State
quota. The Central quotas are for the
Defence Ministry, the Railway Minis-
try and the various other Ministries
concerned with the Centre, and its
Departments.

In view of the location of the va-
rious manufacturing industries in Cal-
cutta, naturally, the Central quotas
would necessarily arise mostly in
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[Shri C. Subramaniam]

West Bengal. Therefore, there would
be allocation of Central gquotiz to
West Bengal much mor~ than to any
other State, That is why you wil!
fing that the despatches shown in
1960-61 were of the order of 33,533
ions. As against this tota! despatch
figure, the despatches cgainst the Stal
quotas aloae were only G250 tous.
The other 27.000 odd tons were against
the Central quotas, with reference to
the allocations for the Ceinral Minis-
tries. Therefore,  the hon. Member
necd not go with the impression thal
as againsi an allocation of 21,000 odd
tons, 33,000 tons or =0 have been des-
patched. because these despaten figures
include dispalches against the Central
quota also.

Therefore, in order to get the cor-
rect picture, we have to look int,
what the Central quota was and whal
the State quota was. If we look inl>
these things, then this is whal we
find. But even then I agree thay as
against 22,000 tons to Gujarat, oniy
1,400 tons were despatched, whereas
a; against 21,000 tons Bengal pgo:
6,250 tons. Proportionately, Bengal
has got more. But there are other ¢x.
planations also for this. Besides the
question of Central quotas and State
quotas, there arc also olher factors
which  have (o be  widen nlu
consideration.

The disparities in these are furthe:
attributable to any one or more of
the following reasons. That is, even
after taking into account the dispa-
rity arising out of the Central and
State quotas, there have bee, dispa-
rities between  Stales in the State
quotas and the despatches to the
States themselves. Those disparities
can be attributed to any onc or some
of these following reasons.

Firstly, there is a considerable
time-lag between allocation and des-
patches. The despatches made in
1960-61 and 1961-62 were mostly
against the orders booked in 1058-59
and 1959-80, when the :llotments
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were completely different. Secondly,
some States take g longer lime to
issue quota certificates, and the quota-
holders in some States take a longer
time to bvok orders after making the

necessary financial arrangements,
Thirdly, the quota-holders in many
States book order: throurh controlled
sto k-boiders. and sucls sapplics Lo
them are not veflecte | in the  figures
of Qespat agiinst the  ailotment
1o that parsticular Stite. Fourthly, the
quota-haldlers  n many States also
book ordocs—angd this i important—

throueh coatrolied  stockboeblers of
othey States. A stawement can be
given with regard (o viacious States
asking their quota 1o be dielivereg at
Caleutta, because there are ecertain
manufacturing concerns, and they want
these thinge to be fabricated there.
Therefore, they direct that {heir
quota should be delivered 1o the
manufacturing concerns at  Calculta.
Therefore, Calcutta stands at an ad-
vantage of getting, as far as the des-
patches are concerned, not only the
guotas of ils own State and the Cen-
tral quotas but the quolas of some
other Siates also; because of the con-
centration of the manufacturing capa-
city in that region, the quotas are
delivered there. I have pol with me
figures with reference {o that,

When [ take all these into conside-
ration, I find that it is nog os bad as
the hon. Member represented it to be.
I do agree, howcver, thal even in
spite of that, the proportion is mnot
what it should be with 1eference to
allocation and despatches. But there is
also another aspect which will have
to be taken inte account in this com-
nection, because, in respect of the
weslern Stales and the southern States,
there is the rail transpori bottle-neck.
Therefore, even though the material
is available, we find that there is the
transport bottle-neck. Therefore, they
arc unable to despatch the goods, The
despatches become less with refer-
ence to the southern and the western
States, and to a certainm extent, the
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norther; States and the north-eastern
States are at further advantage as
far as the transport question s
concerned.

Therefore, taking all these into
consideration, I find  that it is not as
if at the top the controller has be-
come Lagd or corrupt or he has been
a party 1o this corrupt practice of al-
locating quotas 1o variou; States in &
disproportionate  manner. Bul [ do
agre: there could have been a belter
allocation even with regard 1o des-
patches and thev should have taken
adeguate steps. That is why with re-
ference to the previous  sllocations
angd all those things we have uow id
down that o certain defintie guaniity
shoulq move to cach Staie. We have
worked out what should move dur-
ing ecach month, tuking into  account
what hag been the quota what have
been the despaiches and what has
been  the  demand  there.  We
have worked out, «a: far as possible,
a rational formula which will give a
monthly quota of despatches to each
State. We have laid it down that this
shouldg be gtrictly followed.

But even in that, I find that Wesl
Bengal gets an advantage. As upainst
1,500 tons which West Bengal would
be petting as a monthly despotch. 1
find Gujarat would be getting only
200 tons. UP would get only G600 fons
and Delhi would get only 120 tons as
State quola.

Shri P. R. Patel: We get less alwavs.

Shri C. Subramaniam: Therefore,
we have to find out a rational basis
for distribution of thiz scarce com-
modity. As far as possible, we have
taken into aeccount the demund and
the allocations during the previous
iwo or three years and we have made
a rational allocation. It js not merely
allocation, but it should be despatch-
ed to the various States. Therefore, 1
am hoping that there would be better
distribution during the coming days.

Some allegations have been made
that there have been movements of
GC sheets to Gujarat from Delhi.

JUNE 21, 19862
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to States

Shri P. R. Patel: Not only from
Delhi, but from Calcutta also,

Shri C. Subramaniam: Delhi, Cal-
cutta and UP. If the hon. Member
could give mc some facts which may
be in his possession, we shall certainly
look into it anq if necessary, order an
inquiry into that.

12380

Shri P. R. Patel: 1 pul 4 question,

Shri . Suhramaniam: As has al-
ready been pointeg oul, it is not a
question of corraption ol the higher
levels. 1 do agree that whenever there
15 control, corruption creeps in, Even
It the highesy level officer is honest,
it s always possible 1o go wrong at
the lower level, That is why we always
fry 1o see whether it would not be
possible 1o aveid  controls. Controls
can be  removed onl when there is
sufficient production,  Therefore, 1
weleome the question put by an hon.
Member asking what steps have been
tuken to increase the production of
GC shects. That is the most important
thing. That alone would solve all
these problems. "

This is also linked, to a cerlain ex-
fent, to what happened in Rourkela.
Rourkela was allotted for the manu-
facture of flat products. This is one
of the catepgories of products which
has to be taken up in Rourkela. But
unfortunately, us hon. Members arc
aware, we got into difficulties at
Rourkela, We are getting over those
difficulties. Therefore, T am hoping it
would be possible to gel more produc-
fion of shects at Rourkela. Then per-
haps the  situation is bound to im-
prove. Bul it cannot be done over-
night. It is bound 1o take one or two
vears. But during this period, it
shoulg be the endeavour of the Stecl
Ministry to see that cven what seem-
ingly looks like discrimination is
avoided and a fair and equitable dis-
tribution of this scarce commodity
takes place.

If hon. Members are interested in
it, 1 am prepared to make this offer.
Let two or three Members form:
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[Shri C. Subramaniam]

thmselves into a committee. I will
let them look into all the facts and
figures with reference to these des-
patches at the Steel Controller's office
and if they find anything faulty there.
1 will not nesitate to take any ac-
tion, It is for hon, Members to decide.

Shri P. R. Patel: |
know gne thing.

would like to

Mr. Deputy-Speaker:
is clused now.

The discus-

Shri P. K, Patel: T want (o know
from the hon  Minister whether he

JUNE 21, 1962
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knows thuat there is black-market in
Delhi and truckloads come to Delhi
daily from outside and the price in
the black-market is more than double
the coatrol price.

Shri C. Subramaniam: I am a4 new-
comer to Delhi and I have not been
in touch with the black-marketeers,
1f the hon. Member gives any infor-
mation about i, T will look into it.

17°30 hrs.

The Lok Sabha then adjourned ttll
Eleven of the Clock on Friday, June
22, 1962' Asadha 1, 1884 (Saka).
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g% Scholars sent .|l‘ru.1d fur
training . . . 12161

1600 Iron ore for steel plants 12140 =45 ) : ’
1649 Armyv assistance during
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Panjab Government . 12145-46 sl g :
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politics ) . 12147-38 655 Pleaders in the Courts 12165
1610 Coal production target . 12149 a6sh  Archacological — excava-
1612 Bhilari Steel Works . 12149 tions in Orissa . . 12165-60
1613 Manufacture of white ce- 3657  Accountant-Gieneral’s
ment . . [12149-50 Office, Orissa . 12166
1615  State's share in m] re- . . .
3658  Housing Schemes  for
66 Lf:::;:: S, 12150 S.C.and S.T. in Orissa 11166-67
161 g for ufac- . .
ture of diesel engines  12.50-51 3659 Central Excise Collec-
1617 Time and frequency tra- torate in Orissa . - 12167-68
nsmission and moni- 3360 Grants for preservation
toring station . . 12151 of ancient monuments

1618  Everest expedition (1962) 12151-52 in Orissa . ] . 12168-69



12385

WRITTEN ANSWERS TO

QUISTIONS—contd.
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3hH6

3667

3668
3669

3670
1

1672

3673
3674

3676

3677

3678
3679

3680
36R1

3682
3683

3684

3685

3686

Subject

Grants for cultural fes-
tivals to Utkal Univer-
sity
Water faciluic: for S.C.
and 8.7, in Ori
Apriculiural e
Orissa

Murders in

(hHS N ]

Munipur
Lngincering  studenis
from Manipur
Encounter between Nuga

hostiles  and  Securin
lorges .
Briquetting  plant
1. and K

Incom:-tax arreurs

Tripura  Administration
staff .

Education Ll\dl. lur De lhl
schools 9

Class 1 mm-technical
staff in Railway services

Survey of India emplo-
vees on DLpaﬂmcntal
feave

Pakistani smugg];n

Naga hostiles in Mani-
pur

Murder cases in Manp
pur

Setting up of wire dra“-
ing plant at Burdwan .

Tripura language as Me-
dium of instruction in
Tripura

Fires in the I'nﬂ-f.l Pro-
perties in Tripura

Sale of coke by Messrs.
S.D. Sethia & Co.
Invalid Ballot Papers .
Cement factory in Mn-
harashtra .
Modcl Library Act
Heavy Englnurmg Plant,
Ranchi .

Manufacture of HLa\)
electrical ~ equipments
in Private sector

Roads in scheduled arcas
and NEFA

Foreign exchange Ior de-
legations sent abroad .

Foundry in Hardwar,
UP.. . f .

[Da~y Dicest]
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12165-70
12170="1

12171-72
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12175
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3688
161
360
362

36071
3

Ahog
3006
3697
3698
3699
3700
3701
3702
3703
3704
3705
3706
3707

3708
3709

3710

37t

3712
3714
3 715

3716

Subject

Retired Government em-
plovees  emploved  in
business houses .
Flections in Qrissn

Fire Advison
nmee

Commi-

Central Government Tn-
. .
dustrial Projeers

Htate wwands

R"-"":I_'-\' o States i
mining leases :
New  eolleges  during

‘Third Plan

Post-Matric ‘\tl'lf‘ldl’ahl;‘\
to wards of school tea-
chers

Traffic in women,

Untouchability in
pira.

Iri-
Displaced persons in T'ri-

pura .

Scheduled Castes candx-
dates selected in LA.S..
LP.S. and I.F.S,

Rourkela Steel Plant

Facilities to workers in
Steel works

Women sent abroad fur
education

Licences for cement ma-
nufacturce

Inter-University
at Lucknow

Memorial to Azani Hmd
Fauj .

High School at Bhusund-
pur in Orissa |

‘Manavi'Language script

Production of milk in
Military farms
Unauthorised construe-
tions in Delhi 8
Purchase of new trucks
by Tripura Town Qut-
Agency

spoﬂ.s

Grant for uphfr of tnbuls
in West Bengal .

Deaths by =leurncunnn
in Durgapur Steel Plant
Cases under Dowry Pro-
hibition Act.

Loans and Savmm fmm
public ’
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QUESTIONS—contd.
USQ. Subiject
No.

3717 ‘Chandigarh Allowance’
for Central Govern-
ment employees

3718 Compensatory allowance

to Central Government
employees at Simla

371y House rent paid by class
IV employees of L.1.C.
1720 International  Studenes’

House in South
Manufacture of Renault
Car

3722 Heavy le,:mal !.u,:ur\
in UP

Corrugated iron shcct-;

1723
for Maharashtra

3725 Claims  of political
sufferers in HLP,

3226 Fire in some Govern-
ment offices in 11D,

3727 Rural University in
Andhra

3728  Amendment of Dcllmi-
tation of Legislative
Council  Constituency
Order, Andhra Pradesh

3729 L\.:ctwn of tenants in
Delh:

=32 Government nghcr Sc-
condary School, Mal-
viyanagar, New Delhi.

3731 Excise duty on V:ryrua
tobacco .

3732 Basic T'eachers Tralmng
Schools in Rajasthan
and Maharashtra

3733 Traincd teachers in Delhi
schools

3734 Untrained :cach.:r.t. in
Delhi schools

3735 Untrained teachers in
D:lhi schools

3736 Child allowance in Banks

3737 Allowances to Reserve
Bank and State Hank
employees .

3738 One Anna coin

3739 Heavy melting scrap

3740 Export of scrap

1741 Fertilizer plant in Madhya
Pradesh

3742 Shares of Public Com-
panies .

[DamLy Dicest]
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No.
3744 .-\c.quisilinn ol land for
Kalpa !mm;hup in
H.P.
3745 Border dl'itru.w nf I’un
jab . . '

3746 Development of border
districts e, g
.\npuum of weltare of
Scheduled Tribes cle.

3747

3748  Stae Bar Councils
3749 Cultural grants .
3750 Mﬂhl]h CGrurzat  Orai
(U.P
3751 ,umplamls against Gd-
zetted Officers
3752  Unauthorised  colonies
in Delhi
3754 Text books for Dclhl
schools . . B
3755  Inco-Commercial Bank

3756  Children of ex- pnht:ca!

sufferers
Stalf Welfare
Committee

3757 Rcvlun-

375% ‘T'hefts in Sarojini Nagar,
New Delhi g

3759 U.P.S.C.  examination
for Income Tax Imp..-c-
tors . .

3760 [Establishment of Can-

tonment Boards in
Madhya Pradesh

3761 Prevention of smuggling

on M.P., Maharashtra
border . \
Smuggling of opium
Stoleo cars .

T'eachers in N.C.C.

All India Board for lll{.k-
ward Classes

Credit from Denmark

3762
3763
3764
3768

3766

3767 Black-mark:ting in

bricks in Delhi
3767-A Central Drug Research
Institute, Lucknow
3767-B Posts for $.C. and 8. T.
candidates . "

3767-C Air Bookings
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12219

12219
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CALLING ATTENTION TO

MATTERS OF URGENT
PUBLIC IMPORTANCE

(i) Shri G. Yallamada Reddy
called the attention of the
Minister of Finance to the
recsat talas held by him with
the Sccretary of State  for
Commonwealth  Relations
for U.K. regarding European
Common Murket.

The Minister of Vinance (Shri
Morarji Desai) madz a stare-
ment in regard thereto.

(i) Shri Dasaratha D2b called
the attention of the Minister
of Home AfTairs to the situa-
tion arising out of the recent
heavy (loods in Kamalpur
sub-d vision and other parts
of Tripura,

Th: Minister of Star: in the
Ministry of Home Affairs
(Shri Datar) made a srate-
ment in regard thereto,

PAPERS LAID
TABLE

ON THE

The following papers were laid
on the Table :—

(1) A copy cach of the [ollow-
ing Notificitions under sub-
section (4) of section 438 of
the Sca Customs Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further am-
endments to the Customs and
Central Excise Datizs Export
Drawback (Gezneral) Rules,
1950 1 —

(a) G.S.R. No. 1257 dared
the 14th October, 1961.

(b G.S.R. No. 1327 dated
the 14th Novenber, 1951,

(¢) G.S.R. No. 1367 dated
the 18th November, 1961,

(d) G.S.R. No. 1392 dated
the 25th November, 1961.

{¢) G.S.R. N 1493 dawed
the 23rdJDecember, 1961,

(M G.SR. N 1494 duted
the 23rd December, 1961,

(g) G.S.R. N 1495 dated
the 23cd Deczmber, 1961,

(h) G.S.R. No. 1523 dated
the 3oth December, 1961,

[DawLy DiIGEsT]

CoLumnNs

12235—40

12241—44

PAPERS LAID ON THE

TABLE—contd.
o GUSUR. Now 152y dated

the 3o0th December, 1961
as ¢orrceted by GUS.R.
No. 53 dared the r3h
January, 1962,

i (GLS.R. Nu. 22 dated (he
6th January. 1962,

k' GLS.R, No. 23 dated the
fth January, 1962.

I G.S.R Mo, 24 dated the
6th Janvary, 1962 .

s GLS. R No. 129 dated the
rd February, 1962,

m: G,S,R. No. 237 daied the
24th February, 1962.

(b GLS.R, N, 268 dated the
ard March, 1962,

ip G.S.R. No. 269 dated the
3rd March, 1962,

‘g0 G.S.R. No. 287 dured the
toth March, 1y62.

(r: G.S.R. No, 288 dated the
ioth March, 196z,

s GuS.R. No. 289 dated the
1oth March. 1962.

20 A copy cach of the follow-
ing Notifications under sub-
section (4) of section 43B
of the Sea Customs Act,
1998 and scction 3% of the
Central Excises and Salt Act.
1944 1—

G R0 Naoo 1394 dated
the 25th November, 1961
containing corrigendum to
Notification Wo. G.S.R.
695 dated the 20th May,
1961.

‘b GLS.R. No. 85 dated the
20th January, 1962 con-
1aining crratum to Noti-
fication No. (1.5.R. 1394
dated the 25th November,
1961 .

(¢! G.S.R. No. 58 dared the
zorh January, 1962 con-
taining currigerdum o
Nutification No, G.S.R.
1191 dated the 30th Sep-
tember, 1961.

(30 A copy cach of the follow-
ing Nutifications under sec-
tivn 38 of the Central Excises

12390
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PAPERS LAID ON THE

TABLE—contd.

and Salt Act, 1944, making
certain further amendments
o thy Comtral Excise Rules,
1044 \—

(o GLS.R Mo 1150 dated the
23rd 8 :ptember, 1961,

th (L8R No 1258 dated the
14th Octaber, 1961,

¢t GLS.RONw, 1328 daied the
Ath Nowvember, 1961,

W G.S R Now g2 dated
the 2nd December, 1961,

fe) .S R, No 1445 dated the
gth December, 1961,

" (1.S.R. No. 232 dated the
ayth February, 1962,

q G.S. R, Ny 266 dated the
ard March, 1962,

i €38R No, 286 dated the
1oth March, 1962,

it G SR N 732 daed the
2nd June, 1962,

141 A copy cach of the follow-
ing Nuotifications under sec-
tion 38 of the Contral Excises
and Salt Act, 1944 :—

a GS.R. Noo niza dawel
the 12th September, 1961,

(b)Y G.S.R, No. 1319 dated
the 15t November, 1961,

) LSRN 1434 dated the
15t December, 1961,

(4" G.S.R. N 1435 dated
the 1st December, 1961,

fer LSRN 1436 dared
the 15t December, 1961,

(1 G.5.R.Nu. 1437dated the
151 December, 1961,

(g} G.S.R. Nu. 267 dated the
3rd March, 1962,

(5} A copyol the Medicinal and
and Toilet Preparations (Ex-
cise D 1ries) Fourth Am -nd-
ment Rules, 1961 published

[Dawy Dicest]
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MOTION RE:

PAPERS LAID ON THE

TABLE—contd.

in Notification No, G.8.R.
1398 dated the 25th Novee
mber, 1961 under sub-see-
tion (4) of section 19 of the
Mdicinal and Toilet Pre-
parations  (Excise  Duties)

Act, 1955,
6 Acopy of the Mineral Con-
cossion  (Second  Amend-

ment) Rujes, 1962, published
in Notification No. (.5.R.

=18 dared the 261h May, 1962,

under sub-section (1) of sgc-
non 28 of the Mines and
Minrcrals (Regulation and
Develapment) Act, 1057,

7 The Minutes of the sittings
(First to Third) of the Co-
mmittee on Private Members®
Rills and Resolutions held
during the First Session,

(81 "The Minutes of the Frist
sitting of the Committee on
Absence of Members from
the Sinings of the House
held during the First Ses-
sjon,

STATEMENTS BY MINIS-

TERS

i) ‘The Minister of State in
the Ministry of Home Affairs
(Shri Datar) made a state-
ment correcting the  reply
given on the 8th June, 1962,
to a supplementary by Shri
Ansar Harvani on Starred
Question No. 1363 regarding
scarch of premises of New
Central Jute Mills Company.

(i The Minister of Stecl and
Heavy Industrics (Shri C.
Subramaniam) made a state-
ment regarding Solveen De-
lcgation Report,

INDIAN AD-
MINISTRATIVE SERVICE
(PAY) RULES, 1954—NFEGA-
TIVED

Shri Harish Chandra Mathur
moved a motion making cer-
1ain amendment in the In-
dian Administrative Service
(Pay) Rules, 1954, laid on the
Tahl: on 26-4-62, He also

1 1o the debate. The

motion was negatived,

12392

CoLumMNs:

12245—47

12247—77



12393

-

‘BILL PASSED

The Deputy Minister in the
Ministry of Health (Dr. D.
S. Raju) moved that the
Drugs (Amendmertd  Bill.
as passed by Rajva Sabha,

be taken into considerarion,

The motion was adopred,

Afrer clause-by-=clause con-

sideration the Bill was passed,

HALF-AN-IHIOUR DISCUS-
SION ' . .

Shri Purushottamdas R, Parel

raised a half-an-hour  Jis-

[Damy Digest]

CoLumNs
12277 —12365

1236552

HALF-AN-HOUR  DISCUS-
SION—contd.

cussion on points arising out
of the answer given on the
r4th May, 1962 to Unstarred
Quiestion Nov, 1198 regapding
allotmemt of C.IL Sheets o
Stares.

The Minister of Steel and
Heavy Industries (Shri C,

Subramaniam®  replivd o
the discussion.
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